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List on 15.11.02 to enable the 

respondt5 to file written statanent. 

Lember Vjajan 
............................................ 

	

13.11.2002 	On the prayer made by Mr.A.Deb Roy. 

learned Sr.C.G.S.C. three weeks time is 

granted tb the respondents to file written 

. . statement. 

12aPf 	 List the case for order on 5 .12.02,  
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5.12.02 	At the request of Mr. A.K. Choudhury 

df 	learned..Addl. C.G.S.Co for the respondents 

further four weeks time is allowed to 

the repondents to file written statement. 

- 	List on 8/12003 for orders, 
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Mnber b. Yi -Z 44QLk 
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8.1.03 	present : The Hon Ible Mr 	stice V. s 
Agcarwal, Chairman & 	. 
The Hon'hie Mr K.K.Sharma 

• . 	 Adrnn .MenUer. 

None present for either side. 

- 	
Rel.jst on 6.2.03 for order. 

Reply be filed within four weeks. 

mbe. 	 hhairman 
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' 	 6.2.03 	The respondents are yet to file 

written statement though time granted. 

Mr A.lJeb Rpy,learned C.C..G.S.0 submitted 
çy 	 that he is yet to receive the signed 

witten statement which was sent to the 
7/ 	

respondents. Since thisis an old matter, 

we propose to fix the case for hearing 

on 7.3.03. The respondents may file 

written statement in the 

Member 	 vice-Chairman 
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31.7.2003 	Judgment delivered in open Court, 

kept in separate sheets the application 

is disposed of in terms of the order. 
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CE.NTRALAL)MINISTRATIVE TRIEUN2L 
GUWAHAT I BENCH 

	

/ 	NO. .252 . . 	of 2002. 

31-7-2003. 
IT OF DECISION . 

Md. Euus ali . 	. . 	 . . 	. PLICtRr(S). 

• . 	 Applicant appeared ,ir Rerso.n 0 	...IVOCATE FOR THE 
APPLICkNT(S). 

• 	 - VERSUS - 

, 	. •U.O..I. &Ors% 	 .•..•. 

• 	 ri l. DeJD Ro',,S2..CGsSCt 	, 	ADVOCATE FOR THE 
RESPONDENT(S). 

THE iiOBLE MR. JUSTICE D.N. CHOWDHURY, VICE CHAIRMAN. 

THE LN'BLE MR. N.D. DAYAL, ADMINISTRATIVE MEMBER. 

Wieher Reporters of local papers may be allowed to see? 
tif1eJud9ment 7 

To be referred to the Reporter or not ? 

Wieher their Lordships wish to see the fair copy of th 
jdment ? 

Weher the judgment is to be circulated to the other 
Benches 7 

ent delivered by Ho t ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 252 of 2002. 

Date 'of Order : This the 31st  dày of July, 2003. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

The Hon'ble Mr N.D.Dayal, Administrative Member. 

S 
Md. Eunus Au, 
Son of Late Md. Phool Mohammad, 
Junior Hindi Translator, 
Customs & Central Excise, 
Shillong. 

Applicant appeared in person. 

- Versus - 

Secretary, 
Ministry of Finance, 
Department of Revenue, 
Govt. of India, New Delhi. 

Chairman, 
Central Board of Excise & Customs, 
New Delhi. 

Commissioner, 
Central Excise, 
Shillong. 

By Sri A.Deb Roy, Sr.C.G.S.C. 

., .Applicant 

.. .Respondents 

ORDER 

CHOWDHURY J.(v.c) 	 'A 

In this application under Section 19 of the 

Administrative Tribunals Act 1985 the applicant has raised 

the issue of denial of reasonable promotion opportunity in 

the public services. Basic facts relevant for the purpose 

of adjudication of the O.A is given herein below. 

The applicant was appointed as Junior Hindi 

Translator on 3.7.89 as a direct recruit in the office of 

the Customs and Central Excise, Shillong on being selected 

by the Staff Selection Commission. By order dated 24.11.93 

the applicant was confirmed in the grade of Junior Hindi 

Translator with effect from 3.7.1991. In this application 

the applicant stated and contended that he is languishing 

contd. .2 
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in 	the 	same 	post 	of 	Junior 	Hindi 	Translator 	(Group 

C,ClassIII Non Gazetted Ministerial post) 	for the last 14 

years whereas persons who also entered 	service after the 

applicant in Group C ministerial non gazetted post, namely, 
in the same establishment 

LDC, 	UDC, 	Tax 	Assistant, 	Steno, 	Draftsman 	etc.,' were 

provided promotional opportunity in the ministerial channel 

as 	well 	as 	executive 	channel 	of 	Inspector 	Grade 	denying 

like opportunity to the applicant. 	The application in the 

application also contended that apart from LDC, UDC and Tax 
are 

Assistant 	in 	the 	department 	the 	Stenos also/eligible 	for 

promotional 	opportunity 	in 	the ministerial 	channel 	apart 

from their own promotional channel. 	The Draftsmen working 

in 	the 	same 	department 	are 	also 	availing 	promotional 

opportunities singling out the Junior Hindi Translator. The 

applicant 	also 	referred• 	to 	the 	Hindi 	Translator 

Recruitment Rules 1979 indicating the method of recruitment 

of Hindi Translator in the office of the Comissionerate of 

Central Excise and in the Narcotics department. As per the 

said rules there are 12 posts of Junior Hindi Translator 

which are classified as General Central Service Group C Non 

Gazetted 	Ministerial 	post. 	The 	appointment 	is 	made 	by 

transfer 	failing 	which 	by 	direct 	recruitment. 	The 

qualifications prescribed for Junior Hindi Translator is a 

degree of recognised university with Hindi and English as 

elective subjects or Master degree in Hindi with English as 

subject at degree level or English with Hindi as subject at 

degree level of any subject with Hindi medium and English 

as subject at degree level. The next higher post is Senior 

Hindi Translator. As per the rules there are 7 posts and 

the post is classified as general Central service Group c 

non 	gazetted 	ministerial. 	Both 	the 	posts 	
are 	non 

selection! 	The educational qualification is Master degree 

contd..3 
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in Hindi with English as a subject at Degree level or in 

any subject with Hindi medium and English as a subject at 

Degree level. The applicant also pleaded that there is no 

promotional opportunity in the office since there is no 

sanctioned post of Senior Hindi Translator in the 

Commissionerate of Customs and Central Excise at Shillong. 

Though proposal and representation sent to the CBEC for the 

post of Senior Hindi Translator for the Shillong 

Commissionerate but no steps so far taken by the 

respondents to create the post of Senior Hindi Translator 

for Shillong Commissionerate compelling the applicant to 

work in the same post for the last 14 years. Though in 

other stream in the same department as mentioned earlier 

there is scope for promotion save and except the Junior 

Hindi Translator. In the application the applicant stated 

that that he is looking after the post of Assistant 

Director in addition to his own duties since 1991 without 
financial 
any /benef its. The applicant represented from time to time 

fhis 
for consideratioh

, 
 r 1 case for promotion or otherwise to give 

him the opportunity for appearing in the departmental 

examination for promotion to the grade of Inspector of 

Central Excise Group C as per provision of recruitment 

rules. The respondents by its communication dated 13.2.97 

refused him the opportunity of appearing in the 

departmental examination on the score that Hindi Translator 

have their own channel of promotion and not eligible for 

either appearing in the departmental examination or 

promotion to the post of Inspector Group C post as per 

provisions of the Recruitment Rules. The applicant 

thereafter also moved before the Chairman, Central Board of 

Excise and Customs by his representation dted 20.5.2001 

praying for the post of Inspector, Central Excise and 

Customs Group C post. The applicant also referred to the 
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cadre restructuring plans indicated in the Government 

memorandum dated 19.7.2001 and contended that no post of 

Senior Hindi Translator was made available. A Group C 

ministerial post was available to the Shillong office and 

thereby sealed the door of the applicant for further 

promotion. By the application the applicant sought for a 

direction upon the respondents to provide atleast two 

promotional opportunities to the applicant besides his own 

channel and also to place Junior Hindi Translator in the 

zone of consideration to the post of Assistant Director, 

Official Language by directing the respondents for 

amendment of the rules. 

The respondents in the written statement stated 

that after completion of three years regular service in the 

Grade of Junior Hindi Translator he is no doubt entitled 

for promotion to the post of Senior Hindi Translator but in 

the instant case since the. Board did not create any post of 

Senior Hindi Translator for the Commissibnerate there was 

no scope for his promotion to the rank of Senior Hindi 

Translator. It was also asserted that since the applicant 

did not belong to LDC, UDC, TA, DOS-I and II & O.S.cadre 

and belongs to a different cadre, therefore, question of 

his promotion to the other cadre did not arise. 

Sr.C.G.S C 
We Five hëãrd.thë applicant . ..in 	ersofl.asve1l as.:,thé iearri&1 

at length. There is no' dispute that the applicant is 

working on the same post since 1989. There is also no 

dispute that the applicant is looking after the work of 

Assistant Director, Official Language since 1991 in 

addition to his own duties as is reflected from the 

communication dated 14.7.97 of the Commissioner of Central 

Excise. By the said communication the Commissionerate also 

asked for the permission to fill up the post of Assistant 

Director on deputation basis since there was no scope to 

fill up the post by promoting persons from Junior Hindi 
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Translator in the absence of Senior Hindi Translator. In the 

said communication the Comrrlissionerate also informed that 

the applicant had already completed 8 years regular service 

in the grade and also looking after the work of Assistant 

Director(OL) since 1991. By the said communication the 

Commissionerate also recommended his case to the higher 

authority for promotion to the post of Assistant Director. 

The post of Junior Hindi Translators are brought in in the 

department to fulfill the constitutional becy  enjoined 

in part XVII of the Constitution. As per Article 343 Hindi 

in Debanagiri script should be used in official purposes. 

Article 344 took into consideration the time factor for 

switching over from English to Hindi after the amendment of 

the Constitutin. In R.R.Dalavai vs. State of Tamil Nadu 

reported in AIR 1976 S.0 1559 the Supreme Court held that 

the pension scheme formulated by the Tamil Nadu Government 

.contains the vice of disintegration and fomenting 

fissiparous tendencies. If any State will be engaged in 

exciting emotion against Hindi or any other language such 

provocation has to be nipped in the bud because these are 

anti national and anti democratic tendencies. 7  

4. 	Md. Eunus Ali who very ably presented his case also 

brought ouY attention to the various notifications issued 

by the Government of India regarding implementation of 

official language. The Government of India introduced 

certain incentive scheme for better implementation of the 

official language act. Shri Ali persuasively argued before 

us that the promotion is a normal incentive of service and 

there cannot be any lawful justification for not considering 

his case for promotionafter 14 years of dedicated service. 

Sri All contended that the stagnation on the same post is 

not only discriminatory but the same is also 

a demoralising tactici that affects the very spirit of 
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service. In support of his contention Shri All referred to 

thedecisionsof the Supreme Court in Raghunath Prasad vs. 

Secretary,Home(Police), Bihar reported in AIR 1988 (Supp) 

S.0 5190 and the decision rendered by Supreme Court in 

Dr.Ms. O.Z.Hussain vs. Union of India reported in AIR 1988 

(Supp) S.0 783. In the later case the Supreme Court 

observed : 

"This Court, has on more than one 
occasion, poi'ed out that provision for 
promotion increases efficiency of the 
public service while stagnation reduces 
efficiency and makes the services 
ineffective. Promotion is thus a normal 
incidence of service." 

The Supreme Court accordingly directed the authority to 

frame appropriate rules to provide the suitable benefits 

to the applicants. 

4. 	From the facts narrated above ithus apparent that 

the applicant who is working as a Junior Hindi Translator 

is --rotting, in the same post. The respondents authority 

which is also a public authority entrusted with the 
- 	insouciant 

Constitutional duty so farxib1te&:afl4L attitute. To 

avoid genuine stagnation and hardship for lack of adequate 

promotional avenues the Government of India in the light 

of the recommendation made by the Fifth Central Pay 

Commission introduced a safty net known as the ACP Scheme. 
S 

As per the scheme the Government decided to grant two 

financial upgradation as recommended by the Fifth Central 

Pay Commission and also settlement in relation to Group C 

and D employees. Admittedly the applicant completed 12 

years of service in the year 1991 and therefore he has 

15 
earned ko entitled for the first financial upgradation on 

completion of 12 yearsd of service. There is no 

discernible reason as to why this benefit was not given to 

the applicant. 
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Mr A.Deb Roy, the learned Sr.C.G.S.0 who seriously 

opposed the application also could not justify as to why 

any meaningful steps were not taken by the respondents for 

giving the promotional benefit to the applicant including 

that of the financial upgradation under the ACP scheme. 

For the reasons stated above, we direct the 

respondents to immediately consider the case of the 

applicant for providing him the first financial 

upgradation as per the ACP scheme with effect from the 

date of completion of 12 years of service. The respondents 

are directed to complete the aforesaid exercise withintWo 

months from the date of receipt of the order including 

payment of the arrear. The respondents are further 

directed to take necessary steps .t.b biside'. the 	se' of 
proittotion 

•1 	app1icrit or E tb 	the 	 ' nxt± 	' higher 	rank 

alongwith other similarly situated persons in the 

light of the policy laid down in Articles 343, 344 and 351 

keeping in mind the observaations made above with utmost 

expedition and complete the exercise preferably within six 

months from the date of receipt of the order. It would 

also be open to the respondents to make room for 

promotional opportunity, if necessary by making or 

amending th relevant recruitment rules. 

to the 4bbsèrtions 'and directions made 

disposed. There shall, 

- however, be no order as to costs. 

N.D.DAYAL 	 OWDHURT "  
ADMINISTRATIVE EMBER 	 VICE CHAIRMAN 

pg 
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ChakrabOrtY, learned Central Govt. 

for the petitioner. 

•Peti loner to take steps for service of notice on 

th 	re pondent 	by 	registered 	post 	with 

ac nowle gment d e. •:' 	 . 	 S  

The e shall b an interim suspension of the order 

da ed 31.7.2003 p ssed by the Central Administrative 
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pr, motio9 of the respondent within a period of, six 
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IN ThE (JAUHAIT HIGH COURT 

(High Court of Assarn, Nagaland, Meghalaya, Manipur, Tripura. 
Mizoram & Arunachal Pradcsh) 

CIVIL APPELLATE SIDE 

Appeal from 	 (,A 7_-., 	I 2OO' 

Civil Rule 	 .• •• 	.•. 

Appellant 

Q2L' 	g ar,- 	 -t 
Petitioner 

Versus 

• 

RLspondult 

Appellant 
F 	 - 	N 	

P4i 

or

rty  

Petitioner 	
• 	

14 

espondent 	 - 
For-------- 	

-r 	S& - 	 •, 

Opposite Party.  
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH, GUWAHATI 

r 

\ 

-y 
( An application under the Sectionl9 of Administrative Tribunal Act, 

1985) 

O.A. No. 	 ç i_ 	of 2002 

BETWEEN 

Md. Eunus All, Son of Late Md. Phool Móhammad, Junior Hincli 

Translator, Customs & Central Excise, Shillong 

H 
Applicant. 

AND 

Union of India represented by the 

Secretary, Ministry of Finance, Department of Revenue, 

Govt. of India. 

Chairman, Central Board of Excise & Customs, New Delhi. 

3., 	Commissioner, Central Excise, Shillong. 

Respondents. 
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DETAILS OF APPLICATION 

/ 
Particulars for which the application is made :-- 

This application is made against the denial of equal opportunity of 

promotibn to the applicant and not treating the applicant equally amongst the 

equal and discriminating the applicant in the matter of promotion and 

differentiation is made without reasonable ground and this application is made 

for considering the applicant for providing at least two promotional channels. 

Jurisdiction of the Tribunal:- 

The applicant declares that the subject matter of the application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitations:- 

The applicant further declares that this application is filed within the 

limitation under Section 21 of the Administrative Tribunal Act, 1985. 

Facts of the Case 

That your applicant is a citizen of India and a resident of Bishnupur, 

Shillong, Meghalaya, and is working in'the Office of the Commissioner of 

Customs & Central Excise, Shillong, Government of India, Ministry of 

Finance, Department of Revenue, Central Board of Excise & Customs 

(hereinafter referred as C.B.E.C.), as such he is entitled to have all the 

rights and privileges in the matter of promotion in the Department 

guaranteed by the Constitution of India. 

That your applicant is presently serving in the post of Junior Hindi 

Translator, Group'C'(Class-ffl), Non Gazetted Ministerial Post, in the pay 

scale of Rs.5000-150-8000/- in the Commissionerate of Customs & 

Central Excise, Shillong and presently posted at the Hqrs. of the 

Commissioner of Central Excise, Shillong. 

\ 
That your applicant was initially appointed as Junior Hindi Translator on 

03.07.1989 as a direct recruit after being qualified in the Staff Selection 

Commission's Examination for recruitment. (copy of the confirmation 

letter and S.S.C's Memorandum are enclosed as Annexure I &II) 

That as per the Recruitment Rules (hereinafter referred as Rules) a 

Junior Hindi Translator after completion of 3 years regular service is 

promoted to Sr. Hindi Translator and a Sr. Hindi Translator is promoted 

to the post of Assistant Director (Official Language) on completion of 5 

years of continuous service (copies of the Rules of Hindi Translator and 

AD(O.L) are enclosed as Annexure III & IV). 

'Ii 
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e 
That your applicant is not given any promotion to any higher grade till 

I 	 date though he has completed 13 years of regular service in his present 

grade of Junior Hindi Translator. 

That the promotional scope for your applicant is "Nil" in the 

Cornmissionerate because there is no any sanctioned post of Sr. Hindi 

Translator exists in the Commissionérate of Customs & Central Excise, 

Shillong for that so many proposals and representations had been sent 

to the C.B.E.C., New Delhi but the C.B.E.C., has neither provided any 

sanction post of Sr. Hincli Translator for Shillong Commissionerate nor 

promote the applicant to the Grade of Assistant Director (Official 

Language) in the Commissionerate against the existing vacancy of the 

Assistant Director (0. L) since 1991, though the applicant yir.tually 

looking after the duties of the said capacity in addition to his normal 

allotted duties since then, nor willing to include in the Rules of other 

Ministerial Gr.'C' Non-gazetted posts of the Department ( copies of the 

minutes of the meeting, proposals and representations are enclosed as 

Annexure V to X, XI to XVII and XVIII to XXIV). 

That the other categories of Gr.'C' Ministerial Non-gazetted posts VIZ: 

L.D.C., U.D.C., Tax Assistant, Stenographers, Draftsman etc., though 

having their own promotional channels, are promoted regularly to the 

Ministerial channels, and executive channel of Inspector Grade as well 

as in their own channel available in the Department and for that many 

LDCs UDCs, Tax Assistants, Stenographers, Draftsman, etc, who were 

junior to the applicant presently posted in higher grade. (copies of the 

Rules of Central Excise and Land Customs Department Gr.'C' post are 

enclosed as Annexure XXV - XXIX). 

The category of LDC / UDC / Tax Assistant (TA) of the Department has a 

very prospectus channel in their own line of promotion. The hierarchy of 

this channel such as LDC - UDC - T.A. - Deputy Office Superintendent 

(DOS) Gr.H -Gr.l -Office Superintendent (OS) -Assistant Chief Accounts 

Officer (ACAO) / Administrative Officer (AO) / Examiner of Accounts (E.A) 

- Chief Accounts Officer (CAO) and so on. Besides,these categories of 

employees can exercise their option for promotion to another channel i.e. 

executive channel of Inspector Grade and hereby this category of 

employees is enjoying two promotional channels in the department. 

That the category of Stenographers also has a good promotional channel 

in their line and the hierarchy of their channel such as Stenographer 

Gr.ffl - Gr.II - Gr.I -Sr. P.A. -Private Secretary (P.S) and so on. Besides 

their own promotional channel, they can avail promotion in Ministerial 

channel also. In addition, these category can opt for an another channel 
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of Inspector Grade and hereby the Stenographers of the Department are 

enjoying three promotional opportunities .Sirnilarly, the categories of 

Draftsman is also availing three promotional opportunities. 

Nature of work of LDC is to make entry, despatch the letters and typing 

works and required qualification is I{S.L.C.. The nature of work of UDC 

is clerical work and required qualification is Bachelor Degree in any 

discipline. The nature of work of a Stenographer is to take dictation from 

his / her boss and required qualification is H.S.L.C.. Again the work of a 

Draftsman of Department is to make the drawing / sketches of building 

/ roads etc. and required qualification is H.S.L.C. These category of 

employees are enjoying the various promotional opportunities in the 

Department. 

f?owt 	
4'v2V 

That the nature of work of your applicant is to translatethe Customs & 

Central Excise cases, statements , Notifications, Adjudication Order, 

Appeal Formats etc.. other documents related to Customs & Central 

Excise. The required qualification is Bachelor Degree or Master Degree . • 

and your applicant possesses M.A. LLB Degree and he has been doing 

all his work with full of satisfaction of his superior for last 13 years. 

That the applicant though working in the same Department and belongs 

to same class and group of the above mentioned categories, i.e. Non-

gazetted Ministerial Gr.0 (Class III) and recruited from the same source 

i.e. Staff Selection Commission, the applicant is provided with only one 

channel in his own promotional line and unfortunately the channel is 

blocked or it can be said that promotional opportunities for your 

applicant is dead in this Commissionerate. (copies of Fax message is 

enclosed as Annexure XXX) 

That your applicant is neither treated equally nor given equal rights and 

privileges in the matter of promotion and difference is made between the 

applicant and other category of the Department without any reasonable 

ground. Hence the act of the respondent arbitrary, discriminatory, 

against the rule of law and gross violation of Fundamental Rights of your 

applicant granted by the Constitution of India. (copy of the reply letter 

enclosed as Annexure XXXI 

I 
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iS 	N. That even the applicant's employer the CommissiOner of Central Excise, 

Shillong (Respondent No.3) while appreciating the bonafide / legitimacy 

of the grievances of your applicant has issued several proposals / letters 

F  to the proper authority i.e. Respondent Nos. 1 & 2 and also recommended 

for providing promotional avenues but till date it appears that no action 

has been taken by the competent authority and hence intervention by 

this Hon'ble Tribunal has become necessary to mitigate the grievances of 

the applicant. 

0. That your applicant would respectftrlly submit that promotional avenues 

/ scope is an incentive to an employee for his better performance and it 

has been held by the Hon'ble Apex Court that denial of promotion or lack 

of promotional opportunities amounts to degeneration of service and 

career stagnation having a total demoralising affect on an employee as 

such the promotional avenues / scope must be afforded to the employee. 

That when it was found that the Respondent without any justifiable 

reason is avoiding and not willing to promote the applicant to any higher 

grade in his own channel , your applicant after exhausting all the 

avenues ultimately sent a representation through the Commissioner of 

Central Excise ( Respondent No. 3) on 26.6.200 1 to the Chairman, 

C.B.E.C., New Delhi (Respondent No.2) with a request to include the 

applicant in the promotional zone of Inspector Grade of Executive 

Channel or any other channel of the 'Central Excise and Lad Customs 

Department Gr.'C' posts Recruitment Rules, 1979' but till date no action 

is taken by the Respondents. (Copy of the representation is enclosed as 

Annexure XXXII). 

That a recently a restructuring plan has been issued by the respondent 

for better service avenues for other categories except the category of the 

applicant. However, the applicant has submitted representation on 

15.03.2002 but no reply has been received so far.(copy enclosed as 

Annexure XXXIII - XXXVI) 

That your applicant submits that there is no other equally efficacious, 

effective and alternative remedy available except the remedy which is 

sought for, from the Hon'ble Tribunal for redressal of his grievances and 

the relief sought for are adequate, just and complete and there is no 

delay or laches on the part of the applicant in seeking relief before your 

Lordship. 

'11kz 
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5. 	Ground for relief with legal provisions :- 
11 

For that each and every Gr.'C' non-gazetted ministerial employees 

namely LDC , UDC, T.A., Stenographers, Draftsman etc. having at 

least two other promotional channels beside their own channel 

and the applicant is though same group of the other categories is 

provided only one channel which is unfortunately blocked. The 

applicant is being denied to provide with equal opportunity in the 

matter of promotion and differentiation is made without any 

reasonable ground between same classes of employees which is 

gross violation of Fundamental Rights of your applicant. 

For that the Respondent Nos. 1 & 2 are not giving fair deal and 

better service condition to the applicant and thereby the 

Respondents are failed to maintain rule of law. 

For that many LDC , UDC, T.A., Stenographers, Draftsman etc. 

who are junior to the applicant now holding the higher Rank 

since they are promoted regularly. 

Details of the remedy exhausted :- 

That the applicant declares that he has no other alternative and 

other efficacious remedies than to file this application. 

Matters not previously filed or pending with any other Court :- 

The applicant further declares that he had not filed any application / 

petition / Writ Petition or sued previously regarding this matter 

before any court or any other Bench of the Tribunal. 

Relief sought for :- 

Under the facts & circumstances it is therefore prayed that your 

Lordship may graciously please to admit this application, issue 

notices to the Respondents to show cause as to why the relief 

sought for by the applicant shall not be granted, call for the records 

and after the hearing the parties on the cause, be pleased to grant 

the following relief :- 

That the Hon'ble Tribunal be pleased to direct the Respondents to 

provide at least two other promotional opportunities to the 

applicant besides his own channel. 

That the Hon'ble Tribunal be pleased to direct the Respondents to 

ameild the "Central Board of Excise & Customs Assistant Director 

(Official Language) Recruitment Rules and place the Jr. flinch 

Translator in the zone of consideration for promotion to the grade 

of Assistant Director (Official Language). 
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• 	 c. That the Hon'ble Tribunal be pleased to direct the Respondents 

for taking into the account of the age of the applicant from the 

date of filing of this application while the applicant will be called 

for the necessary formalities for promotion etc. 

d. That the Hon'ble Tribunal be pleased to pass such other order or 

orders, directions etc. as may be deem, fit and proper in the 

discretion of this Hon'ble Tribunal . And for this act of kindness 

as in duty bound your applicant shall ever pray. 

9 	Cost of the case. 

Details of L.P.O. 

List of Enclosures. As stated in the INDEX. 

This case is filed by the applicant in person. 

...............Verification. 

  

9 

 

Contd... 
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VERIFICATION 

I Shri Eunus Au, Son of Md.(L) Phool Mohammad aged about 39 years, 

Junior Hindi Translator, Customs & Central Excise, Shillong do hereby 

solemnly affirm and verify that the statements made in Para 1 to 4, 6,7 

and 9 to 12 are true to my knowledge 4 belief and those made in Para 5 

are based on my legal and statements made in Para 8 are my 

humble submission and I have not suppressed any material facts of the 

case. 

I have signed this verification on this 	day of 	of Atrvf, 2002. 

a 

Signature of the Applicant 
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Copy 1;o 

hri .busA1i Junior Hindi Trans1aor, 
• 	Sh111On. 

C.A o./p.A 0. Hqrs. o±ficc, S1iil1on 

D -I/IV/Acct_I/ 	Hare orico, S11il1on. 
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I 	 MOST I 1"TEDIATE 

No,SSCG/Exam.19/88/ 

• 	 Governmer,t of India 
Staff Seiectin Crnmision 

* 	*..*• 

• 	 Rejcnal Office(NR);..- 
Nabaraha Road 

• 	 Cher1kuthi Hill Side, 
• 	 Guwahati-781 003. 

Dated the 30th J2nu2ry11 
199 - 

MEPIORANDUM 

Sub:- Advt. No3/88(Cat:NER-2)-Recruitment to the 
post of Hin.i 'h'ansiatar. 

L.. 

i j  

With reference to his candidature for the above 
mentioned pest, Shri Fnus All, Rail No.3/88/NER-2/ 
HT/13 Is hereby informed that he is being censlered 

by the Commission for appointment to the pest of H1n.i 
Trnslatmr In the office of the Custems & Centr1 

Excise, -Shillong. He is also informed that the p.st, 
carries the pay scale of Rs1400-2600/-. 

He ia therefore, directed to, Intimate this 
Regional Of'ice with in a week from the date of issü, 
of this mmorndum whether he is Interested to J.ln 
the Customs & Central Excise, Shiilóng far the pest ef 
HindiTranslator,-If nareply.is received within the 

stipulated time. this offer Is liable to be cariclelled: 

and no further correspenance- in this regard will •bJ. 
entertained. 

ASTTO DIRECTOR 

TO 

Shri 1unus All 9  • 	 • 	

0 

At-Barknaz Read, 
P00 & D1st:Na2en-782 0010 
Assani 0  

.il 
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4 9;NTRAL BOARD OF EXCISE AND CUSTOMS 	,. 	

parable post but belonging to the cadre of aaother &  
i 	 .. , 	 .. 	New Delhi the 19th Ma 1979 	 Under the Ccntra1.Boa-d of Ecje and 	 • ' 	

yp 	• 	

j 	. . 	

toms, and 	 • 	 . . 	

. • 
. 	

743—In CCrci 	of the powers conferred by the 	(b) i.f it consider ft flCCSB 	Or epccJjent on compns- 

	

. 	 prVito article 3Z9 of the Constitution, the • l'rcsidcnt '.__ 	stonate grounds, ordcr that a po 	n  an  oflice under 	• 

	

hcrcby makes the .fo)lo%ving rulc.s rcguinting (lie rnctliod of 	• 	 ntrOJ lJo;ird of 1xcie and Cusom9 which Is AUo 	 c 

	

the potsof Hndi Trus1atorsi the offices , 	 fille d by direct recruitment under these 	-uJ 	I 

	

. a.  • uiider CcntraFffôTdf E:-i -d Customs and the Nar- 	 should be fdlej by transfer or deputation of a per. : 	ati Department, namely:— 	 . 	 °' holding the sane or comparable or hgher .: . 

	

• 	 post from any other office under the Central Board .• 

	

1. Short title and.commencement:.(1) These rules may. 	 of Excise and Customs subject to such conditions F' , be caijec] the Hindi Translators Recruitment Rules, 1979; 	 it may specify having regard to the cuxnstancee 	c• ofthecase 	 , 	
'. 

• 

	

 
tion 

2) They shall come  intc) force on the date of their publi-, 	 • 	 • 	 ;•.• ••,•• 	
. 	

., 	L ca 	in the Official Gazette 	 6 Disqualiijcnt,g —No person 	- 

2, Applicatjon:..These rules shall apply to 	the posts 	(a) who has ente.red into or ontractcd a marriag&'jth 

	

; spccifled in column 2 of the Schedule annexed to these1 	 a pei-Son having a spouse livhig, ot 	4ca' 	.t • 	es. i 	
, 	 (b) who, having a spouse 1iviogl has entte4 - 1nto Number of posts, classification and scales of pay :—The 	• 

- contracted a marriage with any person, £hall be 

	

number bf posts, their classification and the scales of payj 	 eligible for appointmep, oi any Athe  

	

.r 	nttached 	thereto shall be as specified in cohmns 3 to S 	 i i 	 I 	 '' ) 

	

t " 	of the  said  SchcduJe 	n 	 10 (Cu trt (tIC 	rUral Oovernmnt_may, if saife- 

 

 , fled that such marriage is eimisajbJe Under"tho 
 

Method of recnitment, age -limit and 	qcaiifieatjons, 	 personal law applicable to such. person and the 4 V/ . 

	

etc —The method of recruitment, age lunit quahfications and 	 other farty to tnii marriage and there are other ' • ~ .i, .other matters rela ting to the said posts shall be a' specified,- - 	 8roun s for so, doing, cxempt.P3}i. persorlfrom 	?' .hi coluxnns.6 to 14 of the Schedililt aforesaid. 	 the operation of thiA ruj. 	 • 
. 	 •Iij 

Special Provislons:-_NcJtwitj(andjng  anything contained ' 	 these,'rulcs, the Central Bpatd'tjf Eccise qind Customs 

'(a ' ; If it consid 	it neéessary or 	expedient in the 'pubhc  interesT,  so to do and subject to such con L, -\ ditions 83 it may specify having 	regard to the .: . ,ctrcumstaflees of the ease and for reasons to be re-
in writing, orderany post in an office under 

CentraI Board of Excise and Customs to be hued 
of Personsh610ing the same or corn- 

44 , 

•: 	: 	:* 

k il 

10 	: 'i: 	 ii 12 	' 	 j. 	13 

Powers to rclax:WJjere the Central Government  is the opinion'that it is nccessar-y or expedient to to do, it ma)',; by order, for rcascrn to be recot -ded in writing relax aoy of the provisions of these rules,  An, respect of any class or ' category of persons or posts, 	•.' •. 	'-:'' 	 ') , 
Saving:_Nothjng in these hues shall affect reservatjo,ij, 

relaxation of age limit and other conees&lon required tobe 
provided for Scheduled Castes and Scheduled Tribes end other special categories of persons in accordance wi th the  orde rs  Issued by the Central Goernme 
in this regard. 	 nt from time to. time. 

• 	. 

1 	

/ 	
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) 	 SCHEDULE  

SI. Nni of posN No ofClassification 	Scale of Pay 	• Whe1icr 	Age for direct Educational and other quaifica• 	• 

	

. , 	 No. 	 posts 	 scicctiou 	recruits 	lions required for direct -ye- 

	

. 	 post 	 cruits 
. 	

ornon- 	 .; 
. . 	 selection 	 ¼1 

post 

	

. 	1 	• 2 • 	3 	4 	 S 	 6 	 7 	 8 

( 	 I. Senior Ijindi 	7 GcncralCcntraIRs.55O-2O-65O_25-Noj- 	Bctwecn2l-30 	ssential: 

	

. 	. 	Translator . 	 Service Group 	800, 	 Selection 	years(Rclaxable Master's Degree in :- 
. 	"C" 	• 	 upto 35 years () Mmdi With English as a 

. . 	 Non-gazetted 	 in the case of 	subject a( degree 	level, 
Ministerial. 	 Govt.Servanls.) 	01• In 

I 	 (b) English with Hiodi as a 	•• 
subject at Degree level 

., 	7Z!\ 	r 	I 	2 	•v14AkA.4 
 

o r in 
(c) Anysubject WlthUindi 

,.. 	. 	• A* . ; 	c 	pJ 	f P:..L At 	 subjcctat Degree level. 	• 
4* 	

( 	g) IL-i- JJ I 	 (1) Sanskrit as one of the sub. 

	

. 	 jccIS in the degree or CqUi. 
. 	 VaICfl(. 

,. . 	 . 	 . 	 (2) KnoWledge of any modern 

	

Indinn Language other than 	• ,... 	
l4indi. ,* 

- 	 jthergcandPcriodofMethodo1recrtiitntcnh1n caserccruitmcntbypro- 	 Pro.  

	

. t 	educationalquliti- probation, whether by direct rccrtl- 	motion 	dcputation/trn- 	motion 	Ccninife, in which UnIon 

	

t 	/ 	cations prcccrihd if any 	itrncflt or by  promotion 	fcr, grade from which pro- 	ci.cts. what is its corn- Public Service 

	

; 	 . 	for direct rccrui(S 	 or by dcputation/trans- 	motion/deputation 	trans- 	position 	 Commission is 	E 
1i! 	' will apply in the 	• 	icr and percentage of 	fcC to be made tobe consulted . 	. 	case of promotces 	 the vacancies to be 	 . 	making re- 

	

.' 	'ther 	 fitted by various methods cruilment 

	

pus. 	 ___________________________- 	 - 	-"--------------------_ 
• 	

9 	 10 .11 	 .,,,l2 	 - 	13 	 14 

	

Ipas- 	 NO 	Two years. 	By promOtion failing 	Promotion 	 Group 'C' Departmcntl Nolapplicabje. 

	

tdcr 	 which by direct recruit- 	r in morlgst Junior Hindi 	Prniotkn Cc mmiitce: 

	

les, 	 ment. 	 Translators with three years I.. Mend of the Depart- 

	

per- ' 	 regular service in the grade 	ment-Chnirmnn. 

	

'gher 	 working in offices or Dc- 2,. TwoSeniorGroup'A 	. 

ions 

	

ard 	 partmcnts under Central 	Officers—Members. 
Board of Excise and Cus- 3. A Sc,ciior Group 'A' 
toms and Narcotics Dc- 	Officer from Income 
partment. 	 T.lx Department- 

Member. 
ith _____-----•-•-------..-.•— 	 -----------..------______ 

	

I
or 

	

	 12 1 4 	 5 	 6 	 7 
be  

2. Junior Hindi 	12 General Central .Rc. 425-I 5-500-EB- Not 	Between 21-30 Degree of recognised university 
Translator 	 Service Group 15-560-20-700. 	applicable yearS 	(Relax- 	with Hindi and English 

	

 tls- 	 'C' 	
as 

	

 
the 	 'j' 

	_/ i 
- 	 able upto 35 	elective subjects. 	A mini- 

the 
 

Non-gazetted 	-,iO 	 yea.rs in 	the 	mum of two years experience 

	

'tee 	 Ministerial. 	E,Y, - b .2?,  51 	 case of Govt. 	in translation from English 
Ji7-irE?iji772f 	, 	servants. 	(OHindi and vice vcrsa, ' 	' ' 

OR 
i t 

. 	 t( LakL k_A.L 	• 	 Master's Dgrec in 	. 
(a) English assub- 

	

or 	
pI 	 (b) 

	

tf 	

be 	 El - Ei i ( c) Any subject ;with Hindime-. 

	

and 	 dium and English as Ubjcc 

	

the 	 - . 	 at Degree level. 	: 
time _----- 	 -- -------------- -__ 

.1,.: 

- 

\* 
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• 	... 	1• 
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Nit a2pictbte TWO yari 	fl 
traflfCl f:iiling which Transfer 

	
GrOUP 'C' DcpaTtme 	

No applicabic- 

9 . 

 

by direct rccrUittne 	
From 	

nongst Upper 1)iVi- 	
VronO0fl Con1fl%t 

io n Clerks with live yearS 	
Hefld of the flc part- 

service in the grade. 
01 	

meit_Cmi. 

Lower 	
DivisiOn Clcrk 2. Two scni GrOUP 'A' 

grade and poS5CSSiS the 3 	° 1  . A sCfl' 	GrOUP W ith 10  venr scrviCC 	th 	Officcr— Meml 

Offi 
qualifiCatmOns nicntioncd in 

	
cer 1mm Inc0nl 

Column 8. 	
Taic 	Depar tment  

Member. 

-- -------------------.---- --- 

NoW
(I) The crucial dale foi 	

the ngCl1Ifl 	1nclli0 	
in Coluflin shall in each case, be the closing 

date for receiPt of applications from candidates in India (othCr than Andamfl and Nicobar 1sland and 

LakshadwP) 

In respect of pOSIS. the ppOfltmCflt 
to which are made IroUgh the Employment 	

chaflgC. the 

crtICi dac for l 	
r1 ii%ing th age limit shal1. in each case. be 

 the last date upto which the cmnptOY 

ment cxChanS 	
arc asked 10 sut'nhit 0amcS. 

(2) Number of postS nicntifl 	
in ColtlnTh 3 of the Recruitnnt 

RU1CS 
is subject tO varhtmofl 

on worklO 1 (l No. A .1 201 8/S/7A( Ill-BI 

SAj4TOKH S1NOFI BHATIA, Dy. Secy. 

L. 
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. 	 NC" )c1Ji1, thc I 3th Fchrunryç. . 	
. persoI•— 	 - 

	

:;-•"CLS.P. 109.—Jn ccrciSc of the povcrs co,1ctrcd 	 \\J) 	cntcrcd Into or contractcd n • nr- 

	

by ih ;)r(SVI() to nridc 309 o1 tc ConstiUiton, ad 	 rle \ViOl a person Ig,1v i ng D  spoiisc hvin1' ;. 

in 	 of the •Ccntirti Boatd of E.xcisc , via 	 or 	• 	 . •. . . 	 . 

	

0 ('tis.(JThs .(A(tuchcl nnd Suborditintc OulIccs) • Iind 	(b) who h:iving u sponsc Ih'ing, has tncrd • 

	

dilicc 1cctii(inc6 Ru1cs 1984,   except ns rcspcL 	. 	. 	 or cotitinctcd a iitrhgc \vith auy : 

	

.ihhs dpIli or .o:nUtd to 1c donc bcforc such sup 	 j)eI . t)fl, hifl be cligibic for' 3ppOiLlUIleflt  to  
. 	

piCSIOfl, ihe Prcsidcn( licrcby makes the fo1oiiZ 	 Lho said 1)OStS : 	• 	- 	- . . 

	

; rICS for reguln(ing the inLhod of rccruitnieit to pot 	• 	 . 	 . 	. 

	

Jr AscI\Itnt Director ( 0 f1ici1 Lauage) in tii 	 th ti  the  (.cntr1 Gocriuncnt mai if Eutis- 

• ffltaclied and subordiiac officcs under Central Boird • • 	tICCI t1)t such imirrmge is perrnisibIc under the 
.. 

of Ecc 	ttn)..Cus1orns, • namely - 	 °'- 
aw npphcziblc to such person and thc otbcr. 

..... 	. . 	 . 	 . . .. 	. party to the iiitrn:igc und that thcrc  are  o1cr grounds 
: . 	

1 . Short ti1c and cornmcnccincnt.—( I ) These rulcs 	so diij', cxcmpt nny person from the opernton' 
run) ,  be CUCd thc Ccntril Board of Excise and C.u- or tlI 	. 

. . tOt31 	(AItnchciJ tiit1 Subodina(c. OtJiccs) 	Assistuit 	. . 	 . 	 . 

. Diiccwr (0I1ici:1 • Luuunge) . Recruitment Ru1, 	G. Powcr li) rcIu.—\Vhcr' the  Ccfflru 	Govcrn-, 

. . 
199(i. •. • • 	 . 	 . 

I 	. • 	 : 	

or tile O)ifltOl1 that it is iicccsary or 	ccpc.. • • 

: • • (2) Tlicy shall come intO force cm the da( 	ol 	dicflt ;ti to do, it may, by ordcr for rcasons to bc 

their publication in (he Official Gazette. 	• 	 icordcd in wriIin and in consuhation wi h the Union 
. : 	 . 	. 	. . . 	 . 	. 	. 

Public Service Cornmksion, rc1a any  of  the  provi- , 2. Applicntion.—Tlcsc ruks simli nPifly t) thc ions.o1 (hese ru1e willi respect to any class 	ca 

	

or 	tc- 
. .pos specitied rn column I of the Sclicdulc annexed 	• 	of 	• isons 	 . 	: 
.. to 	1 1cs0 	ruJs. 	 . 	. 	 . 	 . 	. 	

1 	 • 	 . 	 .. . 

3 Ntimbcr of posts, 	cLssfflcaijon arid sc.iics of 	' 
S1!g .—Nothiu in tlicsc iu1s shall affect 

r 	 , 	:Tt , 	I 	C 1 	• 	 • 	 ' 	• 	 reservations. rcl;xntion of a'c lunit nnd oL1r 	co,- 
 .A ih flUflh)Q 01 (iIC salu 	st its classification 	 • 	 • ' I 	1 	i- 	

0 , 	 . 	• 	 CCSSJOfls rcqurI to  be  provscd for the S1icdL'lcd 
. 

,flflu sctc o pay attached lhcrclo shall be snctficd 	' 
columns 2 to 4 of the said Schcdulc. 	

R 	 C asIs, Sclicdulcd Tribes and other pecia1 cnIcgor 

. • , 	 • 	 • 	- .•- 	• 	-• 	

• of Jxrspns in accorduncc.witli Ilic orders issucd 
Mchoc1 of recruithient 	a,e un-ni. and otirni 	the Ccntr-iI Gc crnmcnl from time to tune in thlc1 

qu1liticLttions etc—The method of recruitment, 	c 	rt.ird 

SCHFOULE 
1"anc of post 	 Number ci poic 	 Cljcsiiiciiion 	 Scik of pa> 	 \\ huhr  ckct,en post 

niiiiIcciinpot 

	

2 	 1 	-- 	4 
Asistaiii Director 	 41' 	 (iu,icrI (cutral Sr' icc 	R. 	-(A)23c)•1Ii 	 5cicction 
(011ictal Lmgnc 	 (1996) 	 Caroui 13 G,uticd 	c 32(X) flAt 1 Oo 

• 	 Subjccl to v;triiioii 	Minic hat, 

	

cicpcndcnt or %%orth)ad. 	 • 	 • 	 I 

Ac limit by direct rccri(s 	 VvIacItaubnc1its of 	ducaiio.ml and oilwr qtalificaflion< rcquircd for 
0,14 wurs of 	tiirca1 recruit', 

• 	 •. 	 Scr ice adrraissihlc 

__-- 	
- 	

- 7  

Not cxctcdin 	O years. 	 ' 	 laitl 
(Rclaabk lot Government scnnts upto 5 years in 	 Ii) M:acii 	rt of 	tct'cd Univcrity 	r 

iaccorduncc wih (hc insiructions or orc1cr issued by the 	 tiUiiliiI in HIfldi sitli 1Ii)lI(I; nc A sutijci,n% 

j ('entral (overninent). 	 thiJL' kvt, 	 4. 
Note The crucant datc for dc(crnuning the aec lan-ui 	 OH 

aalI I. tht c105in6 datc for receipt of appi i. 	 !sttci '. &gjce of a ritaiiased Unit r1t\)o'  

-i icntlidtcs in india (and not the closing date prcrribcd 	 tiui' iltnt in lii lis w tilt I litidi as it 

for those in As'.am, Mc,hata>a, AruoaUiat Prithch 	 ae 

1i tiorain, 11 nipur, Nacdinud Tripiira, Sit.1ini, 1 ad kh 	 OH 
11 	 Di. jsion of Juruntu and kitshniar Stic Lalnul ond 	 btjicc 	of a ri,iiicd Utust rs ,i,I (i., r  

	

cpu a dictrpj nnd Pj;.i Sub-Dai rin of (jtjniha dhiI RI 	 C kpik ilcni in any ctibjc'cl itli I lioth rind rnhi 
d 	of j liii 'iii at PrucKsia, Andarvan and Nicoh ir lslaiid i 	 ii \aIhJ.I5 at tli tlqrcc kd 

I ikshRc p) 	 Ott 

•t. 	 l.'ia' ' 	Jcrec if 	a 	.Ta,uIitJ 	Uui% 
ud ill iii .) n>mihion w li linda nictliun pfl I 

as :i sut'j.ci it 	1:%'el. 
IIR 

- 	 tI 	icr. uJaitc ut .i tta'iuii&J t iaaircr,.iif: or 
.: 	 . 	 '1u a''uI in 	 (I Ubje 	"alit k   

• 	 - 	 zaid I Iiiali a. a siit'juct at d 	,ac lescl. 
• 	 —• 	 •- - -. -••.•.-•-.•- 	• •-. 	• 	•,•-• - 	 •-•••----•-••.----• 

v,k. H. 
-------- I v- 

'Mstt. DiretOI (01.) 

%0~ 0f;, 0 :510IKO qq  qoo 

--New Delhill0002' 

I -  
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1 hiidi nor trnntOfl 	oi from 

hind' ir 	e c r 	prck 	y of te1innt dr 

i1e tivrAtt%rc. 	 . 

	

. 	I 

5 	
cnchng, ,cs,tti, iaH 

t jtui nticm in I I ndL 

itC 1, Oir, Ittinfl% nr 1k at the dcIc1' 

ut Ilic 1JI'SC in c 	
of cauIkutcI o1hcrWiC WiI 

NPc 2. Th q °( 	rcgaiiun 	p1i i:. . 

si; c rd 	b1e at the d crdiOn of the UPSC 

of CnfldId3ICS bcfliO SO SchedUl .CflSICS and. 

ikd Trtxs f, t any tt.uc cf t.dcetofl. the 

IPSC' is uf the opinh)fl Ihat ;nflicicnt nmlcr o 
1riu th 	iinuI1tl 	pS!.Itt th 

RIuite up 	uX crie%' 	tc 1101 IBeIY t b uaihihW tu 

tilt U the v3c, .111c ics t 	rved for them. 

t Kno\ICdC of Sansta antIor Motcrn Iudi;ui 

i) 	drniflS(rflti 	peri1CC. 

t.pcenCt of 0rniS%flg 	
-:. 

shop for potin and d1ting. 

- .---.-- -.. 	

. -- -----. .- ...-- -.- ..t --- ----- - -.— . .- 

• - 	 - 	 - 

\Vhethtt n 	
ndCIUC onl 0iti1ica0flS 	

Pcrtd ol probOn 	cthOd f 	
whctlC1 by direct rrutmCflt or by pro- 

prCrit for 	rcCt rui 	wU npplY In %h 	If an>. 	
n1OtlO or by d utliflO. trunsfr and percel1t39C of Lhc 'canicS 

ce of pionOSC 	

I 	 to be ftllcd by \:1ItS methods.  

- - 	 o 
	

by 
pn%nu1tiun ruIing which 	

insfcr on dcputhtiu'fl. 

(ii) fO 	by triwcfcr fl deputation failing iI1Ch by dircc 

rcc1UiImCtl 	 . 

................................. 	

• 

It;ç 
	

(Thu 1)LpTtt1tt 	
0fltct c in the lccd r ca 	

hitt rc in tit 	
p1 	idcd 	ci h iIu 	Ii in fltjii 0 

• 	- - • • 	 cn 	
ac oi ilic elotitti: dtc of iucuiI'l of 

	1 pi i titi11it') 	 • 

cr 	
P 	

hLld inimcdiJtci' p1 	
lhi jrr ii tn itt 	

tit siti tr 

- - •- - 	 - - -- 	 — 	 - 

• - 	1 ((i)tl'fl 	

Ci oup U Dcrrtfl1Cflt3t Pi oniotwn- 
	Ciisulti0fl with 

confinlin,

• 	• 	
IiS'iIiY ScrvICC ate cing cnn5idCCd for pionlOtillit. their 

	iiior 	i, 	
leflr. cntrl ittiurd of Excic aod 	

liiIe iiin dirct 

• 	 (ii) 	
ith five yeatS' reu1a1 sccice in poSlS in the scd 

	f 	
mcntni t'rnrnitIi0 (ontnit%eC iiatiiig to 

- 	 1 	

• 	 13 

• 

• • 	 - 	 . - -- -- --- - .- - -- 

• 	 tttC UIt)Ct otr 	
ioit!UCP 	

tmcD of itic (cntrUi Uo\dl itiitlt 
	 - 

• 	
ote: \VhCthCt juniors who have 

conple%cd thejt quailt) in 	 • 	

0 	
Comn1i5sfl net 

(con' hich 
promeion! 	

W be mdc. n cC of ccdrwn1cn by 
pro OtioI1J put.tTL 3ncIcr. ' 3dCS 

	

ith 

wOuld also bc considrcd j0ojed the> nrc It short of the 
	

. 	cuscos. - 1tairfl1n. 	
cruhmCot. 

iCUlStC 
q0i ic). g !gtht) Se1CC b) mote than (Inc 

	it and 	
2. Jutiot Secretary, l)ct11ct of RvCnUe, • 

htvC UCCCSSMlY 
completed their probatloit 	

tIod, it prcscrib. 	
iScvcnitC, Central t%oarsl of LeiSc nd 

l't3n!tCI on Dcputat 	

. 	 Cuccon'S . 	 . 

OfficdtS under tttc Ccntrat GovCromt 
	

). t)cpttY ScfdirY. t)epJ' tfliJt of 
	- 

(a 	(I) hoIdifl 	
niOgouS poSts On 1CUIl hjSi or 

	
- 	C\0C, Cettu ii It,t:iI d of ECi and 

dire I hn of pro 	
tiOi s1til ot bc dhrLIbI for cwi 

	altolt ( 	
Lin 

I. of ilt Untn l'tititi St IC 

jppOti)tifl(°5 on eptnntt0fl 
	

SimilJri) dcnjtflt fliciS sitnt 
	ion ttlI b 1IL1J 

of dp'° ic1u3lflL p 	
o Jcptit 	tilt itOtti 	C. 

	

1i titi t( r c° id i tIOD fii a putntrtLflh hi)LfltOtl 
	1 Lii 	 - 

fr Jtt% 	
lit Ii titki oil 	

uiittofl iili t 	
nit L\LCdtfl 

	

ti) cc tb i_ht crS RLula scrc cc in poct in the 
	of 	to th 	

omnti" lot app to' l 	U, 

il oidtnarl1' put r 	
(C thieL )CJt 	

l 	' 

ccci bd for 1) rc I reCtUltS undtt ( ohlmo () 
	

itt tilt i'ii t'tt " 	ontiit1I% 	to 

M. I (429OO or cquiValeflt or 	

1k pi1tt 	If tliC eIJI1 - 

Ith thrc 	carS I cuiflt 	
In p05 S ifi 	scale of 	Coctomc - Mcnt 

Ks. i4O23QOi2 	
or cquival° 4itd 	

howevet, thesc ate not nppr0V by thc 

tIC ChUCJtuuuT 	quhiLat10fl' 	
ci 	

( flOtnU 	
a fistt nttmL of I) p ut 

or cqui\ainl or 	

cnntmatb0n of diret ,ccitS liait b sent 

h 	s i c 	r cr c t c 	
Coinmte for constdrm_ prumottW" 	

Union PubIu Sc 	c 

- ---- — - 

. 	• 	 - 	
Sc•t-vkc Corrtrn$;i0i' 

. 	

is tobe consul,03.;i 

• It 	
Pronhtitn COB1I1UIICC CIrcctiDCS n 

viS 
tu:t is It con1pOciti. • • which Union 

rublic 

rniLing rccfljtTflCnt, 

j-4t'. ,\-t tI'l (I 
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, 	To 
The All Members of the OfficL1 Language ImplemefltatLofl 

, Committee, Customs & Central Excise, Shi11ong 
t 	

4 i14 

I 	
SUBJECT - 	Nnutes of the 	

quarterly eetrng of the Officia1 
0 	 •'• ' • . • . LagUage irnplementailofl Comittèe. of Shillong 

Colectorate held on 158.93 for Quarter Ending 

. - 	Apr1 - Ji 

. A copy of L1e 	nutes o t}e Qarterly Mee1ng of Oficia1 

.1L1 	LangUge Irnp1eentatiOn Crnrnttee.Of 
Customs and Central Excise, 

Sh11ong he1d on 15.8.93 is send herewith a requeSt that :thq • 

bi1own)n taken On the deci sion of the meeting g actL( 	
may k1y 

5e eonwiunlcnted to LhC undorsi od. 

nmx 
jX.

j. 	 . 
JwJt l 	1 	 I 

	

( E M. R'. 'H 	IEWTA 
DEPUTY COLLECTOR ( P & v ) 

	

ENCLO 	As above. 	
1 	 ) 

C. No 1(12) /A1)M_Tn11i0LIC/8/ 
Copy forwarded for rnformation and necOSarY action 

.1. . 	The SecretarY CBEC, Customs 
&. Central.EXc, Ndi Delhi. 

2. 	The Dy.DirectOr, Directorate Geral of inspeci,CN
1  

Delhi. 

0 	The. General Secy.KendriY SachtValaYa,HmnPd 
SorojLn Nagar, Nw De. i. 	.. 

I 	
l CollecLors/Contral 	cisc/Cust0 /N 	ticS Comr SSiOfl 

5. 	
The Director, Directorate of Sts. & 	

el1igenCe, CBEC, 

New Dlhi.  
1

1 

The Director, CenttalHifl 	
DireCtOr, New Delhi. 

The Dy. Secy (Service), O.L Deptt. L.N. Bhawafl, 1st Floor, 

Khan Mnrke, New Delh) 

1)1 I 	LI 	li c I oi n I c o r Tr 11 ii nr', CCE, Neil Dolh • 

All AdCL1. Co1C Lors/ASSLL.°hi rs/iJi-t 1iirtc & uo 
All HQrs 0ff1ce,shillong. 

0. 	The D 	DiroctOr(E), 
 

	

H. s5 Deptt. of O.L.,M.O. Hone 
	faiS, 

liSr
NizamPalace Parishd232/,2 	

Floor, Multistoried 

A. C. Bose oad, Calcutta -20. 

ii 	
Dy. Drecto1'( asU) (Implem0flLti0n) Govt. o India, RegidP 

Off Lce() De 1Dtt. o 0 L.i 	
Bhn 3rd Floor, 

Maliraofl ha1ali, P.O 	
nd0 A.T.Road Guwattl2 

129 	The ASStt. Di cor/Hin 
	Pradhypak, Hindi Teaching Sche, 

I 	
Moreloow C3mPOUfld, ShJLloflgl. 

	

L 	

H 

( E.M .R .YWNTNIEWTA ) 
DEPUTY C0LLECTOk ( i & V ) 

ShraC1. 



• 	6. 

T. 

8. 

9- 

10. Shri B.K. Jha, A,D (OL) H.T.S., Shi].lnng 

NinuLos of Second Quarterly meeting of Official 

Language Implerientation Cornnittee (0 L I C) 	of Customs 
and ConLral Excic, 	Shillong 	(llqrs.) 	for tho SOS1,n 
April - June 9 1993 held on 16.8 93 g. 

The Second quarterly fleeting of Official Lmguage 
Inplerionbatio 	Cotirn..ttcc 	(0 L I C) 	hold on 16.8,93 at 3.00 
P.m under tbc Cha1rranship of Shri V. Lalvual, Collector, 
Cu$to 	and Cenbrl Excise, Shillong. The following officers 
were Prsent  

ShriV...Lalvula, 	Collector. 	
•.. 	 . . 	 Charra 	.: 

1. 

'l 	fl 	fl 	1:n(Ny, 	Add 1.. 	C.nl 1 	hnin 	 v) 	Mmh.r 

Smti A. Devi Supdt. (Vig-Clu) 

Shri B.. K. Das 	. 	 0. (Rev) 

Shri Apalak Das, Supdt. (cus t' ms ) 
Shri ELInUS All, Jr. Mmcli Tiins.lator 

ShriG'Nongbet A.0 ç rev 
) 

Sati C. Bhattachai'jo., A.O 	(ii) 

Smti. E.M .R. H ni itc, D.0 (..Llclit) I, 

U 

It 	
•00 

It 	 .. 

'I 

Th1V).tOC 	. 

~ • 

CUSTOMS AND CENTRAL EXCISE:: 
SHILLG. 	

. 

V 

•.•: ' 

At the outset, the Chairman welcomed all the members 

present and the aienda weretaken up for discussion :- 

1. 	 eviewof the minutes of last meeting held On 19.3.93:- 

(a) The Chairmen stressed upon the issue of inportnt orders 
both in HindieLnd English. He opined that if it is not possible 

to issue bilinLLrnl orders it should be rcntioned in bhe order 
Hindi Version will follow U  

Action: -  All the G.O'.s. & 
the flr-in-chrLLs 

• 0 

Contd..21/ 



- c  2 - 

2, 
:) 

(Wtth rearCl to the creatOr bf 	n
numnubrS o 11jnd 	- 

posts Thc Chni rn stted the Board shoUld be requested 

to fill Lip t-e vacait post of AsstStflt DireCtOr ( OL  ) 

, 

	

and 'iso sanctC a post ofSenor Hnd:L Translabor for 	
: 

t 	t 	 . 	 . 	. 

t 	
The decison was agroid to 

by all the ernbers. Ths should he taken up by the Et. Br. 

.i 	. 	 . 	 .. 	. 	. - 	.. 	. 	 . 	.  
.LI • 	

(S

o) Wfth regards to the subscription of Hjdt MagaZifle 	d  

newS papers it was statod that One Hind 
lv1 agazn e flD rnay0g't 

; I 	

being 
and DG1y Hrndl News paper ava Bharat T

1De&t was  

'L1 	
subscrbeCl for Hqrs orice A decision was taken to 

JI 	 subscrlbL oo nore Hd1 Magazine 'Inc1a To-day " 
and 

Hindi News paper "Purbncha FxaheIi U . it Wa dècjdd to 

	

keep all the NaznO, 
News Papers at thc Hqrs. Lbrary. 	I 

II 	

This shOuld be taken U by thc A 0 HqrS. 

10 
ITEM NO 

I 	 I 	 t I  

IhIl l  
I 	

The Jr. Hindi Trslat0rold to the ebers 	
, 

	

-. 	 . 	 .. 	 . 

present that during the yea , all the eployeeS 
dhO have 

III I 

	

	 attained workin 	fl
owledge or profecencY in H 	should 

be inprtod raniflg in Hfldi workShoPs_also decided to 

1cshoP after celebration organiSe I-Iind 	r 	
of HINDI 	EK", 

I 	
in ScptC1h0r 	/ 

Act io 	AddiC01t 	L_Y) 

- 

............ ............................................... 

H 	
with regard to inspection of offices, the 

Chairnan expressed thot after filling 
U of vacant pest 

of AsSiStfl DirectOr (0 L), the Divisional offices will 

be inspecbcd by the A.D (oL). I II 

IT 	NO 	
• Rubber stanDS, naO plates, i_bords, 
	/ 

etc 	

-- 	I 

It was told to the Chairman that all the 
Si 

boards, name plates and rubber s.taPS re.Prep.ar 
	both 

in Hi'1Ci and EngliSh, oxCeP sone newly ac
1  stanpS. A 

decision was taken to preare ll the new rubber stanPS 

Contd. .3/ - 

I- 	 - 



• 

fr' 
/ 	 - 

•';• 	 ./ 	 :: 

L / 
- I 	 •. 

4.., 

in bilingual forn. 

Actiori:All Branch in charges 

J TqqJLQ 
	

Any other point for discmssion with the 
)Durmir3sj.qn of LhoChQjrr in. 

The Ch roan and all the mejers present advised 
the .Hindi Translator to make the ens u: ingH.indi We.ek 11  to 
be heldfrom 14.9.93 : to;20.9.93 	a irand success. 

•Action:Hinci Sectthon 
The mccLing ondcl with - vobe of thanks to the 

chair. . 

I • 	 . 

( V. LJLVULA ) 
•COLLEC1.OR - I 	• 

CUSTOMS ±IND CE1'TTRAL EXCISE: 
Shillong1 

Shr:i:c1 Gewali 
•1 \\\ 	2 

C 

GO 

1t 
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ti 	 £he All Members of the Officil LanguGo Irflplerintation 	
L l 

Conhmmttee(O,L01 C.) o Customa nd Central Excse,&i -ps), " 

SHILLO\TG. 	 1 i 	 •• 

•: 	 • 	 ' 	 . .• 	 • 	 • 	 • 	 . 	. 	 - 	 . 	 • 	 • 	 . 	 •• 	 • 	. 	 . 	 • 	 • 	 • 	• 	 • 	 . 
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fl 

r 	
Subject - Minutes of cuarterly rneetrn of tie OLCLc1l L i 

( 

	

	 uage Implenentatiori Comrnittee(O L . C )of ShL/L(rn' 
Cotnrnissionerte held cvi 1.11.95 for the sessio' 
July-Sept ,1995 -- 	 F- 	 : 

I 	S i. r , 	
I 

. •- 	 •••• •• • 

Acdpy of the ninutes of the quarterly-rnéeti-ig-bf;..; 	:••• 
Lrnguge Implementation Committee of Customsand Central 

1<cLse (Hors )Shillong held on 1 11 95 is sent here 'ith, with 1 a 
ouest 	that the 1'ollowu-i action taken on the decision of thc 1ti14eting rny ,  kindly be cornmunicntect to the und?rs1ed ;iP

. 	 • 	 • 	 . 	•• -•. 	• ••.• 	- 	•• 	 • 	 .- 	 I 	. 	• 	 • 	 -•
it  Iqq 

L 	 , 	

/_  
• 	 • 	 ••( 	••. 	 ': 	•- 	

•••••r 	. 	
•..• • • •• - 

( J L.NOILNIb ) 

	

I ' 	 AUJiIT O A 	O'M I S S ION ER ( P&V ) 

• • C 	: 	2) 5/'Airn .Hin/OLIC/89/; 
• 	

\2> 

\ Copy fcrwrded for in 	J- anecescary ection to ;- 
The Secr:tjry, C.B.E.C.', Customs& Central xcise,New ,  Delhi':.. 	: 
The Deputy lJirector,ljirectorate General of Inspcction,Custorns 
and Central E<cise, Nei Delhi 
Th'3 GCncril SecrEtary, Ke -idrya 	chivaley,r1indu Parishad,Saro- 
jiniNagrNew Delhi. 	• 	 • •••• • •••• -• 	• 	 . • 	 - 

4. 	All Comniissjcnrs/Central Excise/Customs/ Narcotics--Commission, 
Gwalior. 
The Director,Director-ite of Sts & Intelligenc,New Delhi. 

6 	The Deputy.  Secy.(Seiice) O..L Depptt. L N Bha/-n, 1st. Floor , 

Khin Market, New Delhi 	 -' 

All Addl. Comrnissioner/Asstt. Comrriisiorer/ Br.  -in-charges & 
G 0 s of Hqrs. Office,Shillong. 
The Deputy Directçrs(E),Hindi Teachig Schm,D,O.L. M.H.A. 34/J-v 

- NizaN Plave,Calcutta-20 
Dy. Director, (Imp'ementation) Official Language Tepartment,Minis 

-try f Hor-ie Affairs, Pub Sarania, GU 1 /AT-LATI 
1O. 	The Asstt, Director,Hjndi Teaching Siene, ShiJiorig. 

ell 

.1 	
• 

I 	

/ 

• • 	
•• 	 •J.L. W'ILNEEA ).: . •. 	 .. 

e 	 AUIITllON A1 COMM'S bION ER (P&v), 
- CUSIUI'S A'\IIJ CE'TAL D<CI5L . SHILLONG. 
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Minutes of quarterly neeting cial 
mplementation Committee (OEEC) of Customs 
Hqrs), ShL1ong for the sesson Ju1y-Spt'9 held. on 
95 at 3 pins The meeng was prsidedverbySmt.L..Mthran, 
'ommJ.SSloner of Central Excise,Shillong.  

	

•. .. 	 ........ .' 	 . .:•:• 	 .: 	• 	 .: 	 . 	• 	 •• 	
'::.;':.., •'. 	 . 	, 	.::;•; 

••;i.. 

' he o1lowingofficerS were present- 	' 

	

... .:;;: 	
: 	,. 	 : 	 .... 	. :, 	• 	• 	. 	:; 	. 	: 	: 	:: ... 	 : 	 :• 	 i.'•:; ::;.;4tf 

.\ 

	

.'1 Smt. L.R.Mithra 	rn 

	

n, Comissorier- 	$ 	Chaire.rson 	, 

/I 
 

Dy.Commi.S..S4Oner. : .. L. 
I 	 .. 

(. 	 •? J 	• 

'.'4 	 • 	,. 	. 	 ,, 	. . , 	. 	... ... 	, ......... 	1 .  • 	. 	 . 	. .. 	.. 	. 	,............ . . 	............ ,: 	 'p',: 	. 	, 

J.Shabong, Administrative Officer(H) , . 	Tember 	ç f' 

10 . 1  

D.' Langsteh, AC.A.O.(Rev) ' 	 Membe 
. 	 ,. 	..........0 

	. 	. 	
••: 	. 	. 	: 	• 	 . 	 . 	. 	. 	... 	. 	- 	..,, 	. 	. ,. 	.... , . 	.'' 	...... 	.. 	 ,, 

	

flChudhury, A.C.A . (Accounts), 	Member.  
MA' 	. 	. 	. 	. 	... .. 	, 	.. 	. 	. 	... 	-. 	 . 	 ... 	. 	. 	. 	. 	.. 	. 	

:_ 	 . 

	

I 	 _k 

)Md.EUflUS 	 H 

	

1i, Jrind. Translator- , 	' Member 	% 	-- 

	

. . 	. : ° . 	. 	 : 	.... 	• 	- 	. 	. 	. : 	. 	. 	. . 	.. . . .. 	.  

7_. ShrL 13.K. Jha, Asstt.Director,H.T., ' 	 Invitee 	'- 

	

., 	. 	. 	. 	
S . 	 . 	.: 	•: 	,. 	'. 	- 	...,.;. 	.... 	 - 	. 	.. :. 

	

. 	 ' 	I 

k Revew of the mnutes of la?st meeting 	 ' 

.. 	.......,..,.... 	...,,.. 	.. 	.......... 	.. 	. 	. 	. 	.. 	. 	. 	.. 	.y , 	. 	 • 	 . 	 .........., 	..,._.....,.,*!; ............. 

- 1 " 	
I 	 't•' 

	

I4 	 The Charersr'n enquired. about the fulfilment of 
he points of the agenda of las t meeting. The Junior Hindi 

1ranslator informed that only twitems C l as ts rn eeting could not 
)e ful±'iled intThe Charrp?rson urged that the decisions takenin 
'the meeting should be 	m impleent.d withinstipulated time. .? 
................................................................................................. . 	. 	.. 	. 	. 	.. ... 	 . 
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3. Rubber-stamps, name-plates, Si-ards etc in  
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As roar1s to thr s1gri 
I_orr1s and ncvii'2— 

- 	— 	 a  

p1ats ft ra lrlfOrjllod. that all th' sLgn-boari.3 1arU name- 
. 	 . 	 S 	 • 	 • 	 • 	 • 	 . - . 	 . 	 . 	 , 	 . 	 .1 	 . 	• 	 .1........ . . 	• 	. 	. 	- 	. 	. 	.. 	. 	, . ., 

I 	 A 	L 

to. 'T"r pr2pdr1 it-i ilival for'n,cxcept fr ?u'aber- r 

j 	
t 	 - 

starn!sb J-\ 1nc13101 ab tkrri to mak the 3remajning rubar r  
stnps bilirivally in no tine  
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j Obligatory isuo of genexal ori.crs an). other 3.ocunumts in.  

ilingul form - 
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— 

	

I 	 -' 	 ,- 	 •:- 	
,)13. 

As p'r the official L.anuao it, l963.. 	' .. 

	

ction3(3), it was 1icide to issue all the gener 	orders and 
. 	 S 	 ., 	 _ 	 . 	 . 	 . . . 	

0 	 • 	 . : . . 	 . .. 	 ....... 	 / 	 : 	 . 	 . 	 ' 	 ; 

other docurnents both in Hindi and English . 

0 L.Policy, the rspective ar-in--charges 1rlll seni the trslation Vlii  
4tt 

materials to the ener3l Branch' (HinIiCell) ani. the Jr £raris- 

. 	 -. . I.. 	 . 
 

lator also frquently 	visit th' branches to get the trans, 

	

. 	. 	. 	. 	 . 	,. . 	 . 	 , 	,. 	: 	• 	•.: 	. .: 	. 	- 	.. 	. 	-. 	. 	. : 

' 

 m lation aterials  
.. 

1ctjon -Alithe sr-in-charges 	' 
4- The Translator 	' 

D 	Set-up of a conl1tt3e for pu-l1cation f leartntal 	. 	I  
( 

Hin1i Ma-..gazine - 	 jirø 
—  — 

 
-------------------------------- 

 

----------------------------- 

 

---------- 

As .csir1 	y thc chairperson , a decision 

wis tak2n y the members present that the Jr.Trarilator , 

- 	 I 
ilg 

rQ is resntly inchargo of Hindi s ection, will take initiative 

to work out Lho uhlica Lion of 131 Lrnonal iliriJi Magazinn . 

Action - Iiiriil oectiori. 

Ay other noint for J 1bcusion with the ?ermission of the 
.................................................................................................. 

ha1rer3on 	-. 	 .... 	. 	 . 	 . 	 . 	..: 

-- 	- .-- -- .- 	0:_ ---------------------- --------------t 	tilt 

I 	 Tho Assistant Dfretor 	of IIinrli Teac-hing bche 

	

me, h1llor1g had rquosted to the chairperson for filling up the 	, 
A.) 	 . 	 . 	 . 	 . 	0 	•0 

long tim vciant post of Aststnt Diroctor(O L ) ol this Comrnis, 

sionerat. 
' 	ti4j) 

- 	 . 	. 	.... 
0  
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IT I. 	• 	 _)----- T 	r I 	- 	 2 	 .— 	 (• 
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ii I ws 1so iormod that thrr'3 is no ny sanctione' post of 

	

Sr . T1arj1ator In this deprtinent , irhich is essn.tia1 as pr , d 	 ' 

thc prescribr1 norms. Aft?r iscliSs1on 1i this regari., it was  

	

w lr)ci rl to take an imnediatp. action for sanctlouof oppostof 	 It 
. 	. 	 . 	: • 	 • . 	• 	:-T_----. 	 . 	- . 	. 	. 	. 	. 	. 	: 	• : • 	. 	 : 	:• : • 

t • ¼:t Sr. Translator ani filling up the vacant post of Assistatit 
.— 	- - 	 . 	. 	: 	• . . 	 . . . 	 .. 	 .. 	 . 	 . 

	 . 	 S 	 • 

DjrGctor ( L ) of thi C-mmissjonor.ito . 

. 	 . 	 . 	 . 	 0 	 • 	 . . . 	 . . . 

: ( i 	• 
— Ac-tion ET Br  . 	 . 	 n . -• 	' 	• 	••'• 	 0• 	 ';r' 	• 

	

• 	• 

Thr meeting iras enled with a vote of thanks 

to tho chair 
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W. 
4k ? 

•' 	 '• 	. 	 ., 	 .., 	 . 	 . 	 . 	
; 	 . 	

: 	
• H 	: 	•• 	:' 	' 	 : 	':.: 

The All Members o the (Dficia1 Language Imp1ementatfl 
Committee( 	0 L I 	) nf Customs and Central Excise,(HqrS,4 

	

. 	: • 	
hil.lQng., 	:••• ' 	••'• 	: ., 	.,,. 	. . 	. . 	.. 	:. 	. . 	' • 	. 	.., 	

•: 	, 	: 	• 	1. 

) 
Sub,ject - Minutes of qUarery meeting of' theOfficial Language".,, 

c 	 implementatioi(O I I C ) of Shillong Cimmisslonerate 

	

Beld on 	9,96 for the session July—Sep, t96 

	

. 	 S. 	 • 	 • 	 • 	
: 	 ' 	 •• 	 • • 	 • 	 ., 	 S 	 • 	 •. 	 : 	 • 	 . 	 • 	 .. - 	 .. . 	 . 	 .. 	

: 	 • 	 • 	 .• 	 • 	 :•. 	 • 	• 	
: 	 • 	 . 	

: 

Sir, 	 I\ 

	

I 	i 

/6 

A copy of the monutes of the quarterly meeting of Offi- 
cial Language Implementation Committee(O L I C ) of 	.. ( .., 

Customs and Central Excise 1 (Hqrs )Shillong held' on 4 9 96 is 

t1 	
sent herewith, with a request that the following action takë'h ai 

nt 	the decision of the meting may kindly be communicated to th  
dersigned 

	

ItH• 	\ 	 - 
j5gg1' 

. I 

	

( D BPITTACHRYA ) 	 ! 

fr 	ASSISTANT COMMISSIONER(HORS), 

I ae 	(2)5Adm Fin/OLIC/89/ 	 Dtd... 	
1 

Copy frardedfOr iformati0fl and necessary action to - 

Tho Secretary,CBDC, New Delhi 

2 	Tho Deputy DLrector,DlreCtOrate General of Inspection, 
/ 	Custnms and Central FXcisC ,New Lelhm 

3 	The Genral Secretary,KefldriYa Sachivalyd,Hifldi Parishad 
SaroOlni 	 New:De,lhi. Delh 

4. All CommissiOners/('f Central Exc1se/CustOmS/NarC0tiS Com-
mission ,Gwalior 

5 	The Deputy Secrety (Services) Official Language Department 
L.N.Bhawafl",lst. Floor',KhnMärket ,New Delhi • 	

' 	 ' 	
0 

6. 	All' Addi. ComrniSiOflO./A .stn'L 
and G O of Hqrs Shillong and Divisional Offizes. 

g i 

7 	The Deputy Director(E),tJfld1 'eaching 3cheme,Deptt of 0 L 4 

234/4, Nizam Dalace,CalCUtta2O 

8 	The Dy. Dllrectr(ImPle10fltatb0n),0f 0lai Language Leptt 
Ministry f Home AffairS,1b Sarania , GUWAHATI— 781CO3 

9 The Assistant Direct' r,J-tiudi Teaching ,lnllong 
5 , 	 5 . 	

0 	 , 	 S 	 , 	 •0 	
0 	 0 	 -, 	

0, 

- 

D . , BHATT!.HA'YA ),. 	" - 
Enclo Minu 	 ASSILCrANT COMMISSIONTTt(H0RS), 

CUSTC'IIS ANt ENTAL EXCIST 	SHIILONG tA 
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0 •  
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SHILLONG CPf 

Minutesof quarterly meeting of Official Language 
Imp1rnentat1)n Commrttee(O L I C ) of Cust.ms and Central Excise 
(Hqrs.),Sh111Qng for thô session July-Sep, 	96 held en 4th.Septe--. 
mber0996 at 4prn. The meeting was presided over by Smt.L d Mithran, 
Cmmisi'ncr of QntraJ. Excise,hi11ong. .. 

The fO11ow1nrffjcers wore present  

1. 	Smt,L.,Mithran,Ccmmissiner 	----- Chairpersen 
2 	Shri D.Bhattacharyya,Assistant Ccmissioner(Hqrs.) ---Member Secy. 

/ 34 	Shri N L Chakraborty,Adinistrative Officer --- -------Member ,  1, 	Smt. 	D. Chaudhury,Asst.Chiej' Accts.Officer 	---.4- ------- 'I 

Shri Eunus A1,Jr.Hindi Translator 
 Shra. T,N Sinh,Hindi Pradhayaak 	. 	-------- ----Invitee 

. 	 ' 

. 	. 	. 	 . 	. 	 . 	. 	. 	 . 	. 	. 	. 	. 	
T 	 • 	 .. 	 . 	.... ... 	.. 	 . 	 . 	 . . , . 	 . 	
•:. 	 . 	... 	 .. 	. 	 .. 	 . 	.. 

I 	 At the rutset,The Chirpers.n 	ie1c.nied all the Members 
present and the agenda ws tafren up Lor ,  discussion - 

'¼ 1 	REVIEW OF THE MINUTES OP 1aT MEETING - 

AS refards to ±ssue of 1etters/d.cumens b111ngua11y'uder 
. 	the Sec-3(3) 	of O.L. 	Act, 	he 'Chairpersen raised a p.int that, 

l re s entiy , one Jr. 	Hndi Ti'ans1ato 	is locking:alone.ali.the , Hindi 
wbrk of the Crmm1ssi6nerate if Custcm 	and Centr3l Excise,Shill.ng, 

.tpwhere.approx 2000. Gff1cers/ernployes working, 	so c.n.idering the 
4 	strengti of tho staff in Hindi Section, 	a decion was taken that 

a 	least 1(on) letter/documents in a m.nth from eah 	ranohy , 
" should bilingually i.e. Hindi and English and vice-versa with the 
' 	help of the translator, 	of the department and a cdpa of the same 

be sent -, to th 	Assislant Commissloner(Hqrs),c&cE,shjllong fir 
1, 	ending the quarterly report to the Director General Of InspectiOn, 

.C&.CE,New 	Delhi. 	'"' 	 :•. 	 . 	 . 	 .:.. 	
:.. .- 

As equire. by the Chairpersen regarding departmental 	Hindi 1  
Maazi*e,thc Jr.Hiqdi Translator informed that (Me publication 

y 	ia1erials were ready for (Me Magazine and very soon,it would be 
publised, Tis w'uld be dane through our 	mputer 

Action -All Br -n-carges and the 
• 	:. 	 • 	.. 	 . 	. 	 Translat4r, 	r 	•••'• 	.• 	,•..:. . 

,•. 	:.:4, 
1041112 	•JNSPECTION 	OF DI\TISIONAL OFFICES 	: 	 . 	. . 

The JrdJidi rranslator of the department elaborated 
Mv 

the 	rv1s* 	f 1peetth on of Divisional Offices t. ensure the 
(plornetat1* 	g 	foial Language Policy and Act 	including 

Y biligual 	 axid bilingual issue of dcuments, 
et.uqder theetps 3(3) ebf 0 L Act.. The Chairperson told that 
th 	Jr4 	 may visit the Diisi.nal Offices to give 
aid 1nd advir Mhe Official Language.It was agrred by the all 
members. 
4I 	I 

• 	 . 	
.. 

ActiOn 	Jr Hindi Translatr 
. 	 . 	., 	.. 	 . 	.. 	.. 

V 	 . 	 . 	 . 	 . 	. 

Cntd 	 .2 14 
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... .. 	 3.. :; 
ARRGFNT. OFA:'HINflI.TypIST. 	.HINDI 	YPINGWORK 	•- : 	• 

••••••••• 	 • ': 	 : 	 . 	• 

	

.:; 	 • 	
:• 

• 

• 	•. 

: 	 ' ' 	• 	• 	. 	.: 	 ' 	• 	• 	: 	• 	
:. 	 _ 	•• 	 • 	, 	0 	 : 	: 	•• 	 . 

. 

-' As regards to this point,°the Chairperson urged Z 

tIk 

;l 

r filling up Of i(one)post 	f Hind 	Typst'wh1C 	is lying EstabliShment 4 vacant since along. The A0m1r istratiVe Officer ef be taken f,1' filLing up the ; Branch cnfirmed that action w -,uld 
ost 	.•,:.. 	 :... 	

:. 	 .•1. 	 ': 	 -: 	 . 

Action 	 Branc It 

ANY OTHE 	PRINT FO 	DISCUSSION WITH THE PEIMISSION OF 
. 

THE CHAIRPERSON 	I 	 I I 

4. 
I 	

S 

enquired about the prmotioflal 
- 

The Chairperson 
Jr.Hindi Translator, 	it was'informd that Ihere scope 	of' 

C : tb0  S.  

EtabliShmeflt Bran 
trative 	 Officer of 

0 	 write to the Direct orate 
I 

ch 	to 	take 	1'l 	iIThTIO 	 a.d 
Genera 	 Central12XciSe 	ow 	o 	i fr 

1(ene) postc' 	rAHindi Transltfl. fOr t 	s - 

- sslonera 

The meting was ended with a vote of thanks by 
° 	the 	Chair. 	•., 	 ..' 	 . 	. 	 . 	. 	

:, 	
.. .. . ......... 

I  
4 

- 	 Sd/- 	13.10.96 	II  
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C.No. 

H TO, 

NNEXLR-V11'1 
CUSTO MS .Nfl CENTRAL EXCSHIJj ONO. 

1(12)5/Adm. Hind/O.L.I. C/89 

Dtd- 

\;.• 	: 

@ 1  

The All Members, 

Official Language Implementation Committee (O.L.Ic.) 

Customs and Central Excise, Shillong. 

SuBJECT:- Minutes of Quarterly Meet±ng of Offiial Ingugge 

Implementation Committee (O.L.I.c..) of the Shillong 
Commissionerates held on 8/6/98 fop the Quarter April-
June, 1998, rag:- 

• Sir, 	
: 

A COPY of'the minutes of the quarterly rneting of Official 

Language 1jfjplementttio6 Committee, (o.L.I.C.) of Customs and 

, Central Excise, Shillong (Hqrs) held on 8/6/98 is sent herewthth, 
with a request that the necessary action be taken 	''on the de 
±sions of theineetjnbe commuh!d,ted: to he undersigned. 

Sd/.— 21/07/93. 
B. THANAr 

DEPUTY çorIssIoN 
No 1(12)5/Mm Hjndi/89/0 L I. C/( 

Copy forwarded for information and necessary action to - 

The Sacretary, CEC,New Delhi.. 
.2, 	The Deputy Directorate (Administration) Directorate General  

Of Inspections, Customs and Central Excise, New Delhi. 

All the Commissioners of 	stoins/Eentral Excie/Narcotjcs 
Commissioner, Gwaior, 

Deputy Socrtory,(scrvices) O.L. Deptt. L.N.Bhawan 1St Floo 
Khan Marker, Now Delhi 

5, 	All Deputy Commissioner/ Assistant 60rnm1sss1oner/ Branch 
inchorgo and G 0 S of IIqrs, hllong and Divisional 

Offices of usLoms and CenCral 	cise, Shillong Doiuty 
Dii ictor, (Implcmenttion) ,0. L Deptt Pub—Sarabua 

Cuwahai-3. 	 • 	 S  

Deputy Director, (.8), Hindi Toaól -ilhg Scheme )  0. L. Dopt. 
234/4, Nizam Pãâace, Oalcuthta2;. S  

8. 	The Assistsnt Director, Hindi Pradhyapak, H.T.S. Shillong. 

I,. ENCLOSD—A above.  

1. 

eOffi'" 	 . 
jIdfluhts 0I'J 1  

	

CUJI4PIT 	. 	. 



3uRE—VJ1i 

OFFICE OF THE CUSTOMS AND CENTRAL EXCISE, SHILLONG 
I p 

	

•kr.• 	 .. 	. . 	 , 	

0 	 0 

r Minutes of quartelY ooting f fficia1 nguage 

:

Imp1cetat10fl Cmmicc (0 L I C) f Customs and Central 

Excise, Shil1ng for tho Possion April—June, 1998 held on 

at 3 P.M. The meeti 	was presided over by 	Shri. 
;rt 

0 	 • 	

• 0'• 	 .. ..0 	 . 	 • 	 ., 	 . 

ahu1 Ge1, Cm1ssiflC, Central Excise, Shi11ng. 

Th 	 . fol1wing 	1cors were prescnt J. - 

S'i. RaulGOe1, CommissiOner 	..... 	airmafl. 

Shri1 B. Thamar, Dy Commissioner 	. 	. . Member. 

	

Iw  3 	
Smti, R. Pssah, Asstt Cothmlssioner(H)... Member. 

	

J* A 	 Shri • W.W War , A s s t t CommissiOflr (A/E) . . . Member.  . 	 d; 
Shri. B.K. Roy, Asstt. Commissioner (T)... . Member. 

	

;j6. 	ri. N C. Barman, Supdt..................... Member. 
0 	 •"0• 	

0 	 0 0• 	 I,.,0  

	

7. 	Shri R K. Das, Supt.. 	. . 	. . 	, •.. 	
.. Member. 

Shri R Lalungrawba, Sup(It. •1 	• 	•••, .. Member. 

9 % 	Smt. Juda Shaong, A .0 (H). . 	
... •. Member. 

Smt.M.JYrWa,A.0.(ET) 	.......... •,1.. , .1 Member 
0 	 .. 	

0• 	 0 

Shri. Er.us Au, Hindi Translator.. , . .. 	Member. Socy 

Shri. RusLam Ray, Asstt. Director, 	.T S.... Invitee. 

The following fficcrs S ld—no attend the meetting' 

	

t& previous angagementj6eing on leave :- 	
0 

I • 	Shri. Z. 'ochhawng, Commissioner ,  Customs. 

20 	
Srti. E.M.R. Hynniewttai Deputy Comrnissioflr, Customs. 

3, 	Shri. T. Haokip, Duty -Commissioner (T). 
:r 

4. 	Smti D, Chaurihux 3T C A .0 

hri. Apalak Das, Supt. (Audit). 

	

'I 	

Shii. R K Goswami, Supcit (Audit). 

I 	
Sri .S'.K. Vidhanta, Supdt. (T). 

. 	
Srt. Thcb'u Das, SupclL. (SLs ). •. 	 0• 

9. 	iiri S. Des, SupdL (A/E). 

1 0, 	hi I N .0 Bhat achar3ee, P A 0 

1 1, 	Shri P. Sdar, Supdt (Customs). 

12. 	Shri. A1 Bhatt, Supdt. (Customs). ... 

	

4 	13. 	i. B. K. Deb, Supdt (Ad)). 

At LIiL 	 L L1i Ch rrnn wrlcomrd l] the rrnor9 

. 	 . 	

4 

,rec1t and 	eiida was taken up for discussion - 

	

0 	 •0' 	 . 	
0 	 0 

0 	 1 	 0 

0 	 0 	 - 

	

..: 	
-. 



r 
	

'V. 

: 

1 . 	REVIEW OF THE MINUTES OF LAST MEETING :- 

'1 

 

The Chairman enciuiI'od about the reor11J.tmont Of Hiridi 

Typist . It was in:Cormccl that 1;hc pOst of Hn1i Typist , which was 

laying vacant since long time had been filled up in the monti of , 

May, - 99e Thc TranslaLor also inCorrnecl th-t the 1-tinc1ireJ-ted 

inspection report of the Divisioial sffices ha)e beonsubmited, 

and thb use of Hindi in Divisional Offices is in'gress 	
& 

....... ................... 

Again the' Chairman ased about the fulfilment of tc 

other point of agenda of last meetingLn reply thö Tianslator '• 

ncrmc that the process isgoing o to set-up oe Cumputor in 

Hindi Cell, and Hincli Work in the Computcr would start very Soo'i. 
• 	 . 

• 	 S 	 5 	 r, 	 . 	 . 	 . • 

As regard to the publication of the Govt. Advertiscmenj 

hflinguaUy (Hindj-LrTh h) ihcChafrmn cxpliinod that the Ooir 1 
Publication materials 	generally published bilingually by thd 

B A V P, and Local advoisomnts if any, could ho sent in Engli 

with its flindi vorson tO the regiopa News Papers (English-1J±ndJ-) 
1• 	 . 	. 

for publication. 	
* 

On the roint of writing th Subject of the relevant 

in H±ndiEbgl1-sh, ti-ic C1aixmn suggested to write thc Uhject of 

all the files of asahlichmerit Branch of Hqrs. Office, Shillong 

1inuall 	7,w 	accepted by the all.%icmbors prAosont. 

- 	 Acti o n_ 	 Tr a 

• 00 

- 	
. ThcHihdi Tiani.atOr informed tfiat the process of 

Publicat ion of Dopai tiiiciital Hi.ndi Magazine has already been irit , 

iated. The C1jniinu wanted to know the name of .  the Maazjne I: 

The TransTht.I' told that he, PLame cf the Hindi, Magaziric is 

h 1 SAPTA-SIKHA' and the clia.ii'inafl accepted he name f Or the Magazin 

	

,• 0r 	 .. 	 • 0• 	 • 

The C1iiirrtifl opnicd to make all ou± efiorts tQ publish the aga-, 

V'\ 	cQfl 	 . 	 . 	 • 	 . 
• 	• 

Action :-Hindi Soctioa_. . • 

2. 	CREATION OF MINIMUM NUMBER OF HINDI POSTS FOR COMPLIANCE 

OF CFFICIAL LANGUAG.E POLJ .CIND_ECRUITMENTGAINST \IACCANT 

SL_ 
 

• 	The Ilindi Translatc.r elaborated.thè nors. rcarding 

on of H1ndi Pos 	as 	th'e O.L4 Deptt 's. O.M.No. ..13O35/ 

- () ilL'(), Dtd 27/4/B and the Finance Ministry's O. 	No' 

(i) E (Coord)/4, Dtd. 23/6/84, of 3(Thrre) Junior Transltor 

nd onc(1) Sr. Translator for an Office loBated in Rgiin d" havir 

'ro than 175 Ministerial emloyecs.. The proposal was accepted byI 



11tMr' 

jthe Chairman and he siggostcd 	per the norms to make cor!OndaflØ 

With the Boai (1 for Cren Li on / b1ncLJ on of Lliroc poti of Jr 

Translator, and one post of Sf Translator for the Deptt 
-- 	 ' 

I 

t1;i 

	

I : 4 1 	• 	It was also pointed out that 1(one)rpost of A . D. (O...L) j 
J  lying vacant since 1991, and the Jr. Translator of the Doptt is 

]ookingafter the work of 	A n.(o L)sincethen. The Chairma n 

was informed that the Jr. Translator has the requisite: qualifica 

-tions and oxperionco of 9 (Nina) Y6ars Service Inthe present 

I 

 grade and there by he may be considered for promotion to the post 
I 

of AD (or) in the Deptt. The Chairman told to put up the relevant 

file/Recruitment Rules for promotional scope of Jr. Translator 

t1y to the grade of A D (cIL) 

1 
- 	r  ACTION :- Establishment Branch. 

	

TifI 	 - - - 

3. 	,1iE 	 FOR SPECIFI1D PPOSES :- 
I 	 1tI 

	

I 	 The Hindi Translator mentioned th' t as per the annUal 

	

I  programme for 1997-98, and sc 3(3) of the O.L. Act, use of 	 4. 

both Hindi and English should be ensured for the following 
- 	- 	I 	 -. 	- 

- 

	

I 	
(j) Resolution, general orders, rules, notifications, 

administrative and other ,  reports and press commnlques. 

(ii) Contracts, agreements, licences 1  permits tender notices 

- 	and forms of tender. 	 - 	 -. 	-  

After discuAsid)nj .  thethairman suggested that each 

branch - of Hrs. Offi.ce would maintain a Separate Receipt Register 

fortte letters recived in 1-Jindi or Hindi reated andorepare 

4 	reply in FIind1.for Hindi Letters The Br-in-charges may take 
I 	of Hindi Translator whenever necessary for the same purpOseSe 

I 	 The Chairman also suggested to issue the documents men - 

	

- 	 - 	 - 

tioned above bilingually (HindI.-English) including Acknowledgement 

and if it is not possible to prepare both Hindi anoEnglish-versiOlP  

I 

 simultafleOUY, it should be written in the English document a 

'Hindi Version follow sU and the Hindi Version would be issued 

later with thehelp of Hindi section of Hqns. Office. It was 

accepted by all the members prent. 

AcLin -Allthc Supdt 

Hindi Section. 

- 	 - 



'I 

!1\  
'a\ 

Lj 	4 	INCENTIVE_i:L1ME 	L9INtL HINDI NOTING/DRAFTING 
- 	

. 	
.; 	 . 	 .. 

fI 	 U}?FTC'TAI wpiL. - 
The incentive schee for orthginal Hindi Noting! 

( 

	

	 rating iA Offickal Work Conta3ns in O. 	DopttTs OM. No. 11/ 
1 2 /13/3/37—rL(A_z) Dtd 1/2/19e8 was T143terated., Officers/ernpl-
cyoos of al1caiegores who do their offlcáal work wholly or part1 

in Hindi, can participatc in the scbomo Officers/cmployees who 

write atleast 10 (Ton) Thousand words in a year in Region tCt ar 

eligible for pries under the scheme. Besides the original noting 

and drafting othr work done in Hindi which can be verified such 

as enticie,in registers, roperation oflists, accounts etc., 	ll 
IMW also ho counted The Hindi staff will be barred from the schemt 

- 

• The following awards will he given to the particiXt 
every ye ar according to the work done by them in Hidi - 

(a) 	Indopendenly for each Miii ry/I)opL b/Attached Offices of 

the Central Goernment 

H 	 First 'j 0 	(2 Prizes) ------- 	--Each. 
• 	 Second Prize 	(3 Prizes) ------- 1tsOO/— - Each. 

Third 	 (5Prize) ------ Rs.1O/ —Eàc 

(. • 	liicJepndnt for each suh—ordi,ato 	fic at any 
Pcptt. of Con (i-i•l G , vciiirniit - 

First Prizo 	( prizes) — ----- Rs.400/- Ea 
H 	 . 	Secotd Prize 	(3 Prizes). -------Rs2OO/— _L Each. 

hird ['rizo 	(5 !i i 	 Us I o/_ 	Fach 

by all the members 1Jreseij In  
the hix1 	n avied to circulate the scheme 

as ill as to tir Dlvi q inal Oicos 

• 	 . 	. 	 • 

,I3r - 	 • 

• 	 • 	Action :-Hindi Cell. 

A 	 • 	 & 

5. 	ANY OTHER FLINT FOR DISCUSSION WITH TE PMISSION OF THE: - 

CHALR1- ERSON 

Wat h regard to organising Hindi Workshop and 0 L I 
nCC ng, the Chairman peirnitted to 1rganio the Hindi Workshop 

I 	
Thi- 1C21 l3r id t h c.. 0 LI C nieeting in every quarter.  

Cont. 	5. 



! 

-i ~~-Y ~w  e~Wl M,  
Z6 

r 
- --- ) 	- 

/ 
/ 

Shri. Rustam Ray, A.D. H.T.-S.and inviee to the 	eting 

requested to oiinate suf:riciefl' numbers of officer'//omPloYees 

from the deptt for Hindi Classes under Hindi Teaching Schemc. 
ggestet0 nominate L.P.0 s of the Dptt. 

Shillong and he also su 	 . 

for Hindi Trping Ciasse; being rn by the of cc of t 	DircCt 0  

General of Assam Riffles, Shilong. All the members acepted th 

proposal. 	 - 

s. Action 	Allthc SUpdt 

The meeting was nd.ed. wi.tft a vote of thanks by the chair. 

Sd!— 177/1993 

( RAHUL GOEJ1 ) 

r\1 	 ,\ 	
COMMISSIONLR  

e too", ij.. 
CHAIRMAN OF  

I. C. 

-. 

• 	3:,,, 

tit 
J•-.,, 1,1. 
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FFICE 0 	JEC 	.IONiATEOFCIJ .TOMS ANT. CENTA L EXCISE SHiLJ 

C.NO.I(12)5/Au1m.Hjndj/O.L.IC/99/ 	 Dtd:-_____ 

TO , 

The All Members, 

.o.i....i.c. 
Customs and Central Ecise, 

Shillong. 

SUBJECT - Minutes of Quarterly Meeting of Official Language 

Implementation Committee .(O.L.I,C.) of the Shiflong. 

Commissionerate held on 18T05-1999 for the Quarter 
April-June 1 9?'. Reg-  IRN 

A copy of 	the Minutes of quarterly meeting of OL.I.C. 
of. Customs anI 	Corrril 1T1ciso, 	Shilon1 (Hqrs) 	hel 1 	on 18-05-1999 
is sent herowibli, 	with a request that then 	necessary action be 
taken on the decision of the meeting 	e communicated to the 
undersigned . 

0 

14 

M. SYNNAH) S  
SUPE;tINTENLENT (Ho, ts) • 

C.NO,I(12)5/Adm.Hin/O.L.I.C./99/ . 	Dtd:-9 	- 

Copy :Forwared for informatidn and necessary ac ion to :- 

1.. 	The Douty Secretary(Adm--IV)'• Govt of India, Minist'y o. fInance 

• Peptt. of tevenue, Jivan Deep Building, Parliament Street, 	S  
New Delhi..  

The Under. Secretary(Adm-II, CSEC, North Block, New Delhi. 

The Feputy Director(O.°L), Directorate General of I mpl emena tion.  
Customs and Central Excise, 6ti floor, Drum Shape Building, S 

.L.P, Estate, New Deihi-110002. 

. 	The Derüty Secretaty(O.L),Deptt., L.N. Bhavan, 1st flo.r, 
• Khan Market, New Delhi. 	S  

ThiR Coinrissioner(ALL), Customs and Central Exxise,  

All the Joint Commissioner/Deputy Commissioner/Asstt. 0 ommr. 
Gazetted Officers/Br-  ±n-charges of Hqrs, Shiflong and Divisi-
onal O:iTfice  

V 
The Leputy Djrecor(E,H T S, 0 L, Deptt 234/4,Nizam Palace, 
Calcutta-20. 	S  
The Fepty tirector(Implemention)O L Leott. Ministry of Home t 

Affairs, Pub Sarana, Guwihati-3. 
The Gen. Secrt All India Asstt.Directors(Official Language) 
Assocition Ocfico of the 	i ctor GenerJ. of 'tevenue Intelli- 
gence, 6th floor, Drum Shape Building,I.P. Estate, New Delhi2 
The 0.I.O.C, H.T.S, Shillong. 	 . 

Y) 	0A no CPf 

SUP.rINTENL;ENT(HOS) 
C1N1rA1 	j,((.T!,j.., 	.UILi ONG. 

S0 
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OFFICE OF TI L CUSTOMS ANT CNTtA FiCI3E, SHILLONG 

0 	
•0 

• 	 •t 	p 

i1 
1"linutes of quaterly rneeng of Official Languaje, 

Imp1ementt1on CornmitLee (0 I 1 0 ) of Customs and Control 

Excise,(HqrS), Sllhlong br thc session April-June, '99, held 

on 18-05-99 at 15. 00 hrs. The meeting was prsied over by 

Shri Z. Toc}"hawng, the Coiprnissioner of Cutms, NE, Shillong. 

The following OFficers  were present - 

1 ... Shri Z. Tochhawng, Commissioner, ------ ---------  - 'Chairman 

	

2. 	Shri B Thamar, Jt Commissiorior(P&I), -----------Member 

	

5. 	Srnti E. Chaudhury, Chief Accounts Officer, -------Member 

	

4. 	Shri N L Do ,Asstt. CommlsL,loner,  Customs ----- Member 

kh"rp-i- 	C a Ls,) 	e~i4e=den ~ ZT)",Customs ------ Meer 
- 	 Shri Eunus Au, Jr Hindi Translator, ------- ----Member Secy 

•j4H 1 
The foflwthng officers couidriot attend thcmeeting due to 

previous angagemont / being on leave - 

Shri T. Hoaki, Joint Comrnissioner(T) 

Shri Hitesh A. Shah, Deouty Commissioner(T) 

	

5. 	Shri VT W War, Assistant Commissioner 

Shri A. Hussain, Assistant Commissioner 
• 	

. 	
• 

Shri Apalak Las, Superintcx ont 

• Shri Kisolay Das, Superintendent • 	 . 	 . 	 . • 	
• 

Shri ..K Las, Superinten'lent 

Shri N,G Barman, Superintendent 

Shri Jahar Dey, Superinten:'ent . 	 • 

Smti M.L. Jyrwa, Omin traitiv Officer 

Smti Juda Shabong, Adtninistrati...Officer 

	

12 	Assistant Director/Hindi Pradhyapak ofHT.S. Shi1lon. 

At the outset, the Chairman we1omed all the members 

present and agenda was taken up or discussion 
- 

• 	 . 	

.. 	 : 	• 	 • 
• 	

• 

	

1. 	tFTILWO'MINUFES OFLiTMETING - 

• 	 •• 	 • 	 • 	

. 

• The Chairman enquired about the correspondan.a for 

creation/sanction of 3(Three) posts of JiorHindi Translator and •. 

.....- . •. 	 . . 

1(One) post of Senior Trans1tor f. o -r the Commissionerate In reply 

the Junior Hindi Translator, told that though this Commissionerate 

had fulfilled 'the norms prescribed hy the Govt. of India and severa]1 

corresponciance h ad already made to the Board, but reply, on the 
matter not received til3 date :From the Board 0;fice. The Junior 

rhfldl Translatoi informed that as per the suggestion given by the 

Cont. P/-2 



. 	 . 	. 	 . 
\ 

( \ 	
' 

2 --- 

f (  

, 	•.:.:" 

rirectoratu ,erieral 01 inspectiOn, Customs and Central Excise, 

a iter for creation/sanction of posts Should be 

addressed to "the Deouty Secretary, Govt. of India, Ministry of 

Finance, DepLt of llcvenue, Jian Deep B1ldinL, Parliameflt*Street, 

\ New Delhi.'t 	 . . 
\ 	 ... 	 . 	. 
\ 	. 	Again the Junior Hindi Translator, informed about Non -fl::  

illing up the post of A.L(0.J-) Since 1991 and not"promotiflg the•: .  

'Junior Hindi Translator of the Commissionerate..to any higher grade 

for last 10 yrs The Chairman expressed grave concern that 

promotional scope of unior FJindi Translator isTnil'In this..: 

Cominissionerate due to non-sanctioned post of Senior. Hindi 

Translator. The Chairman '  urged to write to the Board s 1 Offi'ce 

with a request to make availle zcope in Recruitment Rule, to 
the Junior Hin1 Translator for promotion from the grade of Juni 

indi TransLt0r to s stant DirectOr(U I ). 

41  

As regards to the point of use of both Hindiand 	. 

English for specified purposes after ,  discussion on the point 

it was decided that each brach/secti9fl of Hqrs. Office, ShillongI 

would open a file on any subject as per convenience and the ork 

of the file would be done in Hini only,. The Br-i-chagè may täk 

help of Hindi section of Hqs. Office for. the purpose. .. . 

... 	
. 

ACTION :-All the Br_in_chargeS/SUPdt 

Hqrs. Office of C&CE, Shiiloflg. 

ti 

2. SETTING-UP A C0MP1 1TE IN HINDI SECTI'N :- : 
The Junior Hindi Translator informed that the D'irec1t 

in General of Inspection Customs and Central Excise, New Delhi, 

their review letter on the quarterly progressive report repeat 

suggested for doing Hindi work in the COmputei, after discussioh 

on the point, the members present. agrced to set-up aComputer in  

Hindi Section for doing work in Hindi by March, 2000. 

ACTION 	HjndiSectiori 

Cont.P/-. 

ACTION 	E.T. Branch 



- - 	 - 

Ii 3 - 

3.UBIICT9N OF A 
The Chairmon wanted to know about the publicati fl of 

a depsrtmofltal Hindi MozinG f ol, this Cornmissiflerdte The Junior 

Hindi 	nslator inCornioci hn bhr publicLiOfl material were re-y 

Ond also 'quOtat 100 	WS called for 01 fset printing of the agazifle. 

But due to the rate of the quotstiOfl calldd, the agazine could not 

be given in press or printifl 	Th Chairman told the Junior 
Lindi 

anslator to put-up the file for cons id ering/granting necessary 

sanction amount for 	bushing the Magazine very soon. 

ACTION :-. HindiSect-2y 

12 

4. IGN—BO11 UBFD t—S rAhPS , N:?J:! T 	LTC. 

BILI NGUA .',  
As regards to (;he ooint it was irormcid that all the 

name ples, rubboi-st 	h1gnhoard5 ctc were prepecer' hilinCull'Y 

and if any rubber-stamp and sign-board is remained without Hddi 

form, it wilil. be made in both Hindi-EngliSh very soon. 

• 	 . 	 0• 	 TJPJiT c.c_Ce'L- 
H 

<Y OTHE POINT 	DISCUSICN HITH TH PEMISSICN OF TI 
5. A  

The hairman permitted. to keep one Black—Board in 

the Ofice of the CoinmissiOflerete of Customs, Sh hong an to write 

daily a Hindi word with its nghish version in order to propogate 

the Hindi Language amonst the Oficers/taff of the department. 

The meeting was ended a vote of thanks by the 

B. TJ.NA.) 
JOINT CON1'11ISIONER(P&'1) 

	

4VeOPSOCUSTC0MS AND CENT.AL  EXCL3E, SHILLONG. 	•.•••' 

pit 	'J'9  
Ots 	\. 	0 



I 	 , AMI ExuETX 	 , 
?. EXCI$L $NILOjQ. , 

.' ..... 	 . 	 ' : 	. 	 . 	 ' 	.... 	 . 	 ... . 	 : 	.. • 	 •. 	 . 	 . . 	 . 	 : 	 . 	 • :. 	 . 	• 

ø,. 702/4d.In1OZIC/99/ 	 itedx-._________ 

The 411.gbers, 	 ' 

Cus1or and C,ntr.l E.vciae, 
S'h1i1oiig.  

2' 	Branhn'.Charge,/Si4pdt., 	. 
. . .. 	:Cu8to* 	and C3ntrc1 £Zee, 	. • 	 . 

0 	 • 	 '; . 	

.;..., 

3hU1osg. 

srr2,  s- Niste cf arter2y iizatt ng. .9f- OffoiaJ Laguae Imp1e*eJz-; 
•:.• 	 • • 	 tatirn . Cc'z1tteè. (Q41c) of tlz.eSh11lon,g Couisson6r4tis 

held oza O6O2O02 fr the quarter January - larch 2002.reg., 

• 	• 	. 	. . 	... 	
.•: 	•.. 	• :. 	 . . 	 . 	...::. 	 • 	.: 	 :.. 	 .: ::.:.•:.: 	• 	. ... 	 . 	.?.- 	 • 

II  

J  4 copy ofs inute of qwrter1i eetng of O.L.I.C. of 
C4StQT4S and Csntral Szc2ne Shi21ong(llr8) Ize1d on 06-.05.'..20 2 under the 	I -. 	 $U'.i 	 tta3ier 	. •n ra 	xciae, 

4,1i8 forwcrdcid hertoith for p2siwnt2tLon nd neceesarv cop1tance and 
act:Qfl 	takvz,.,.  'Z,.:t .e d actatons ,. pf the neettng may , plaeo be costmtoated. 
to A4 	Rtndt C&Z1 otto the udrsiOd to •enab10 this office to • 	Ii 
r64oh t?e t.ar9et fixed by the Nini3tpi, 	 • 	,. , 	. 	 I 
;: 	: 	• 	. 	• 	 . 	S 	• 	• 	' 	 . 	. ." 	. 	. 

Toura f4 thfi11 y, 

. 	. 	S 	• 	• 	. . 	. 	. 	
0 	 • 	. 	 . 	

rt; ?td 	 ( T. NAOZJP 	-1-'u1I 	c 
):j 	: . 	• 	 0 	 . 

ADDITIONAL CONNISIONER(P&V) .. 	I 
C96'TOMS A ?i'D CENTRA L EXCISE, 6'NXLL 010. 

CJO. 1(12 /4d.liin/, L, 4 C. 	Dated : t7 
J) 	

ô2__4 

0 •  
Ccp forwarded for inforratio4 ad necessary action to : 

1, 	The' ftar2irentarv Cow*tttee on Official Zanguage' tindi, Teen Nurty 
Iar'g, Nero Delhi. 

The $'ecetetarij,, C.B4LC,, f(ortz Dlocic,Jfew Delhi. 

	

. 	. 	. 	. 	.... 	. 	..... 
The Joint Seoreiar, 	 North Block, New Delhi. 
The Oder Secreiary, AdT*.ZZI 44B C.B.E.C., North Block, New Delhi. 

Thi Chief Cousmisetoner, Cue tom and Central Excise, Zlkata, 
6. 

	

	The Deputy secr6tarJ,(dd.Ir)oo,t,, of India, Ministry of Finance, 
DepaYment of Esvenue44 s/ivan .Dep Building, Par2iaent StreOt, 
Nez' De1hL 

 , 	t The Deputy Director(0.L) Dre6orat9 General of %*p1eentation Cuatar9.e 
and' Central gcctse, 6th Floor, Drum $hape Building, 2.?. Ratate, 
New Delhi 	110002, 

2'hs Deputy 3i,creiarIj(0,L) Departzent, Lok Iayak Bhai'an, first Floor,'' 
V&vz Ifarket, New De./h . 	 I ..................................................................... 

9, Th Comrizissi9rser (An), Custo and Central Excise,_________ 
412 the Add2 I, Ccieeonerj.Jo24t Conwatsioner/Deputy Co*ieaioner/ 

C)f'ficer , /Jrancfl-inC7zarges of $qrs. 
Officéii!'Dioietoral Offices.  
Th, De'puty flirector(X), 	 I)Ep'2rtment 23414, fjrapz Palace, 
Zo.Zkata.. 20... 	. 	... . ...... 	. 	. 	.. 	. . 	,...... . 

12 	2'h Depity..Ireótor(Thpi enta cm)0L, Departntent, Ministry of bite;. 
Affairs, Pub-Sarania, .Chand,,zar, Guwahati 3.. 	 . . ................................................................... 

	

':\r 	c rnbfljc5? 	. 	 .. 

	

' 	 Co t PJ 2. 
AS 



/ 	 z:2:41!Q. CUTR alL ZxcI$R: : LS'HILLONG .__ 	I 
- 	 I  

1rste of First Quartcr?y neiting of Qfftcta1 Language 

.tpwvztatOJ Cot 	(0.L,11C0 ) 
for i'he quarter JanuaryutarCh ,  

2O0? h1d on 06-.052)02 at 3,00 P 4V, Te ir.eetthg was preaided ouer 

by ,9?irf, Z To1hhang Coriusaofler of Central Excise, Sh11Ofl4 

The foUawtr officers wr pre)sent :— 

1 	Shrt Z, Ti')C1IhaWfl, C0m14i83L)nej', C 	rIiSXC86r-'-- OhaLrafl. ., 

2. , $?ri t. D. Inty, (owzies Loner 4 , Cust' a.----- 	Member. 

3, 4Shri B. Thai*ar, .itdcUtioiial CO MM i,8tOJ2er(P&V). 	 te*ber. 

4. 4 $h rnine2, Dg puty Coiia&Oner, Custo*s.------ 	Mebe7 

	

ri. P
. 	

U 

.54 S*tt.Dipt Chaudhuru. thief Acdouflts Offc.-------- tember. 
arkar, sjuperintncMnt (t.ai , ).  

 N 8  Shri Dipa Ray Chaudhury, 	intefld8flt. i 

8, SU S MznUi, 4d nLstrat1e Offcer (Nqrs ,— 	Neber. 
,  

9. Shrt unu 411 Ju,z1cr 2'ran31at0r9 .------- Ve*ber gecretary.I. 

cuJ4nOt at tend the 1  *eettng due to 
- 	 . 	

I 

pr6'2Ot48 enga,ge .
34, flt / bC 17Z9 on ZC(I Pe 

( . 	. 	. 	. 
1 • 	I 	F. R,z ok1 p 	Add 	I I oa 1 	'oP.'* is s I 04cr (2'). 

2.Shri .D. Bor&?', 	1tivi t8tant c'ovLs tifl,er(4/E). 

3. 	Slu'i 	R. 	,'D 	4ss1.ttaflt 

4 	4, 	5Jh1 4 t 	8. 	(. 	P'u1, 	4,ufstaflt 	o;iiuntsorzer(Cov.un2cati0n) 

50 	Shri Johar, Dey 	P*1rinteflde1tçCi4_VI9). 1.4 

6. 	$rhri Apu.Zak 1)eAa, 	Superint6flZ6flt.  

Shri 3t1ch4ntO'D&!, SNpertntvndent, 

Shri AT. 	C. 	Pctra 1, 	Sjperinterd1l?rtt., 

Adtn2stratft'e Offtcerb 

10. Shri Ri.ata 	Rai , 	4iatant DIector 	i.2',S. Shillong. 

A.* the. 	1at ..:p C1ctIran we1O6d all the •- r.e*bers . present 

and a'ndç ras te up for discus on e 	 cik n 	t 	
1 	 iq 

'0 
 

The tJhaIrzn eçuLred aout Inata1lat1Ofl of a Coiputer'Lfl 
4 	iltrn Cell fcr 'd,, work In RIndi. 4fter discussion Ofl the point, 

It ifdt decide,4 bw all t?C 74eb8rt t1iat fftndt aoftar6 Is to be 	L1 

purchased and In8taLZed n the e stiitg Computer of Custors as weii4 
- 	4 	. . 	-. -. 	. 	. 	. 	. 	. 	 .. 	. 	. 	.  
as 'ertra1 Ea'ciu. !& this wac thi Compziters can be utiltsed for 

doin work bUin9uaUJ i,,e., Ntndl and Ii'nglish In order to Iple6fltY 
- . 	 . 	C 	•- 	4 	. 	.-  

the Poliow of Off,  c2 Zanguage (().L.), Oze Nindi softwaredePiCe 

Cotpu1er will be £n.ta Ued In 6tndi Cell. 	
I 

- 	 1 	 . 	. 	 . 	.4 ..... 

4 	
4 	 •1 	4 

1 '  

ACTiON r.. Computer Cell of CuatOs 
and Central ExcIse. 	 4 

- 	 - 	4 	 . 	4. 	_•1 	- 

_çont0 P/-2._ 

\ 	
I 

4 	- 	. 	I 	 . 	 •. ._ 



c ! c 

.. 	. 	,, . 

•;i 	
, 	 ' 	 ' 	

I 	
r 

2 

f c; 	règarda 	poftit or 	a 1ii12d iu.; The Tranalator 
LnJ'or;z.4 that d&rn47 ,cerit pt a tt and inspct2onof all the Cent*al 
Exct80 DL867a fU for oUzg 	(XC1U81tD&7f/jfl 'nci hadbnen c  
openers In very  1)ivlLsimal 0fJ1cs It was al3o stated that beaUea/ 

1 00  thei 4CCGt8 Br4ck Qiera1 Braich,N3tab1,ireg Branch, 
* ehc'td2 Bra,ch 0 %, Janch; 4djsdfcation5ranch tTechnjca1 BranoW, 

Offce,Cp?tr(zZ P..i!. to Cor,vntcpojier ,  of Centra1 
Exc'ia@ and Pay crd Acnnt8 O/fieg, athtiinir9'a ' f11e for 
Iiceflaog 1nd1 W)rh, .Jny Officra/,taffp the Branches 
ha 	part1c2pat.td iz lhd i  lindi Zincent, Soh!p 	for wrtng Iotng 

.. .j 	S. 	 4ftr d3u8atoi, 	 of Cuto.è .5, 	 . 	

S. : • 	 '. 	 . 	 . 	 S 	

, 	 . 	 . 	 ..- 	 . 	 S 	 • 	
'.S J . hat gtven hi. conai';zt that the 

. '
erv branc 

5 
 h of Cuato*a Ncira, S'hfllong S 	 , 	• 	j 	. . 	S.., 	• 	 .. 	. ? 	. 	.,-. 	S 	• . 	, 	. 	. . .5 . 	. 	S 	S 	. 	; 	• 	• 	.. WOLgIcI take in1Iatiu for opnrj a file for doing work for foflw..i r k 

I 	
parposes YL4r 	i&'J1dfng of4ccnowJedg,nt, app1cation of t 

	

	
C4ra2 and arsd 	 will take the 
4e2p of -the Trar1c tor if ecessry, It was 4'u,ceptci by all the 

J1I 4 	eibers 

	

Il 	 4CT1O/:. tii the Branch—n—charges3 
of c7ustoxia and Central 

	

11M 	 4fxcise and ffndL S Cell.  • I •S S S 	 . 	. 	- 
, 

frS 	 / 
2, 	Tj 112S 	 QDI pq,rg 

 
. 	. 	. S 
	 • 	. 	. 

T? Tran.ilaor' of tlzó Apartent 9  rcterated thatthe 
avciUbj1jt of cdq te nwiber &f Hni2 Poata(3enjor Mmdi Trana.,. 
lat,or Junior ATnd1 rranslator ad Nindi Typ ta,  ts etc.) in the 
Nit atric3/LepapiI 1;2Jfl 	of the Oentral Qovernent and their attaohed 

	

S 	 .. 	. 	 •. 	. . 	S 
& 	

. 	 - and sPibardinate off tciar , necest;ary for the im
.  
plestentation of 

Official Languagc )'21cy of Central Qoverninent and to ensure sttot 
coLpliance of the provt o ions of the rfficial language Act and 
Ru.ea zade therg, uiider (0. L NC'. I oJ5/3/80., O.Z(c) dated 27-4-4981, 

	

.5 	 . 	 . 	. 	. 	
1fl.j of O.L. DepartmentAl the &irs1stry has fixed norm for . 'the.Htndt 

poet for the offiLc 	Joclated in i'he $CI region as 1(one) Junior 

Trcrnslatop In an offiee hainD 2 to 75 tPziaterjaJ eplovees; 2 

	

S. 	 . 
	sC (tzo ) Junior' Trans i'i2tor for an a iflce hazing 76 toi l 125 Minis terial 

eiployees; J(thre) Jror Trans Zator and 7 (one) Senior Translator 

	

S 	 . 	 . 
for ,  on office hai;ing nlore than 115 tints terial eplouees. Since, 	!J 
thr ' mis oneratus of Cue tone and Central A'xcise, Shtllotzg has 

	

I 	fuf12led t?e aboi,e norns,a dciion was taken to send a proposal r( 
to the Aftni'try foe' sotion of IUndi Pøt as per ,  the flors. As 	1 
one of the r#estbrs told that G 'oernmnt had izpo4ed ban on Crea.- 
tion of new PO8tD, th 40 iposa1 0411 be esnt after lifted the 
balL, 	 . 	 . 

- 	..'- 	
--S 	 .• 	S 	 . 	5 	

5. 	5 	. 	. 
S  ACTION:. Et. Branch of Ngre,i21ofl.t: 

ont. 

- 	. 



 
LA 

GN.O14ipg ETC.2'O BE IN 

The ?rarRaatcr of the !)partngrt atoted that as per the 
Official £anquae Rul, all t'e tlinfeeries/Departents and their 
a 	 cffcea hi::ui1d jizipare. he  one tea, rub bdr- 
etcmip, 8gnb_boQrdJ ec both th fftn1 and S7Rglohverston should be 
r1 Hen above t 	zlah era2on, It was alao informed that some of 

SUCh itta are 	lL' 2i llzgliah an w1l be re-done very soon in Rindi 
and Aig12Jt. After dicussjonoz i'he pout, U was accepted by ,  the 
neibnrs.preeizt that the reuaiJ1g rb1er.i.atampg 4 . : 8i9nb04rd8 ø  .:fl a m e_ 
p2cte of both 	and Centrvl Ezclse, Offices, 6'hLllong would be 
prepa.red bilingually as per the tftcia1Language Rules; .:.. :. 	. 

• 	
•. 	 A('T1ON;:- 2...8.,:.PRP.of. ; Ctia°toms and . 	

Th PRO ofCentral Excise 	ii • . - 	. 	 hil1ong and conerned. . 
• . 	 . 	 Branch. 	 .. 

__________ 	
ffç4 

____ LIi_2&4firI 	D oc7a'jirrs ErC 2  

$hri Sunu L/, TranL'xtor or the Department reiterated 
that docuenta to a tenttoned in &ectiorz 3(3) of the Official 
£angazge Act s  1963 428 atended in 1967, Virz-. resolutions, general 
orders, ru1es,nFLctjns, aqri'ewertts, administrative and other 
reports on press cPirz1 1 ques should invariably be issued bilingu-
0141 y i,e,, Eindi a?p.d 1g2ish. In this connection it is suggested 
that the 8ranch / iho prspare the above documents' in 

	

z1tsh shall take the help of ,  5ftzdi Cell of ffqrs, office for its 	'I 
Nindf version too. 

41 CTION .- 411 the Branch..in-charge/ 
S'uperintendentof Customs 
& Central Exise, 3hillong. 

50 
. 	 AL —19ff  IMI-OPES  AND  IN'DESPATCAI REQISTh'R 

 

48 rogar4s to the otnt o urttinq address on envelopes )1 LNQ_- 	 : 	 •. . . 	• 

and ntake entrii',2tieapatch Reptsjler, i was auggeated that the 
2etetra reived in Nindi would ?e entered in Receted Register in 
lindi and the aidresa 1ou1d be written in flindi on the envelopes 
for the letier to b wzt to the A' rcigiorz 0  

- . 	 • 	

AC?W :- J)espatch'& Recèivad 
'ectionf Customs- & 

• 	
. 	 Central Excise, 

Shillong, 

6_0ont. P1.4. 



: 	 ' 	
. 	 • 	 • 	 . 	 . 	 . . 	 . 	

; . 	
: 	 . 	 ': 	 . .: 	

: 	 . 	 • 	 . 	
0 ,••  • 	 • 	 • 	

.. .. 	 . 

60  

	

T_• 	__ 
: 	4fter dicaiois on the palM of organsng of. Ntndi Vorkehop 
t t WO19 sg?e8tt t?2t as pr,  thi Off1 Languag Policy an4. , 

\. 	 1 h 

M1ntttr'S n8truetto1, thir Ifnd1 Wrfrhop will be organtaed 4 (four) 

ttiie jrntp the FLa&ciaI rear,  
' 	 I 	j 	 ; 

	

A('TIQAY 	 Hndt Cell. 
( 	& 	 / 

70 	 PERIIS$ION OF TEE 

'
VIt1z th p6rJ281flOf tc Ch'rnan the potht of, Pb1LcatiOn 

of. a IJ*partir4enta2k 	 was. diaCu38d. It was tftfor*ed'that 
the ctprtnicntiJI1t4ii 4a9aner2nae , MPT41S'4IKR4 	wasfirat,pub1ish' 

ed.1 1999and t,ce t?i due to 1aJ of ,  uffcent pub1iahng

ia1,r&cou2dnf bepubli.iüied 80 far. Aftr discsaa2On U was 8u9968- 

tedttiut upthe ré.Z1Pvai'at f11oi zotth th'pub2cation *at8ra1 for . 

approa. 	 . 
. 	. 	. 	. 	 , 	. 	. 	. 	. 	.'... 

	

I 	

V 	
AC?IQN 	Ilqre. liindt 06110 

	

i: 	 . 	. 	.. 	, 	. 	 S 	 •° 	 . 	 . 	 .. 	 .. 
Ilk 

4gai the Ohc riia'ii xpreaau:Z 	ave concern that the prootiOna1 

acop, 

or the 
I 

olun iorJi14j ?ranpl 	tiks 'NU'in the Coivnsatonerate. 

The Jtitor Iin Tr 	tor who has beerL orktng for lasti jjeara 

	

KI0 	 . 	 .. 	. 	0 

wtthout'anj1v ,  prQ?izotton 	to non. sacttoned post of f$'entor Nndt 

p2aior Ui !.hedepar1ent. Th chair.an suggested that a fresh 

propoaal for sncton of one posi of Se'iior Zindi T7ane1ator mould be 

sent t the ?Thaa try  of tnance9  Djaraent of Revenue, C,B.E.C., 
AIN 

Jivai D'ep ødng, Pcrltar*ent itreet, R(W Delhj as soon as the tian 

on recr?.rttnent / Banct(on tho8ed b 	he Qouor,ii.ent 	lifted. 
1 , 	, 	

'. 	 0 	 :. 	•. 	. 	..........- .... 	. 

4c?IOAr :- 4ddlttonal Com,*Laaioner(P&P) 

1pu 

0 	 0 	 0 	
0 	0 	 00 

uI 

. 2/aeietth9 ; 	ended 1with pm..  of . 	. to the ehar. : 0 

C 01111 0)/ER 

L 	
& 

0 0 	 0 •• 	CNHRI(41 	0 

OF OFFICI IL ANCUAiE IMPLEKENTATION CONMITTEE 
CENTJM EXCISE SN ILL ONQ. 

ef 

4  *0  

'vat 
POP 

0 	 0 



OFFiCE OF THE COMIflSSIONER OF CENTRAL EXCISE 

S H I L L O.NG 

C.NO.II(39)8/ET II/97// 	'(/ODated 

To 	 .. 

The Deputy Secretary(Ad.II-B), 
Central Board of Excise & Customa, 
North Block, 

• 	New Delhi. 

• 	Subject.: Appointment of Assistant 
Director(OL) — jegarding. 

- 	 •• • • • • , . , , ,•• • 	. . • • . , •, . 

iSir, 

The Government have taken several steps to 
promote Hindi in the day to day working of Government 
Department. Yet, for the entire North East of Custom, 
& Central Excise having a sanctioned strength of 2109 

' officers only 2 posts for Hindi work have been senct 
lohed, which are I Assistant Director(OL) & I Junior-
Hihdi Translator. From these 2 poB.t8 too- the post of-
Assistant Director(OL) has been laying vacant since 
1991. The other officer Shri Eunis Al!, orking.iri-
the grade of Junior Hind! Translator has already 
completed 8 years of service and he, in addition to 
his own charge, has be-en ]okg aftere yor,of 
Assistant Directs 	r) sInce 1-995'. ..-, ..............-- 	 IJl 	. 

• 	 As per the RecruitmenrRules, a Junior 
Hitidi Translator after completing 3 years of regular 
service is entitled to promotion to the grade of. 
Senior Hind! Translator. However, due to non-sanc-
tioning of any post of Senior Hind! Translst9r, he 
could not be promoted. 

Now, Shri All, referring to an advertise-
ment of C.B.D.T.(Copy enclosed), has requested for 
appointntent to the vaóan -t post of Assistant Director4, 
(OL) in this Commissionerate. He. fulfills the elig1-L; 
hill i' on J tcri P .  mintionoii in tha m cIvorU rant. I .  

hold6 Masters Degree in Hind! with Eniish.as 9 

subject in Graduation. He is al'so- an L.L.B. and 
has put in 8 years df regular serVice in the gr2de 
of .  Junior Hind! Transator.--._-_ - 
... 

However, as I donot have the Recruitment 
Rules of Assistant Djrector(OL), I am not aware 	•. 
whether the same criteria could be adopted to appoint 

Assistant Director(OL) in this Comrnisslonerate. 

C 	 . 
Contd......  

os 

A  P.Jrnolnj ot 
• 
'$ 



AUR><1 
-:2:- 

In view of the above, 1 maykindly be sent 
oopy oç thc Rnoruitmnt Ru1cs for Aitnt 

Dlrector(OL) and, if appointment' could be given 
on 	 nbasis, I may 	 mmcdi ty 

-ev  a 0 	oBt**  of AtsiqtntDirootorYE 
since promo tion to this post could not be g i v e n in 
the absence of a Senior Hindi Translator purely due 
to non sanctioning of the post. 

Enclo : As above. 	 Yurs fithfully, 

(L.R.MITHRAN) 
- CO1MISSIONER OF. ENTR EXCISE 

SHILLONG 

•Q. 

0 ;  

00 
0• 	

'• 	

00 

0 '  

I 

-- 	 'H 	. 	 1 	
•' 

1 	\O 
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OFFICE OF THE COIv;MISSIONER OF CENTRAL EXCISE: SHILLONG 

C.NO.II(39) 8/ET.iI/97//'' 1 33( ) 	Dated:- 

To 
	

? 

The Deputy Secretary (Ad.II.B) 
Central Board of Excise & Customs 
North Block, 

Sir, 

Sub:- Appointment of Assistant Director(OL). 
Regarding. 

.. S •• 

I am directed to refer to this office Letter 

of even No. 14485(A) dated 14.7.97 on the above subject 

(Copy enclosed) and request you to send the Unistry's 

clarification at an early date. 

Yours faithfully, 

(R. B. PASSAH) 

ASSiSTANT COT1MISSIONER(HQRS.) 
\. 	CUSTOt'S & CENTRAL EXCISE: SHILLONG 

$ç c;LA 

- 	(cI 
o . , 

*- 	 -. 

; 

- 	 1 

-mc 9 

? 



OFFICJ OF THE C0M'1I55I0jj 
CIENTPJ\L EXCISE:: SIIILIjOIIG 

C 14 0 11 3 9) .  0 IET - I 1 9 7 	 (A) pated : 9 
To 

The Deputy Secretary (ZdII-B), 
Central Board of Excise &: Customs, 
North Block, 
New Delhi. 

Subject : Appointmnt of Assistant Director (OL) - 
Regarding. 

Sir, 

Please refer bO this Office letter of 
even no,14485(A) dated 14-07-97 (co 	enclosed) 
and subequcnt reminder dated 12-O-97 on the.  
above subject. 

Shri Eur]us Ali, Junior Ilindi Translator 
of t.1iis. Collrnjssjonerate has submittd another 

• 	 epresentatjon dated .25-09-98 (copy enclod) du 
to non receipt of any clarification'on his earliQr 
representation dated 26-05-97. Since the Ubard has 
not created any post in the grade o Senior Hjndj 
Translator for this Commissjbnerate Shri E. Au, 
Junior Flindi Translator has been ln the same grade 
for the last 9 (nine) years without any promotion 
and due to non postIngof a ny Assisj:ant Director (OL) 
in Lhi Coinmissjono rate since 1991, Shri All is 
v ri ual 1.y hooking atLor the wor] -  of \ssisLant 
Director (OL) in addition to his own charge. 

Since suffjOjent coinploutnt of staff in 
ditfrent grades is 	availble in this Cornmissjo- 
nerate, the Board may conider the representa don 

f 	 of Shri Eunus All, Junior hunch Tr slator rid 

Assistallt rector 
bs 	till such timr regular appo ntment couJd he 
qtven to the post of Assistant Uietor (CL) 

End : As above. 	 Yours Fait:hfully,. 0 	 . 

B. r/uz!LR' 	) 
D VL 	 1'PUTYr C0illhI,IOU,R ( P & !f 

04  
UJ  I UiI, 	: 	ILJ Ii1_L(I] . .... k S I 11 LJLUIIG 

Dili  

•". 	 wt 
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•, 	 : 
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OFFICE OF THE CO11rLISSIONER OF CENTRAL EXCISEzSIIILLONG 

Dated- 

The Deputy Secretary(M.IX-H), 
Central Board of Excise & Customs, 
North Block, 
New Delhi. 

Subject * Appointment of Assistant Director 
Req. 

Sir, 

Pleose refer to this office letters ofeven 
No.14485(A). and 32754(A) dated 12-08-97 & 09-11-98 
regarding appointment of Assistant Dlrector(O.L.) in 
this Commissionerate. 

The Assistant Djrector(O.L.) is entrusted wit 
the responsibility of implementing various schemes for 
promoting Hindi in day to day work of Govt. Department 
formulating new schemes and represent the departrrkent 
various meetings/seminars organised by the regional 
committees on Official Language. However, due to non-. 
posting of any Assistant Director(O.L.) in this depart;; 
ment since 1991, these important and responsible works' 
are not attended to by the proper designated officer. 
The requirement of Assistant Director(O.L.) is felt more. 
due to the fact that the Government servants in this •. 
region have less knowledge of Ilindi compared to that of;..1  
other regions. The Chairman of Official Language Imple. 
menation Commitee(O.L.I.C.) of this ConTnissionerate, 
In the recent meeting dated 18-05-99 has expressed hin,: 
concern about the non-filling of the post which has been 
definitely hampering the implementation of the Official 
Language Policy of Govt. of India. 

However, Shri Eunus Mi,_Jr. Hindi Translator 

looking 
cnefits and it appears from the Recruitment Rules tlia 
Ti Etmug All, Junior Hindi Translator who has compl 
almost 10(ten) years of service in the grade, is eligi. 
for promotion to•,  grade of Assistant Director(O.L.)e 

In view of the above, it is once again reuestëd 
to fill up the post of Assistant Director(O.L.) at an 
cerly date by promoting Shri Eunus All, Jt. Ilindi Tran1a 
tor so that the intention of Officiaf Language Poli.cy. 
'oesnot suffer. 	 • 

Yours faithfully, 

cjL/ 

AV 

	

• 	• 	 C Z. TOCIUWN • ) 	• 
COt1flIS3IONER OF CEIITRAL EXCISEssz. 

	

• 	\ jcA 	 SHIU!.OUG 	• 

* 	 • 
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ALL INDIA OrFICIALLANGUACE 	 / 

ASSISTANT DIRECTORS ASSOCIATION 
CUSTOMS AND CENTRAL EXCISE 	

: 

National Academy of Customs, : 
Excise and Narcotics.(NACEN):... 
Sector 29, Faridabad. 
Tel. No, 3317871, 3317989, 

8272076 	 . 

Dated the . ....?....6...99 ...........••' , 	. 
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President 
Susluna Saxena 
NACEN 

Vice President 
S. N. Sliukla 
DRI 

Secretary 
J, C. Sharina 
DGICCE 

Executive members 

I.Ramadhar Singh 
CCE.Allahabad 

2. G . R. Vadhwa 
MHA 

• 	' 3. Raj Kesarwani 
-. ---tCCE,1ndore 

4. Saviiri Gupta 
CCE, Chandigarh 
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OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE ::: SHILLONG. 

C.No. II(39)/ETII/97/ g 	 Dated: 

Shri K. Majhi, 
Under Secretary (Ad-Il), 
Central Board of Excise & Customs, 
North Block : New Delhi. 

Sir, 

Subject :- Appointment of AssistantDirector (O.L.) 
- regd. 

The post of A.D. (OL.) in this Commissibnerate is 

lying vacant since 1991 for which there have been various 

correspondences from this office. In this connection your 

attention is invited to this Commlssionerate's letter of 

even No. 2115(A) dated 21.05.99 (copy enclosed). Such posts 

are also lying vacant in other Comrnissionerates like Chennai, 

Madurai, Trichhi etc. and the reason for this, I believe, 

is non-availability of eligible officers in the grade of 

Senior Hindi Translator as this is the only grade from which 

Mficers can be promoted to the grade of .D.(O.L.) as per 

Central Board of Excise & Customs (Attached and subordinate 

offices) Assistant Director (Official Language) Recruitment 

Rules, 1996. The Recruitment Rules may be suitably changed 

to bring Junior Hindi Translators under the purview of the 

schenié for promotion to the grade of Assistant Director. 

The Col. 12 of the Schedule to the present 

Recruitment Rules may be suitably modified to bring the 

Junior Hindi Translators with a minimum of 8 years regular 

service in the grade to be eligible to be placed in the zone 

of corisideraton for promotion to.  the grade of Assistant 

Director. 

Contd. ... PJ2. 



ex  U 	VI)  

a ,  
-: 2 g- 

7 	Further, since the post of Senior Hiridi Translator 

has not been sanctioned for every Commissionerate, as is 

the case of this Commissionerate, the Junior Hindi Translators 

of such Commissionerates are not having scope for promotion 

to the grade of Senior Hindi Translator even after completion 

of the qualifying service. The date of joining in the gZade 

of Junior Hindi Translator may be reckoned for preparing the 

list of officers within the zone of consideration for 

promotion to the grade of Assistant Director. 

Early action in the matter is requested. 

Yours f th ily, O 
(

1 OCHHA1NG 
CONISSIONER 

Ericlo:- As  above. 	 CENTRAL EXCISE : SHILLONG. 
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T h e,  Cornmissio!ler, 	 giiiung 	fl  
Central Excise, 	. 
Si-il LLCT G. 	 ., 

• (Through proper channel)  

SUBJLCT:-Facility for appeartg in the Departmental 
proriotton examtnation-reg 

I 	d.r11, 	 . 	 . 	•• 	- 	
- 	: 

'1;tt due respect and humble submiaoicfl, Ibeg-to p1ae. 

foli.1.owLng fe lines for your kind considertiOfl and sympathetic 

rders- 	 -, 	.: 	
.• 1 

1 That Mdarfl, I was appointed ,  as Jr. Hindi .TraG1atOr. 

in the Scale of Rs.11400-2300/ in the office of the ommissie 

or Customs 	Centril Exci$e Shillong on 
3rd Jly,1989:d 

rnclring my sincere setce to this, departmnt since then... .. . - 
- 	- 	

- 

2 	iht flada, I have airiady copletd 7(seven) yrs 

of coninflOUS service in this department in the same grd 

3.That 	dath, even if I have completed 7(seven)YearB" . 
of eriice I have no been given any chanCe to appear in e depar 

mnLaL 	ex-imnatt t for pr'omotion to the Inspector grade.' 

That t'ladam, it is an established procedure that:th 

tenOC aphcI s(Gr-III) of this department after øompetio 

yr3 of seice are called for appeRring deaitmental promotiot 

ecntiLiOn to the grade of Inspector. 

5. That Madam, the Draftsman of this department too on 

complon 7 yearS of servLce are called for appeirthg the e  
depaitmoriLal promotion eyamtnatiOfl to the Inupector grade. 

60 	ahtL Ithdam, unde-r these circum5flflCC 	I have be en 	I 
ric o underStfld that I may also be given the equal upportUni t 3 

o au 	r in the deprtmefltal promotion examinati 
	to the , gd4 

	

- 	 • 	. 	• 	•. 	•. • 	• 

oc Inpcctor 

gee, r,  of 
01191014  

• • • • P - 2. 

/\çQ,;\. 	9_EL 	
' 	• 	. 

• 
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ru 

I, therefore pray that my above hum1e. 

suhnJtofl ma k:I.dly be considered nd ai ordr 
r •1'n 	me th' chanO 

to Lt in the ensuing departmental p:romO ,ttofl ca  - 

nitntiOfl. to the Inspector grede. 	. 

I 5hl1 ever gr8teful to your honourable 

se1, 

Yours faithfully,. 

( 
E1US ALl ) 	H. 

• . JR H IN Dl ThAN SLATOR 

• 	 CUSTO1iS & CET1RAL XClSEfl 

~
~A —s-  T—U~P\F-- ~--- ~2  
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To \ 

nQ 

The Conm:Lssioner, 
- 	

. 	 Central Excise, 
Shillong. 

ubject :- Prayer for promotion to the grade 

•c' 	\ 	 of /ssistant Director(O.L.). 

11dain, 

S 	 - 

With due respect I beg to lay before your kind 
honour the following tiw lines for your kind consideration. 

That Madam, 	I was appointed in this Department 

in the Pay Scale or Rs.1400 - 
2300 as Junior iimnci Translator 

on 03-07-09. 
c. 

Tnat Madam, 	I will be completing 8 years of servicé.F' 

as Junior i-iinai Translator in June, 	1997. 	 - 

Ttiat Nadain, 	s per Service Rules 	a 'Junior Hindi  
Translator after completihg 3 years ot service 	s entitled 

for promotion as Senior 	iinui.TranslatOr. However, 	trioug 	I 

have completed all most U years of service, 	I have not yet 

been promotes-I to tie grade of Senior HflCLi TLanslatOr as there, 

is no 	nctioned Post of Senior i -iinui Translatoc 	in this 

Co:niiissionerate. 

Tnat Madam, as per an advertisement in the 
Emploiiflt News uated 19 - 2pril 1997 by the central Board 

of Direct Taxes, N ew Delhi, a Junior 1-lindi Translator having, 

inter -alia, 8 years of. experience in the grade is eligible 

for the post of assistant DirectOr(O.L.) (Copy enclosed)., 

That 1-tada:1, there 1:; on 3mcti.oned Pont of,  

w 	Dii 	i (U L. ) whi Lii Lii I ylij vLtcuIlL in this 

ouI1isslonCL3tcU1 am looking after all the work of Assist 
ant Director(0.L.) since then. 

That Nadam, with the presumption that th€ require-. 
ment for appointment to the grade of Assistant DirectOr(0.L.) 
in this Department 	 is same to that of what 

nis been mentioned in thc advert l3OnICI I t mentioned above, I am 

iI.sO cliyibie Cur appointirient/po1n0ti0n to the grade qf 
,ssistant Direcor(0.L.) as I will be cornpleruellLing u years  

of service in June, 1997 in the qrade of Junior ilindi Transla 

tor' nd also have the uiinimUiil eductiOfla1 qualificati-Pn( i.e. 

1135 Ler De!ree in 1ifli), nd 	sO 'a permepent resident of N.E.R. 

In view of the. above, I would request your kind 

honoUU to ta zr necCs3 r' steps to appoinL/prOfllOt(_I inc in the 

.1rd( oC /s s is taft: U i-rectOr (0. u.) against the sanctioned 

can't Post for which I shall rem'.iD grateful. to you. 

1ouri fa ith Iful ly, 

19~ 
CO 

EUI'1US ALl 
44j1SLt 0jSO 	 JUIO. 1iI11L)I TPJd1SLAT0R# 

: 1 1 <05~ 11 
CU5':.l1s 	iu 
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To 

The Hon'ble Nember(P&V), 
Central Board of Excise & Customs, 
North Block, 
New Delhi-hO 001. 

• 	/ 

(Through the Commissioner, Central Excise, Shillong ). 

Subject: Prayer for allowing to draw higher pay scale. 

Respected Sir, 

With due respect, 	I beg to lay down the following few 
lines for your }çInd consideration. 

'' •::r 

Sir, as you aware that presently there is no Assistant , 

Director(O.L) 	is 	posted 	in 	this 	cornrniaionerate, 	and 	I 	am 
looking 	after 	hl 	the 	works 	and 	duties 	of 	the 	Assistant ,..,.., 
Director(O.L) 	since 	1991, 	though 	I 	am 	a 'Junior 	Hindi  
Translator and completed 10. years 	of 	regular 	service 	at my • 

present 	grade 	and 	drawing 	the 	scale 	pay 	of 	Junior 	Hindi 
Translator without any fInancIal benefit of higher grade. ..i.'• 

Sir, 	ab you aware that under F.I.S.R. Rule 49, 	there is 
a provision that an officer is, admiseible 1  €0 draw higher pay 
scale 	when 	he 	is 	performing 	the 	works 	& 	duties 	ofhigher 
officials in the same department. .. 

Sir, 	I 	therefore, 	request 	you 	to 	kindly 	conaider 	the 
matter and pass necessary orders to allow me to draw the scale 
of Asriistant Director(D.L) with rebospectivo effect. 

Yours faithfully, 

Dated: ... 
. 

(EUNUS ALl ) 
JR. HINDI TRANSLATOR 

* 

CUSTOMS & CENTRAL EXCISE :}1ILLONG 

'iYfI7T 

officer oftiodstradve 

Cj3Atc 
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T 	
ANMExU-<>L REMINDER - 

The Commissiner, 

Central Excise, Shillong. 

(Through the Deputy Commissioner (P&v) 

Subject:— Prayer for Promotion to the grade of Assistant 

Director  

Sir, 

Please refer to my representation dtd— 26-5-97 on the 

abcve subject. 

Again, I would. like to mention here that I am working in 

the department as Jr. Hindi Translator in the tay Scale if 

R.1400-2300/— (Pre—revised) since 3rd July 1989 till date, an 

a Jr. Hindi Translator having 3(three) years if rgular service e  

is eligible for promotion to the grade of Sr. Hindi Translzttsr 

(Recruitment Rules of Hindi Translato± is enclséd herewith) an 

having 8(eight) years, of regular service is eligible for the 

p'st of Assistant Director (O.L.). (Recruitment Rules of Assistant 

J)irector (o.L) is enclosed herewith). 

Though, I have cipleted 9(Nine)years of regular service as 

Jr. Hindi Translator, neither I have promoted to the grade of 

Sr. Hindi Translator, nor Assistant Director (O.L), till date 

and because of this, 	have lost not only pecuniary beniuit from 

the higher grade, but also lost the seniority in the next grade, 

and for the above reasons, 1 have been suffering from mental agony 

In my day to day life. 

\t zJvv6  

I therefore, earnestly request at your h.nur to pass 

necesary orders for my Promotion to the grade of 

Director (O.L) for that I shall, ever remain grateful ti you. 

Enc]j— 	 Yours faithfully,.. 

1. Representation Copy of Dtd-264.9.  

2 	Recruitment Rules of Hindi Translator. 	. EUNUS ALl ) 
-3 	Recruitment Ruies of Assistant 	 Jr. HINDI TRANSLATOR 

Director (O.L), 	 cus'roris AND CENTRAL EXCISE, SHILLONG. 



•f 	' 
• 	

•____.___•__J ci Ec 

To 	 r' IF 
The Joint C .iiiianer(P&V), 
Custz's and Central Excise, 	 ? 

SHIL.ONGO 

• 	 DATEP,S}1IL1JNG, 
THE  18th.

With 
 

due respect, I be to atate that Is 
per decision taken by the Chirnan and t1e I''.rs 

of the O'ficil Ju 	Impimentat1c-n CGrnmttee 

(o,i..I.c) meting of CuotnrAs arl CentrlExci 

Iqrs.r:ice, Sh1iing held n 1 8-O51999t 3.00PM 

rrsh •prpc's1 may kincfly be senttø tbCnrl 
Heard of FAcise & Ctm, .Nw Delhi, for prornoting 

to the vast of Assistant Directtr(.C.L) ac 	sm 

in the charge of the A3sictnt Director(.L) sInce 

1991 till d:te, as i.hve fulfilled all the crite-

rIa or d :i am 1igibi fr the post of Aiant 

1Jirectr(O.L). 

Thii is for favour' of your kind cQnsIdetJn 

a 	cesrary . ceitian it your swil picase. 

Yeurs 1aitzfu1ly, 
Encli-As above. 

1. 

( UNUS ALl •) 
Jr. Trenrlatar, 

Custows a ndCentra]. Excise 
h1].]ong 

five 

co 



To, 

The Commlssiner, 

Central Excise, 	/ 
Shilicrng. 	 / 

Il 

V 

- 

ii 
• •b,-..5  

5 - 

Rx1/ 
5 '  

51•• 	
S 

S 

S 
: 	' 

15-6T9 
Al 

• 0 

Subject:- Ap.intmehtó1 As istant Directór(O.L)-reg. 

Sir, 	 1/ 	N 
With a.:'vie\to. 	iver your letter No.CNo.II(39)/ 

8/ET-II/97/2115(A) 9 dtc3.21 	99.regrding my promotion to.: 

the grad 	f4/sistant Dire tor(O.L), I had myself gone te 

the Board's f f ic ~' )during my  stay in reihi for attending S  
Hindi Traiig. 	 . 	

5 
5 

In Board's office,jI met Shri R.S.Tanwar,Deputy 

Seeretaty and Shri K.Majhi,tJner Secretary and I narrited 

them in detail rn'prësit 	it1onhdalso1e frustratin 
that I am going through. due te KPA my non-promotion in 
service for last 10 year1nce my induction in the depar-. 

S. . 	 . 	 ....... 

	 . 

merit . They inThr we that 	the,5Recruitment Rules does 
not.provie for promoti ".tthe grade f. Assistant Director 

(0.L) from Jr.Hindi.Translatór, they are not able teconsider 

my case and also other sini1arrequests and they are planning 

to change the Recruitment . RLz1et. provide ftr promotion tothe 

grade of Assistant D1rector(O.L.) from Jr.Hlndi Transl2tor with 

minimum 8 to 10 years of seivice in the grade,and also the 

change at timest at the fInal stage of finalisation .. They also 

suggested to have a suggestIon in this regard from the Commisa-
lonerates 	 . 

In view of the•ab*ve, I would request.you to kindly 

submit a proposal in tis regard to the Board proposing the 

changes in Recruitment Rule , 	 S  

;(r-(-  olka~,F~ 

401  

VcwrQ 	c1thfii11v.. 

"Stt 

S 	9211JTj11'. q:.. 

( EUNUS ALl ), 
S 	J.HINDI TtANSLATOR, 

CUSTOMS ANL CENTRAL EXCISE, 
S. 	 . 	 S1EILLONG. 	. 	 S  

4. 

/ 



To, 

• 	 The dornnzissioner, 
• 	 Central Iixcl,se, 

Shillong.  

Kua-XX 	 o. 
- - 	 - 	 '• 

I 	/• 

4JUN2(W ., 

Dtd. 14 9 6,op 

I.. 

Sir, 

With due respect,I beg to äilUXItI submit 
the following lines for your kind consideration :- 

That, I have working in the Covvntsslonerates as Jr. 
iindi Translator in the pay scale of •'?.14oO-2371/-
(Pre— revised ), since mx jrd.July, 199 

That, I have not. given any promotion from .ir.Trans—k 
later to any grade t12 date,and hence I have b omplè. ' 

ted 11(Ele.ven) years in the same grade. 

That, in addttton~  to m nárntai dutiés I am loo)cin,g 
after all the work of Asstt.DtrectOr(O.L)SiflC 1991 

That, asper the Coluri llo.12(v) of Recruttmeflt Ezle 
of Asstt.DirectOr(O.L), I am el1gble for: thA post of 
Asstt.DirectO(O.i). (Copy enclosed) 

In keepinp view, of my honorary oervici rendered 
to the loni time vacant. post.of AUtt.DirectOr(0.L)' I 
may kindly be considered for the post of Asstt.Director 
(O.L) at—least on ad—hoc basis till my regular proinoti-
on to thc'grade o.fAss,tt,.DireCtOr(O.L), 

Yoyflwi 

( 'uiius 4LI ), 

, 	

JI?. TRANSLATOR, 
CUSTOMS iND CENTRAL 

jlIL 	 EXCISE :: SIIILLONG. 

:: :; 
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i=2-1n exerc;e.'or th powers conferred by the 	 • 	
Central E:cise and Land CUloms to be f1?ed b 

	

:. : Pf0 O to article 309 of the Contitutjop, the PresIdent hereby 	• 	.. tran9fer from jer-sons holding the same or compar.  

	

mikes 'he following flues reg lilting the method of recruit 
	

ubic pact but belonging to the cadic of inothe 1  

	

to group C pOsts n the Central Exce and Land Cus- 	
Central Eie Collectorate or Departmen or office toms Dc 	n1ent nlmely 	
under the Central Board •f Excise and 	stoms I and 

	

1(Short title and conlmencemeñt.(1) These rules may be 
	

i 
èajlcd the 	 .,,1 	

md Customs Denarument 	(b) f it cOnsiders to be necessary or expedient on corn 1  
:.: 	

t Rules  197 "— 	
passionate grounds, order that a post in a Colkcto- 
rate of Central Excise and Und Customs which 

	

(2) They shall come into focc on the date of their pubil- 
	 is to be filled by direct recruitment under thesel 

rules, should bç filled by transfer or deputation of a 
cation in the Ofliciaf Gazette. 

person holding the same or comparable or higher 

post from any other Collectorate of Central Excise. 

	

2. Applucation._Th ese  rules shall apply to the posts as 	
or any Depaujnt or Offlc under the Central 

	

in Colun)n 2 of the Schedule annexed to these rules. 
	

Board of Excise and Customs subject to such condi.j 
(ions at it may specify having regard to th

1  
!( 	 Nün-tbcr of posts, classjflcat ion and scale of pay.—Tbe 

	 st 	 se 

	

nccs of the ca. 	
e circu 1 1niimber of the said posts, the cfaszjfjcatlo and the scales 

	

pay attached thereto shall be as specified in column, 3 
0 5 	6. Divapjficatjons Any perso o the said Schedule 	. 	.. 	 . 

(a) who has entered into or contracted a marriage with 
a person having a spouse IMag, or 4.. Method .of recruitment age-limit, quaIificatjon etc.— . 

	

The method of recruitment to he said POsEs; agljrnj, quail- . 
	

(b) who, having a spouse living, has tntered into or 
liCation and othcr mmtters connected therewith shall be 

	
contracted a marriage with any person 

::speclfled in columns •
6 to: 14 of The Schedule aforesaid. 	 ' 

	

shall be eligible for appointm 	
to any of the said posts 

	

Provided that the upper age limit prescribed may be re- 
	 . 

	

• laxd in the case of Canclithites belonging to the Scheduled 
	Piovded that the Central Government may If satisfied 

	

Castes, the Sched3Ie(l Tribes and othrr special categorie
s  of 	

that 	
ch marriage is permissible under the: pàrsonal  law persons in acordance with 1h orders itied from time 

	applicable to such person and the other party to. the marriage I 

	

time by (he Central Government 	 . 	
and that there are other grounds for o dding,' exempt any 
person from the operation of this nile. 	' 

	

5. (1) Special provisions regirding Collectorates.....E ach 	 . 	. 

	

Coliectorate shall have its Own separate cadre unless other- 
	6. Power to relax._Where the Central Government is of 

	

Wise prescribed by the Central Board of Excise and 
COmS. 	the opinion that it is necessary or expedient so to do, it may, - 	

' 	•. 	. . 	
.. by order, and for reasons to be recorded in wri any classor

ting relax any (2) Notwithstanding anythin cont' 	d 	 . 	of the provision, of these rules wit Central Board of Excs and customs 
	

(I) the • 	category of persons 	
h respect to 

 

	

(a) If it Considers to he flecessary or expedient in the 
	 Sving.Nothjng i these rules shall affect reservations 

	

public interest so to do and 	
bject t such condition 	relaxation of age limit and other concessios required to be 

	

as it my specify having regard to the circum 
	provided f?r the Scheduled Caste,, the. Scheduled Tribe3 and 

	

Ta5 of• the case and for reasons to be recorded 
	

spec, 	
categories of persons in ,accordan e  with the 

	

in writing, Qrders any post In one ColIcctorRte of 	 s issued by the Central Governmefit from time to time in 

SCHEDULE 
•. 	, Name ofpost 	o. or 	. 

N 	 of Scale Ofpay 
posts 	Posts 	

_ 	
Whether -- Age for direct Educatjoaj 

find ETher quaJific. 

ro 	
siection 	recruits 	

(iOns requIres for direct recruits post or 
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flOflelec 	

I, 

Jlfl - tIonpot  

1t InSpector 	
Genera entrdT k 5525 750 EB 	Non 	
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ji(Cn 1 or Grade) 	Service Group c 	30 900 	 selcctio 	
I 

' 	 I 
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/ 	 1 

12;1O 	
0 	 •144Q- 

WheLlr age and Period d 	
Mediod of recruitment In case of recr1itmeflt by If a Departmental Pro- CirCumstaflcC 

	' 

CJUCL:naJ quali- probation. whether by dicUCrUit promotion/dePUtatb0fl/tns. motiOn Commitet exi.ls. in which Unio 
	? 

1atio 	prCSCi- ii any 	
cnt orby promotiOn or grade from which promotion/ wh3t its 

COrnpOit ion. 	Public &rvidc . 

bed for dcct re- 	 by depuation/trafl$fCt 	dcputatiOn!traflSfC to be made 	
Commission • is 

cruits will 	ply 	 and percentage 'of the 	
to be consulted 

in the case ot 1  pro 	 vacUflCCS to be fihlea by 	
in making rec- 

• motees 	
variouS methods 	

ruitment, 	 I 
I' 

/ 

12. 13 	 14 

. 

..,.. • 1.. 	1 4 t• 
. 

: 1/PrdmOtiofl 
Group 'C' Departmental 	Not applkbk 

Inspector 	(Ordinary 	Gradc).. Promotion Committee  
': 

with 5 years service itt the Chairman_COlkCbOr 	f 	 • . 

grade. 
Central Excise concer-  

•0 

ned. 
Members 	:—(I) Senior- 

most 	officer 	of 	the 
Collcctoratcconc.11cd.. . 

Senior-mOst 	officer 	 . 

0 

of 	the 	C011ectorule 
conccrned 	woiking 
outside Headqtiarlcl5. 

Assistant 	Commis- 
ioncr of Income Tox. 
Whet e two or 	m°tC 

CollectOrates 	have S 	 ;? 

I • common cadres, 	the 
other Collectors 	shall 

also be members 	of  

Departmental 	Promo- s  

lion Committee. 
Where none of 	the 	• 

• nienibers 	at 	Serial .: 

NumbCrs(l)tO(4) 0\e 
• belongs to 	Scheduled  

Caste or SChCdulCd . 	
0 

• Tribe, A 	Gr9up 	'A' - 

0  

Officer of the 	C.ollcc- : 	• 

torate 	belonging 	to 	• - 

SCheduled 	Caste 	or •.' 

• Scheduled 	Tribe, 	if I  •. 
avihble shall also be  

?iated as a MCni 	• 	 0 	 0 :0 

bet of the Dcpartmefl- 	. 	

0 	 0 

	

_____
tal Proniotton Commit 
tce. 
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0 	
Note Where two or 

	

0 	
. moreCollectorateShave 	 : 

• 	

0 	 • 	
• 	common cadres., the 

—, 	 0 	 0 	
seniOr, most Collector . 

	

" 	
_0/ 0 	 among the Collectors 	• 

'shlbcthCh'irnvtfl 

3 	 4 	 5 	 6 	
4

7 	 8 

Esen til 

Setylce 	 15560 29O0 EB 	L– 	R1elaxahle upto Degree from a recognised ILJnIvcr- 

Group 'C 	25 809i" 	 35 years in thc 	IIy or an equivalent qu..Itica 

- 	 Non gazcttcd 	./ 	 case of Govi 	lion 

Non MloistcrliI 	 scrvanb 	who Note C'lpdldat cs'WOlild be're 	't 

I 	 9,, 	
WGIV

ha'e put in a 	(hulred 10 pOSSe%S sitch phs 
 mInlnjUfll (If 3 	stnndiiids and pa' ,i1c43 p1iysi ,J" .: 

I 	 years service In 	CE1 10515 	 $1'  

1' 	 u1 	11tnnt 	the CentraJ 

. 	 L._ - 	
Custon 

AT 

I, 	
4t 

p1  

0F 	 I•.• 	.1 	I.. 

Nil 	By promotion 

0 

Ak 
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Ietter 
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V 

as 

amendmeflt is,hereby made 
No.2 re1atng to the •• 	
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tor(Ordftiary Grad), 
for the brackets,'1ettère, 
'er, (1) Ppper Divisiob 	I 
yrars ervice".. substituted 	' 

J. 
•.*., 	
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I 

Upper Divlsiofl CI 'rks/ 
Ordiflaiy Grade) with ••;• 	

•:'•; •: 
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Its- 

	 f 	 I 
No 	• 	2 yus 	(I) 75% by direct recruit- Proinçtion : 	 , Group C Departmental Not Br4b L1(. • 

;J 	'1 	
mcnt 	 By ytcction from amongst 	PiomotlonCommitice - 	7 

I 	 , 	 (II) 25% by pioinotion 5.Y Upper DMsion ' Clerkn Cha1rmn Collector of 	7 
with 3, years servfce 	Centrfll Ecisc Concer '  

\ 	
(II) Upper Div'lon 	CJcki1 	neti  

. :: 
	

: 	 • 	 . 	 . 	 I., 	
with 13 ycflrs oftotal service Members—(l) Senior-  

.,..-. 	. 	' I- - 	 ' 	 . 
...j 	

-• ' 	 . 	 . 	 .. - 	
us UDC and twer DvI 	most officcr of the Ccl- 	. 	• 	. .. . 

; : 	 . 	I 	) • 	• ' 	 Siofl?CIC?I taken together .. . lectorate 	concerned 	•' 	 • 	 . -. . 	 •: 	 • 

ubjcc( to the condition 	working at Hcadquar 

that they should have put 	lers 	 T 
In a minimum of two years (2) Senior most officer 	 '. 

1 ' 	
service t n the gradt 	of 	of the 	o11cctorate - 

:. 	 ' - 	: • 	• ' 	• • . 	Upper Division Clerks'; . 	concerned 	Working 	• 	 .: J ' 	• 

..' . 	 , 	 -.., 	. 	.5'M 	pff 	• 	 . 	 .. . 	. . 	V. 
)t,,tiQ -Li tAA' 	•_ 	•_ 	 j" Iii) Stenographers 	(Senior 	outside HeadqUarters 	 I) 

,::• ., 	
4Aiu; 	. 6cL j •4 ii' . L't4a.4.-' 	çt&J' 	Grade)with2 years'sirvice 	(3) Assistant Commis.  

. 	. 	1cL4m- • • • .' 	 . . (iv) Stenographers 	(Senior 	sioncr ofIncomeTax. : 	•.: • . 	: 

()l 1(IC) or Steno (Ordin2ry (4) Where two or more 
al 

ii 	 Or tde) with 12 years service 	Collectorates 	have 

i;' 	 ' 	
as stenogpher/Upr Di 	common cadres, the 

. 	. 	, 	. 	., . . I 
	 ytSIOfl Clerk and 	Lower 	oth 	CoI)ec(ors hhall'' • , . : .. • 

Division Clerk i any taken 	a'sO be members of 

41 	 together subject to 	the 	Departmental PiOmo 
h 	

t\4 

14 

is  

t 	 r 	
condition that they should 	tion Committee 

. . ' . 4 	. 	..
I. .:• ' • : 	 have put In a minimum of (5) 'Nicrc none o1 the '. 	:........ 

Vt ? 	
I 	 t\vo yearS service as Steno 	members at . Scrtal Num 	t 	1 

grapher (Ordinary Grade) 	bets (1) to (4) aboe 	 ' 	I 

or Upper DLvislOfl Clerk 	belong to Scheduled 	
I 

WOmafl SearCher with 7 	Caste or Scheduled 

yelrs qervice in the grade 	Tribe a Group 'A' 

Draftsman with 7 ycalS 	officer of the CoIIccio- 

	

I. 	A, • 	 div. 	 service in the grade. 	•rae belonging to Sche- 	
1 	

: 

4z, t'''• 	I 	 lNote 	Candidatec will be duled CcIe or Schedu 

.. : 	• 	'j..ç . 	I 	.L,4t_e.o •.(—i 	• 	 -.--- 	 . 	. 	, 	. 	.. . 	• 
required to possess 	such , . led Tribe, if available. 	• , t . . .,,., 	: 

... i• . 	. • :_PA • ?Jk' 	• . 	. 	 I-' 	physical Staflarcis and pass 	shall also be associated 	. .. 	: 	• '. 	• 
.. 	. 	 . 	4 	.•. 

. ; . . • . . 	.1-  ,$, £1 —. I Zjz 	such wriitcn test and rnysl 	S fl Member of the 	. . 	.. • ' . ' , .., 
I 	 rI 	 1 	 cal tests and conform to 	Deptitmental Promo  

.- 	 such age limits as may be 	tion Committee 	
I 

I' 	 I 	
cpccified by the Ccntrtl Note Where tV.O or more 	' 

Board of Fxcisc and Ctis 	Coliccinrales 	ha' c 

loins from time to time 	common cadres 	the 
Collector 

	

Pr... 	
. 	. 	.. 	• h 	 .. 

	

•:' 	• • 	 ,• 	....I 	, 	. 	 . 	 .... 	among the Collectors 	. 	..... 
• 	 ... 	..... . 	 . 	.. 	 .• 	- 	p.,.  
V i 	

shall h the C'ialrmiffi  

: 	i.:: • • • ::L_.____.____.____._._____.----- -.------S..  ) 	• 	. 	
• 	• . A . 

• 	:t: 	•• 	. 	.... 	, 	. 	.., 	. 	. 	. 	. 	T • 	• 	. 	. 	. 	. 	.. 	:l. 	. 	. 	.: 
. 	 . 	 . ... 	. 	 . 	.. 	 : 

:t 

.  

oic Superin 	General Central RsO4 0-35- Sci7ofl 	Not appicabIe 	Not apphca e 

?' 	1tedent 	 Service Group 9 	
' 	I 	

! 	e 	 I 	çL 1 1i 

. 	. 	H 
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S •• L.lL 	- 	I 	 I V 	 • 	4 	; 	f_ 
- 	 S 	I 
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Deputy 	
3Upiflfldt G:oonI:ir:a1 N0tPP11cab1e 	

: 
Depuiy - office  - which by Chalrmancojjt of 	

r 

dent- Level I with 8 ye Central Excise con 	_ 
Service i 	• 	.- S 	Cefned. 	 .. . 	

•! :. • 
,, 	 S 	 S . • 	 • 	 . 	

grades  - 	 .. 	: 	 • .. . . Déput ow 	• 	01 Membe 	 ' i ; r - 	 ... 	. 	. 	
ice .uper,flen 	( 	. 	 . . 	.,'. 	)• 

I 	

, 	 takan tOgCJ' ofwhci 	the 	 (_ ? :

at :fi:L ShOp:e:y (2) 
	 - -- - Offter 

. 	 . 	 , 	 . .1 
	 :. 	 ••. 	 . , 	 : 	 s 	 , 	 • 	 • 	 of the cont.  

4 	
concecd Working 

I 	 — 	
J 	- 	OUtSIde Headquar- 

1 I 10 

(3) Asstt Comm_ 	 i 
I 	 I 	 I 	 ::e  .fIncome 	' 	

J : cI 	
,i(/ 	

44'! - 	 (4) Where two or more 
C011ectorates have 

4 	
common Cadres the 

I, 	
Other 	Collectors 	 I 

.. ,,. 	 S 	 : 	 • •• 	 . 	 .. 	
; 	 . 	 I  • . . 	 shall also beie

N 	 • 	 • 	 . 

Ai  

I 	 g 	
sotflepartmen 

/ 	- 	 mittee 	
r:t 

(5) \erc 	of 	• 	• 	' 	... :, 

 
•(, 	 . ,, . .. 	 to Scheduled Caste 	• and 	Scheduled . 	: • 	.. 	 . 	 . 	Tnbe a Group •A 	. 	. 	: • 	. . • : 

Ofljcr of the CoI1e 
tOrate belonging to 

 Scheduled Caste 
Or  . . 	 , . . 	. 	 . 	. 	SCheduled Tribe, j 	. . . . 	.. ,. •: 

atIabje shall also c 	 be asSociated as a 
Member of the Dc 

4F 	
Pmentfl; promo.

4 Tv 	/ 1 	 - 	 tlon 	Conmjttee 	 I 
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NO 	Whcre tw0 or Jf 
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among 	 I 	 4 
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k Not applicable 	2 years 	By promotion 	 'romotIon - 	 Group C Departmental Not appllcabk 

S1___tSS .  . . • 	 S. 	 S. .  • 	
,: •( i) Deputy 0111cc Superin- 	Promotion Committee: • 	• 	. 

.. 	 . S 

	 • 	 .. 	 . 

tendent, Level 11 with 	 . 
flve years service in the Chairman—Collector of 

. . 	 . 	

S 	 • • 	 . 	 . 	 S ;1Z7 failing • 	which 	Central Excise 	con- 	• 

	

. 	 Deputy 0111cc Superin- ' cerned 
:. : 	 • • 	 . . 	 S 	 • 	 tendent Level 11 with 8 Members 

: 	 ' 	 . 	 S 	 • • 	 . 	 . 	 . 	 . 	 yeats total scrice as Dc- (1) Seniormost officer of 	 . 
•: • • 	 • 	 . S 	 • 	 . 	

puty Office Superinten- 	the Colketorate con- 
.. -I 	

( 	 S 	 • 	 . . . 	 .. 	

dent Level II and Upper • 	cérned working at 

. . ' 	 . 	 S 	 S 	 • 	 • 	 . 	 . 	 S  ' 	 • 

Division Clerk taken to- 	Headquarters.  
: •.. . • 	

• 	 S 	 • , • 	

• 	 ,• 	 . 	 gether with at least 2. (2) Senior-most 	officer 	.. 

. 	 S 	 • 	
. •: 	 • 	 . 	

years secc as Deputy . 	of the Collectorate 	. . 

: 	• 	•. 	 . .. 	. . . . 	•¼ 	
Office 	Superintendent 	concerned working 	• 	. 	. 

	

.. . 	. 	. 	 Level H. 	 • . 	outside Headquarters 	• 	. 	. 	. 
. : 	

c5D • 	— -J- . J 	i n i a 	. , 	. " ii) tenographer 	(Senior (3) Assistant Commis 	• 	S 

. 	 - a c_J oI1J,a7) O&Q_L(Lj JctL 	 . 	Grade) with 5 years' 	sioner of Income 
service in the grade who 	Tax. 	 . 

VsJJj1-njo S 
)q0i  ( 	pass t)epartrnental exa- (4) Where two or more 	 . 

	

yi 	.: 	, 	 minaton in ' Technical 	Cottectorates 	have 
subjects 	failing which 	common 	cadres, 	 . . 

.: 	 • 	 . 	 Stenographer 	(Senior 	• 	the other Collectors 	: • 	• 
. 	

S 	 . 	. . 	
Grade) with B years total 	shall also be mem- 

: ... 	 . . 	. 	. . 	 . 	
service 	as 	Stenogra- 	bets ofDcpatrrnental 	 . . 

	

. 	 . 	 S 	 • 	 . 	

I phcr (Senior 	Grade) ' 	Promotion 	Corn- 	• 
,. . . 	 . . 	. 	 and 	(Ordinary Grade) 	mittee. 

taken together with at (5) Where none of the  
least 2 years service as . 	members at seria' 

._AJij : ,. , 	 .. 	 . 	. 	. Stenographer • (Senior 	numbers (1) to (4) 
Grade) tiho pa,i) 	above belongs to 

I 	I 	' 	 • • 	 . 	 . 	 . 	 . 	
-t,.4iS_ Scheduled Caste or 	 . 

:' 	• 	 . 	 S 	' 	
-Tt'-b.4 	4S 	 Scheduled Tribe, a 

. 	 ., . 	 S 	, • 	 . 	. 	
s-.t14;:_J: 	

. 	
Group A Officer of .  .  

	

the ; . 	

S 	

' 	 S 	 • 	 Collectrae 
belonging 
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I Ii:: ISLA.stsls1_ I I 	ascoc;ated as a mem 
-0, ,: 	:• 	 . S 	• 	.: 	 . 	: 	 ber of !)cpartmcnlal 	.. 

-.. . : 	. • • 	 ... 	 . 	. 	 Promotion 	Corn- 	. 	• 	• . . 

/)7 	• ' 	• 	: 	 . 	. 	I 	 S 	 mittee. 	.. 	 S  
Note Where two or 

S 	
• 	• 	 .. S 	• 	 . more 	Collectorates . • • 	: 	. 	. , \ 
	

S 	• 	• 	 . 	 have common cadres 	: • ..• . : • 
•: 	• 	' •• 	 . 	 . 	. . 	 the senior-most Col- 

Ictbr 
	' 	: 	. I . 	• • 

•. ...
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.: 
	among 

 t0 11 .. t : 
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1 	 (1) Upper DviStOfl Clerk PromotlonCommlt%ee 

	

1 	
1 I 	with S .  ycarslsevice In Cjialrman—CollcctOr of 	 , 

i_2uJ 	
the grade 	 Central I Ec1e con 	 ' 	 4 I  

ji 
(ii) Steoographers (Ordid'y 	cerned 	

4 	 I - i ' 

_ 	I Grade) with 7 yeacom Member 
 

	

' 	 4 . hined serWcc p(Steno- (1) SenIor nost orncer 	 I 	 l 
I 	

grapher (Ordy(ary Grade) 	of the Collectorate 	1 	 I 

. ' 	 . , : • 	 • • 	 . 	. 	 . 

1 • . 	 ': and 	Unr Division 	concerned wor .kingeL t  

I 	 Clerk , lf,.oy who qualify 	Headquarters 	 I  

	

I 	the,4'partm6nt'l ea (2) Sernor most officer 	 I 	' 

4 	. . . 	
•': • •, 	 . : 	• 	• • :;. .,• • •.. initi~kn . In 	technical 	of the Collectorate • . . 	 •. j . 	ii:.'. 

 qu 

I 	
jets 	 concerned working 

.' 	 outside Heauarr 	 ' 	 I  

Commis;. •('t 	
: 	 •. 	

'. 

;. 

c't\ 	 &..1tL 	 re two or more 	
1) 

ç: 
	: 	

Q 	 . 

I 	•. 	 • w 	at 	 ZãColtectorates 	have • 	 • • . . . 	
!' 	 '. 

	

c8JQi 	 c0rnmOdadre3 tho I 	
I 

other !\4.. 	 shall alsobe ::-T •. 	 :.'.L::., 
S 	 '•) • 	•L 	: 	,, 	 , 	 : 	: 	. 	 bersofDcpartmental 	. . 	 ,.. .. i •  ". 	 • 

Promotion 	Corn  

Where nOae of th • :, 	• . 	
. -r? 

	

J 	 • 	 (.cklfl1(. 	QJ.J:1_ 	membeti  

Serial Numbers  

4 	 )5Aoçu:&f) 	(GEJkQJu-, crY2Ari4_ ) to (4) above belongs  

	

to scFeduled Caste 	' 	
• 	.. 	

k 	
, 

.UZiD °lc 	..r11 	 or Scheduled Tribe, 	, 	

P 

	

Group A Officer 	
I 

of the Collectorates  

	

belonging to Schc 	 h 	 - 

/ 	 duled Caste or Schet. 	 ' 

duled Tribe, if avail--  

able, shall also 	be 	 . 	 . 	

. 

associated 	as  

	

m'mber of the Do- 	 r r, 
partmerital 	Pro-,  

	

motion Committee 	 fl -' 

	

Note: Where two or 	, 
•-••-,...... 

	

more Collector 	' 	 - • 

	

tes t'ave corn 	 I 	• 
mon cadres, the.  

senior most Col 
4 	 lector among the 

 

Collectors shill  

	

-- - --------- 	 -. 	 be the ChaTrman  

2 	3 	4 	 5 	 6 	 7  

	

/'Upper Division 941 	eneral Central Its 330-10-.9-EB Non 	20-25 yeats -' Degree froma recognised I 	4 ' ç '¼ 

Clerk. " 	
, 	

'Service Group 	12-,G-15.-56O 	selection 	Relaxable upto University or an equivalent  

lb 	1I ,;LE2 
1 	 have putina 	 i 	 6.'

I 	 I 
.-. 	. 	.. 	 - 	I.' 	I . 	 .•............. 	. 	 .. 	- 	 C 	' 	 .4. 	 I. .) 	 . 

minimum of 	j ' 

th eanser_ir 	-- ;• .I:d' 	. ........... I 	 . 	 C 	. 	 . 	
. 	 I . . 	 . b 	 •••.• •l 

vlceintheD._:  

O-&oU 	a4ibJ'/02D t! A(& ,/ 	 , 

	

years "(relaxable in case of 	

. 

 

R, Rdula' 
 general. candidatesa.nU up -to 45 ye

Tribecandid.tes ifl Aa 
71 issued bythe CnraL en 

	

• 	 ..... 	 .... - 	.. . 

•1' 	 • 	 -* ..-. - - ... :..-, 	 /, 	•., 	 ,. 	 . . 	
. 

-'Iiy 

•Between18 and 
4Q years 3.ncas 
.sctiadu1e 
-ons 	 S 



... 	 : 	 .. 	
. 	 . 	 . 	 . 	 , 	

: 	 • 	 • 	 •. 
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f/ 	 4I,42?  

• 	No 	2 years 	I) 50 % by direct re 	
Promotion From amongst Group C' Oepanjenth1 Not ppca 

j 	

I 	
cruitment 	

(a) JWer Division Clerks PronotIonCo,nmitt 	j 	 , 
 AM 

 (ii) 50% t'y promotion 	with 7 years seryzc rn Ch1rman_CoJktor of 

	

f'uling which 
	by 	th grade hxib1e upto 	Centra' Excise con 

	

dtrct recruitment 	5 years from t1 date of 	Cerned 	I 

	

*
issuc of flOtlf:c1t!o for Mcmbcrs 	

I 

?. 
a period of 5 years tnd 1) Senior most officer t 	 ( I  Women 	circ at w o 	Of t!le Collectorafe I 	 Were recruited as such 	Concerned 	work 

	

perlor ot 9 5 75 with five 	Ing at Hcadquarterq 

	

1_ 	years combined service (2) Senior most O1Icer . 	 S 	 • 	 • 	. . 	

; S 	 , • . 	. 	 . 	 . 
	s Womii 	Searcher and . . ; of the Coflcciorae •' • 	, 	. . - 	i . .. Lower Division 	CJerk 	. conccrned working • 	• . • 	. 	., '01 and who have passed 
dcpartmentai or prOm 	(3) Assistant Commis 	tT:r 

L985- 	
v;;b a4,, .. .f5 	 tlO11examna(ion 	 Jo1cr of, Income 	I  

. . 	.*_7 	
..; 	. 	.. 	, 	5- 	.. 	0 	 • 	 •. 	 . 	 . . 	

Tax. 	' 	, 	..... 	. . 	I... 	. 	 , ' 	A 	 & 	 (4) Where two or more 	app 
: 	. 	: 	• 	 .' . .... 	. 	.. 	. 	,. 	

: 	: • 	 .,.. .. 	Collectorates 	have. 	
.; 	

. 	 • 

common cadres the 	c 	 ' 

other 	iCollectors 	 t  
shall also be mcci 
berg OftptmentaJ 
Promotion Corn 

	

.TJlIttee 	1 

	

(5) 	ere flOflø of the 
members 'at Scrlalt 
Numbers (I) o (4) 	' 
ibove belongs to 	 t 	

' Scheduled Cisto or 
Scheduled Tribe, a 
Group A Officer of jt  
the 	Collectorate 
belonging to Sche-
duld Caste or Sche 
duled Tribe, If avail- 

/ able shall also be 
ascociated as mem 
bcrof the Depart 
mental Promotion 
Committee 

Note Where two or 
more Collectorafc3 	 -' 
have common cadres, 	k 	 ' the senior most Col- 
hector among tile  

	

I 	

Collectors chall  
the 

/ 

2 	 3 	
4 5 6 7 //8( - 	. 
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-: . 	• 

.'.. 
••: 	: 	

, 	' 	. 	. 	 , 	

/ 

I 	
\ 	c\ 	

\ 

14 
13 

12 

By ,dIrCCtCctU1tmt_N0taPpe 

Note 	

prOitt10fl CornTfllttce 	 t 

	

) 	
(1) lO%Oftl1eca0d' 	V 	

Ch11an_C0ct0r of 	
8 

1 	the grade of 	I 	
Ccktral ExcSC 	 I 

, 	. . 	
Lower Division Clerk ! . 	• • 	• 	• 	, 	

Members 	. 	
or,; eq 

. . 	. 	
to be filkd by direct . 	.• 	 . 	

. (1) Scior-m0St officer 	 . 	. 	: I : 

	

. 
rCCrU1tfleflt, WI" bo, 	• 	• : 

	S 	
• o the CollCCtOtatt 	 . 	

o fords 

	

. 	. reserved for 	elng . : •• 	• 	
: • concerned working 	I 	• 	

• n1h o 

	

. S  • S 	 • 
filled up by GrOUP • : • •• 	• 	• 	S • 	

at 	dquartcr8. 	- 	 . 	
40, 

1 	'D' employees (borne. . 	

0 	 •• • 	. 	. 	 . 	 . . 

	

. . . 	 on regu'ar establish 	
(2) SeflIOt-flOS 	fliCCt . - 	 . : 

	rd'per I 

	

; 	
mcn( ) subject to the 	

of the CollectOr'lte 	
fltng) p 

	

, 	. 	following cpndit0flS 	. 	. 	 . , 	
concerned 	working 	: 	 • . Pumcjet 

	

. . 	vi •. : 	namelY .__ • 	' 	. 	. 	 . 	

outside e dquacterS. 	 . 	. 	
. per 

	

. 	. f (a) selection would 	. ' 	. 	. . 	
(3) Msistaflt CommiSSi0 ' 	: • 	... 	. • • 	

te mi 

	

be made through a 	• 	 . 	. 	
ner of income Tax. 	• .. 	. . , 	. 

\avaiIab 

	

'J" 	
:• departniett 	exa- 	• 	

(4) Where two or more • 	 • 	, 	J 	Spetd 

. 	inatifl 	confined 	 : 	' 	• 	
cTjo11ectOratCS 	have 	 . 	

ite irj 

t9 sucb GrupD' '•: : 	• 	• 	.. 	
0  cOmmon cadrcS,thc 	 . 	

ohsid 

	

S 	
emplOyee 	hofu1 	

• 	• : • ... • 	• 	 other Collector shall 	• • 	. . - 	;. 	S  

	

the requirement of 	
also be a member of 

minimum 	

the Dep.ttmefltal 

tioria qualUS 	
Promotion Committee 	

4 

naTy 	 / 	

(5) Where none of the 

t 	(t 	
tjfaIent 	

members at serial 	
apj 

 no 

	

i 	 . . S  • (
b) 	e 	mamUm . 	 . 	. 	 S 	

numbe 	(1) to (4) - 	• 	• 	. 	. 

S 	
S . 	age for this examina • 	 . 	

above belongs to 	• 	• 	. 

Sc 
tion would be 45 	

5 	
S 	

licdukd Castc or 

	

' 	• 	• 

	

5 : 	 . 	

S 	 • 
yC1S (50 yr for 	• 	

. S 	 • 	 • 	 S Scheduled Tribe a 	 . 

	

; S  • 	
S S  SCI)CdUkd Caste Or 	. • 	,.. . 	

Group 'A 	Occr 	 S  

	

S 	 • S  S 
	 • Tripe ' 	 . 	S 	

S 	
of the CollectOrate 	 S 

	

S 	 • candid8C). 	• 	' 	

S • • 	 S 	 S 	
he- cheduled 	 belonging to sc 

	

 • 	• 	 S  

	

S 	

duled Caste or Sche- 
at Icast 	five 

	 S 

	

S 	
years _1fl

' would be 	
S 	

5 	 • 	 • 	 S 	 S. 	
duled 	Tribc, 	If  

?ii 
essefltia. 

D 	 • 	
;. 	avaiablc, shall also 	. 	. . .. 	. S 	• 

S 	 ' 	 . 	
• 	 S 	 • 	

S • 	• 	 be 	associated as a 	• 	• 	• S 	 • 

:. 	 • 	 S 	
member of the De 

the maXimum 	
- . 	 . 	 S 	 • 

	

S 	 • 	• niimbr of recruitS ' 	. 5 5 

. 	. 	 partmental promO-  

S 	
: 	• 	by . th. 	 , . S 	

CommittC 

	

is method 	 o 

S S • 	 S 	 I 

S S 	 • 	 • 	

.5 
o1d be limited to • 	

Note : Where two  

	

S 	

more CoIlcCtOtateS 

	

10% ofthevacaflCieS ., 
S S S 	•: 

	
S. S .... 

	

 in the cadre of Lo . 	• 	S 	
have common cadres, : 	 S 

: 	•. 	• : , 	wer Division Clerks 	 . 	. 	
the 	Scnior most 

	

a year ;. 	 S 	
Collector 	among 	• 	S  

	

S 	_ 	•: 	i.ij]1l1d 	vaca ie 	. . 	
S • 	, 	the CoHCCtOIS liaI1 

	

occurrllaEin 

S 	• • 	• S 	
S  wO 	flO C carrie 	. • S 	• 	

be Chairman. 	 S  

S 	 ver.- 	 • 
. 	S 	. Not S: 	S . 	 • 	 S 	 . 	.. 	

1 

	

S 	
(2)dtICfltiOflflhlY qil:Ili- 	 • 	 S  

- S 	• 	• fied 	LaborntorY /• 	 . 

S :' • 	
• Attenders who hRVC 	 S  

. 	S 	
jflitiIlIY 	been 	rcC 

	

m 	
S 	

I 	
: 

S 	 , 
ruited through Ep- 	• 	

: 	. 

	

S •• • •S ._...oyment 	cliangC  

	

can al9 eopcte 	 S 	 S 	 S 	

I 5  • 	 S 	 • 

	

l 	
for thepost 	of 

	

S S • 	 :; 	Lower 	DIvIbfl S 	• 	- . 	- 	. 	 S 

, ;r • 	, 

I 
 Clerk against I 0 % 

i vacancies reervcd 
I for Group 	emp 	 I  
loyecs by. allowing - 

	

them tO duct the 	

1 	11 

period of 	service 

	

ifI 	

- 

	

in Grp 	

I 	
I 

	

Ir li cr, from thir 	

r 

the 

vuri 
ing 

	

I' 	

6, 

1, 
In 

S H 

/ 1 if 
.Ii .  

1:: . 

Vfz 
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Stenographer 
ento 

-. 

	

'3 General Central Rs. 2-15-500-EB. S2n. 	Ni-Ap44et,le. Not applicable. Service Group 	15-2o-7OO. 	iy 4 
Non-gazetted. .. 	 - 	. 	

. UJ&Q. 	 )4Q. J (:3 'Migte.' 	
[I 

' 	

': 	 .,'. 	 : 	 . 	 : 	 • 	 • 	 .. 	 . 	 I 	•,.. 	 :' 	

: 

-------------------- : ------ ---- . ---- ,. . ' 
•1 

.. 	
.10 	• 	, 11 	 .- 12 

. 	. 	
• 	, 	' 	. 	13 •: 	• 	• 	

14 	. -. 

 By promotion. 	• 	Promotion: 	. 	. . Group C' Departnjcnta! Not appkblc 

	

.,. : ' . 	 : • 	• 	Fr 	amongst Stenoaphe , !romoon Committee  

	

/ 	 possess' 	bairman—lltor of 	 I _ 
" 	 Ing 	speed of 120 wofds 	Central Excise coi 	 r 

	

per mi\ute in English or 	ceriJ 
I• 	Rindi S rthand and 40 	 I  
I, 	words per 	ute in English Member — 

	

typewnting ( words per (I) Senior most ocor 	' 
minute in Thn 	typewrit 	or Collectorate con 

	

1 	 ing with five e s service 	cerned 
as Stenograp er ( 

	

(2) Senior most Ofcer 	 t :tt. •i .•t-4--L9 	 . 	 , 	 - 	0 , 	

of the Collectorate 	. r- 	i 	 • 	
1 	 • 	 . 	. 	 . 	 . . 	. 	

0 
. L,-Ji 	

, M 
	 .-ttJ3, 	• 	. 	 . 	. . . . 	 .. 	 . 	 oncerncd working 

 , 	
outside Heqaduarter, 

. 	. 	 .. 	. 	 . 	.., 	. 	. 	 , , 	 . 	. 	 - 	. 	 .. 	. 	 : 	 • 	 • 	', 	
: 	. 	 • 	 • 	 j• 

( 	 - 	- 	(3) Aqsitant Commi 

	

sloner of Incomo 	
I 

(4) Where two or more 

	

c 	 ( 	 tt 	Collectorate have 

	

J I 	tA 	 I 	ije 	
common cadres the 

	

other 	Collectors 

	

. 	shall also be mem- 	. . : 
o bers of Department 

. 	. 	. 	, 	, . 	I  • 1i 'ND J' 
(i?) 	

j 	•L; 	k&) • •  taiPromotion Corn- •. • 	 : 
' 	. 	•\i-T•'J. 	..' 	, 	. 	 . 

 
mittee. 	

, 0 • • 	• 	H? 

	

( 	Where none of the 	.: 	. . . 	.. . 	• 	0 
.. 	. 	-. 	. . . 	 , 	' 	 . 

0 • 	 • 	
. membe 	at 	5erial 	.: - • . 	•••, . . 	.. 	. 	.. 	 S 	 . 	 .. . 	. 	 . 	. 	

numbe 	(I)' to (4) 	• • 	.. , 	• 	•t 	. . . 	 . 	. . 	
0 	 . 	.' 	.. 	. 	above, 	belongs to 	• ,. : , • 	• 	: 	• 

	

I 	 ( 	
Scheduled Caste or 
Scheduled Tribe, a ; ., .. 	. 	 I 	

: 	• 	
: 	• 	•' 	•., 	, 	 , 	

Group 	'A' 	officer'  
of the Collectorate  . .- 	 . 	 0 	• 	 . 	. 	
belonging to Sch.' 	' 	 .• . 	. . , 	 . 	
duled , Caste or 8he- : 	'. ' 

•: 	' 

	

duled Tribe iaa11- 	•. . , • 	• .. 	, . 	. 	•: 	 . 	 . 	.-- . 	
chnlldlso , be 	• 

assocIated 	as a 	 . 	. 
member of the D 	.,, 	• 	. • . . . 	 . 	S  • 	 . 	partmental Promo-  
tion Comtie. . 	• 	. 	.:• 	• 	S  I 	 -- 	

Nose Where two or 
more Colleto- y, 	• 	, 	• 	. 	• •L 	• 	 . 	. 	. 	. 	

..f.........:. 	m 
S 	 I 	

rates have corn 	, 	 I 
moo ca,e 

I 	 senior most Col. I 	
lector among the ... 	: ., 	..• 	

I 	
: 	

:. 	. 	'. 	. 	. 	Coll&ctors 	shnfl 	• 	.*, 'S 	• 	• 

	

be the c:iarim.an. 	• • 	S  - ' 	._. _' :._ 	. S  . 	• 	 . 	 .. . 

	

PI- 	
) I 	 ' 

: 

9 

',Not applicable. 

.1. 



.- 	 . 	 I' 	

/Ip /L'/P::• 	
-•1 

	

: 	. 	. 	
: 	• 	. . 	

; 	. : 	 :Y . . 	.. Mtff 	 ] 979/ 113i2, 1901 	
; 	i: 	... 	 . 8 	: 

ra 	
C, 	• 	

-3 	( 	. 	Govt 	Car (u) Speed of 100 	ord8 	per

qualiflcation 
Non gazetted 	I 	

workg n the 	minute 	Enh or HindL 	j 

. . 	 . 	Ministerj 	
p _ 	. 	• /1 	 DCPtmcntup , • 	3hophd a 	40, worth 

	

,.' 	 .. 	 -, 	

D 	O 	. 	
tO3Sye). • 	

per mute/Eijibtyp 

. 	

, 	WthiflR (30 Wrd.pe 	r 	, 

. 	

oQ4d( 	 minute 
S 	 • . . 	 I 

	that Wbere /iufficfet 	q. I _, 	
dates with speed of 100( 
words per 	in Steno- 

IP/
. 

wods per minute in sten 	ç 
graphy may be cohaidered for 

10 

- 	 •1 

	

Not applicable 	2year, 	 . / Byseli 	through 	irrlit0d Not Group 'C' DepartmenI 	Not appUca 	5 . / 	con petitiv 	test amongst appli 	Promotion Commlttcç 	 / wer DivjIon aerks 	. cable 	airmanIJ or 	1.• :. 	
.: ' the Central &else and Land  

Customs Depar 	 of Cent nJ 	se Excitment with 	 Mornberg at least 2 yearsrn the grade 	 (1) SenIor 	
/ 	4 

Possessing the qu 	 most omeoraliflcatjong 
. 	 of the Collectorate 	 . 

k 
prescribed in column 8 	 •onccr 	worng 	

.. jI ing which by direct .rocrujt, 	
at fleaduarteni 	 . 	 • 

	

0•• 	

0, Senjor.most officer 
 of the collectorate 

concerned Working .. 
outside lleadqu- 	 .• 	. 
ters 	 . 	 .. 	

h 
Msisnt . Commj. 

 ioncr of Income 	
. 	... T. 	

: 
Where two or more 	 •. 	

•. : 
Collectorate, have 	 .. 

common cadres, the 	. 	. 	. 
other CoIJectorsha 	. 
also be a members 
of the Depa. 	 . 	

. l Promoo Corn- 
 • 	mittec. 

 Where noc of th e  I 	 members at aenisj 	
.; 	• 

nuflibers (1) to (4)• 	
- above belongs to 	 .• 

5c1l d e ulcd Caste Or 	
. • ' .:'- Scheduled Tribes a 

Group 'A' officer 	 . 	•• 
of the Collectoratc 	 .- .• 

; - 	 belonging to Sch 
 duled Cute orSch 	 . ..' 

.. 	 . 	

- 	ded Tribe, if avail.  
able shall also be 

0 	

assocja 	as Mem- 	•. 	
•. 	-: berof the Depa. 	 .- 	,.• 	c .• 

mental Promotion 	I 

Commjt 	 • 	
•• : Note: 	Where to, '•)•.•'. y' or more 	

•. / • 	• rates have corn 	
I. 	 i 

• 	 / 
.1 mon cadres,  
f 

ssnior-m 	Col- - 	 / 
iOCtoj 

 the 	couectors 
fl 	

r 	f 

	

.. 	 .. 	 . 	

. •.•.•  

- 	 / 	'• 	. • )• 

• 	I 	r 	• 	. 	 0 	

•: 	.- 	.'• 	 . 	•- 	
0 - 	• ',f 	•• • 

- 

lo 
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Scarcher 	4s Sorvice Group 'C' 400EB lO48O 	\. 	 fication 
_ 	 Non gazetted Noto 	Candn1ate 	would bo 

. . . . . . .. . 	. 	. 	... 
. . . Non-nIstcriaL 	. 	. 	 . 	. 	/ 	requked o posesi such phyM- 	-' 

cal 	thndarth and papa such ' 	... 
-; 

 

physical tests as may be sped 

	

( 	 - - 	 fled by the Central Board of 

- 	 Rcisc and Customi from time 	r 

: 	 • • 	 . 	 .. 	S 	 • 	 • 	 . 	 . 	
to timo. 

 

;, 	 - 	:::; i,' 	•• 	•••:. 	• 	 ... 	. 	 . 	. 	 . 	.,.. 	: 

	

9 	 10 	 11 	 12 	 13 	- 	14 	.- 	• 

. : 	(i) Educational 	2 yearl 	By promotion . • failing Promotion: 	• 	'. 	-GroupC' Departmental Not applicable. . 	. 
1. 

1; 	 qualification— 	 whichbydtrect recruit From amongst Lady Locr Promotion Committee 

l i  !if Yc 	 moot 	 Djçlcrkswioha\c Chairman Collector of 

t tt (II) Agc to tlio 	 ' 	 Ccntrnl Fxchcconccrnod 	' 

r: 	
extent ilidi 	 p!1Ion 	examination Mcmbct-5 	(1) Senior 	> 	, 

i 	I 	cated in col 	 with t 	orvicc In th 	most officer of the 

I, 	 umn 12. radoand aro bclow3 	Collcctorato concern 	 i 

t ar3ofagc 	 ed working at Hoad 	" 

, 	
I 	

qUartcrs 	
S 

(2) Senior most officer 

,., 	•/ S  • 	 . 	 . . . S  • 	
; • 	 : 	 • 	 • 	of the 	Collcctorate 	• 	. , 	. . 

concerned 	working 
- 	 :. • • 	

. 	 S 	 • 	
outside Headquarters. 	• . 	, 	.. . 

- 	: 	• 	• 	• 	' 	. 	' 	. 	 : 	(3) Assistant 	Conunis- . 	: 	•. • . • •• 
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It 	 (3) AssIstant 	Comm is- 	 . 	' . 
sioner of Income Tax  

Where two or more  

	

. 	 . 	Collcctorate bayecon- 
mon cadres, the other  
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partmental 	Promo- 	 . . 
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• 0 	 •" 	

'• 	

.'...:. 

,. 

'--- 	 ,--'' 	
- 



) 1458 	' 	
THR GAZEIT OF 1fbIA JUNE 2 	

111 
; 

	

1 	 • 	. 	3 	' 	4 	.. 	.5 	.. 	6 	 7'HE 
, 	

. 	 ... 	 . 	

:.: 	 •••: • 	
:..M..L..

..j 

	

\ S

12 

	

	tpont.1 £ t 	 Oonrai CentI Rs 2696'26 EB.8 Not 	18-25 year9 	() Middle Stndad Pang 	/di.i J I 	 I Sorvco Group 'C 350 	 applica 	Rojaxab!c upto (ii) Diploma from Industria 	p 
Non gazetted 	

35 ycars the 	Tramg Instito Carpe 	 1 t 	 Non Ministerial 	'c2-//co . 	 case ofGoyt 	try. 
 

i1II 	
I 

	

I 	 , .. 	
t 	.. 	 . 	

0 	 • 	 • 	 I . 	 ' 	 • 	 . 	 . 	 . 	

. H • • 	' 

.. 	 . 	

:.• 

. 	... 	
9 	. 	10 	.. 	. 	11 	• 	• 	• 	12 • 	 S . 	• 	13 	14 . 	.. 	 S 	 • 	 . 	 . 	.- ------- 	.--- 	 -. 	

: 	 , 	7 	S  S 	 Not appUcable. • 	2 y,ars • . By direct rocruitment. 	Not applicable. 	 Group c' Dcpartmenta1Notapp1jbl 	S  5 

_ S. • 	 S 	 - S 	S  • :. 

	• 	 • 	

Promotion COmmute0: 	
S 	

— 
S. 	• 	• 	•• 	

5' . 	
S 	

• 	•,, 	 .5, 	 5 	 'S 	 S 	 • 	• 	, 	
5" 	 . 	

i. 	 S 	
5 ,  • 	• 	

Jc... 

	

I 	

I 	 2 	
aIrman_co1Jtor  oi 
Central Excc 	i 	

) 	Not apd I 	 J 

	

— 	
Membcrs—() Senior- 	 I  

	

; 	

t 	 most Officer of the 	 , 
Collectoratc concern 

	

ed workujg at Head 	
i 

I
I 	

quaflcr 	 , 
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Promotion :—Upper Division Group 'C' Departmental promo- 	Not applicable 
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service in the grade subjcc.t Chairman :—Commissioflcr of 

to their passing "Retention Customs 
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pose of claiming seniority iii OIJicers of Customs House 

he grade of Tax-Assistant, and the Assist nut Commis- 
Note :—il' a junior person is sioncr of Income Tax. 

considered for promotion on 
the basis of his completing 
the prescribed qualifying 
period of service in that 
grade, all persons senior to 
him in the grade sha!I also be 

considered for pmmotion not 
withstanding that they may 
not have rendered the pres- 
cribed qualifying period of 
service in that grade but have 
completed successfully the 
prescribed period of proba- 
t ion". 

	

ii 	 12 

	

2 years 	By promotion 

Age limit for dirccV.recrüits i Edüctational und other ' 	Whcther age and educa-. 
qualifications required for . 	tional qualification pies- 
direct recruits 	 crihed for direct recruit 

will 'apply' - iri the case of 
I, ;  . Proinotce& 

9 	 10 
- 	 ,, 	

•.. 	 ,: 

Not applicable 	 Not applicab1 'II 	Not applicable 

____ 	- 	 ------ --------- 

V I 

Period of 	Method of 	In case of rccruitmntby pro- 	If a DPC cisIS what is its cOm 'drcu mSItLflCCS 

probation Recruitment 	niotionfdeputation/transIcr, 	position 	 in which UPSC 

if any 	whether by direct grade from which promotion/dc- 	 is to be consult- 
rr,i' riiil mrse, rr 	niiht inn i ri,iqI'ir to he niadc 	 cd 

by promotion 
or by depot a-
tion/transfcr 
and percentage 
of the vacancies 
to be filled by 
by various 
methods 

1iether benefit of added 
1ears of service admissible 
under rule 30 of Central 
Civil Service (Pension) 
1972 

7 

Not applicable 

[F. No. A12018/9/95-ADIIIB] 
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FbQt Note —.Tb. PruictpnL Ruks were pubIis1ud vido OS P. 671 dtd 1--J979 an4 subqq'ic,flly 	'14 y4q 
GSE No 95 dt 27 2 82 

GSH. 	dt 2 6 84 
GsRNO .:1249dt. 15 7 12-84 
GSRNo. 1128 dt. 7-12-85 

• 	çt q. 475 dt. 2Q-06-87 

QR No. 966 dt. 26.12-81 	• 	 • : Ly 	 • 

GSR No. 967 dt. 26-12-87 	 • 

• 	GSR No. 938 dt. 3-12-88 

GSRNo. 597dt. 19-10-91 

	

q. 472 çi. 114 194 	 • 	• • 

• 	
• 
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-- 

--- -
rnissionerntc fluting which 
any other senior-most 
I)cputy Conimjsjoner 
(Hcadquar1cr) nvuilnbfo 
at the lime of DPC 'fleet- 
ing—_Mcn)bcr; 

Assistant Commissioner 
Income Tax— Mew bet 

Where none of the mem-
bers at serial number 1 
to 3 above belongs to 
the Schedtmlccl Castes or 
the Scheduled Tribes a 
Group 'A' Officer from 
outside the Department 
belonging to the Sche.. 
duled Castes or the Sche 
duled Tribes, shall al so  
be associated us a mem-
ber of Deparirnenl 
Promotion Conimj 
-- .... 

[F. No. 

0. P. AIIW& Under Secy. 
Note: The principal rules were published vide G.S.R.742 dated 5-5-1979 and subsequently amended vide-G.S.R. No S. dt. 26-12-1980 

G.S.R. No. dt. 21-6-1980 

G.S.R. No. 852dt. 28-7-1980 

G.S.R. No. 993 dt. 7-I 1-1981 

G.S.R. No. 1150 dt. 26-12.1981 

G.S.R;.NO 194dt. 27-2-1981 

G:S.R. No. 72 dt. 13-1-1984 

G.S.R. No. 527 dt. 2-6-1984 

G.S.R. No. 530 dl. 2-6-1984 	 - 

G.S.R. No. 990 dt. 22-9-1984 

G.S.R. No. 1248 (It. 15-12-1984 

(Is. R. No. 501 dl. 22-5-1985 

G.S.R.. No. 230 dE. 2-4-1988 

G.S.R. No. 939 dt. 3-12-1988 

G.S.R. No. 87 dt. 13-02-1993 	 - 

ive 

MGJPRRND—J 75mm Nt of Financc/96_V111._24396.300 
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the poUer8 conferred by tha pD4BQ 	
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( _\ 	arUc1eQ9 of the 	fl9tjtUtt0O 	
prosjdent,herebmak08  

	

\ 	

7r 	I 	
I 

\ 	B 	
furt8 to amend the Centre]. 

EX480 and'Lafld ' 1 

•r 	 ' 
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Utø8 may b 'called the C9& ExciaB ønd 

I 	• 	• 	 .. . 	. 	
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' 	, \ 	
kand uMtomS oprtmont rOUP C, 	

poüte RenrUtth 	: : 1 

.. 	I 	
.Y.•l . 	'•. 	• 	• 	. 	•• 	 . 	. . 	.. 	

, 	.It 	: 	• 	' 	•. 	•. 	• 	? 	•• 	' 	. ;. 

' 	
C 	(Fourth amendment) Rdloa, 1984e  

c 	

1 	1 	( 
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(2) They eha]i1  cOtflø inth fac8 On tho dtø o?'the&r 

publicatiofl in the U1'l'tciat Gz8tteo 

1 	 ' 
0 
 •..:;tnjthe Schadulat0the 

al 

. 	. 	.-, 	. 	 ................. Department Group 
' C' pø8t Recruitment RU1OSD 1'' 

I 	

(i) 8t'ter serial number 10 and the entries elati*g 
	' 

/ 	

theroto thefOl1OWiflQ serial number fld, entries haL] -, 

/ 	I 

/ 	
be inserted, namelY S 	 / 	

I 

.. 	

i%•. 

2 	

- 	 - 

I 	
1 
 2 	 3_ 	 4 	 5 	 6 

* 	 I 	

(i 	I J) 	 I 

I 	Drat'tstllMfl 	-2--- 	' 	General Con- 	
Non 

(5UbBOt to 	
tral 8BtViCB 5UU"1 	

Self 

I 	
Grade) 	,ariati0fl - 	Group 'C' lion— '  561J9"7 	ctiUfl,' 

g81ett d Mjfh on work load) 	
*: 

	

b. 	
!. 	

': 	
tori  

...... . . ., . 

f 	
..:t:i.;l:No 	

•.:1NLX .:  . 

B y  

. 	
with 
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I 	la r c cble 	 sorviIBbi 
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0 	 • •• 	 , 	 .. 	 . 	 . 	

t 	 ., 	 r ' 	.". 	4 • . ; •' i . 	 . . / 	 z 	sing e Collectorate, i,e. 1  Co11ectoraIea having 	• I .? 

.r- 	 . 	..'. .•: no ..CommOn:  cadre 	"!• 	 ••.•, 	 . 	
.. 

..:;: 	

. :: 

	

\A'• 	 I 	 ( 	 , 	
? 	 e 	 ? 	 , 

. 	.. . . , ., (1)' The'$ontor.-niost Additional Co11iacor:8t Haadquarbka. 1.J 
T • 	•. 	. 	. : 	•' • • :Ofrita''. Chariman. : . 	• 	' 	.. 	: 	. . • 	 H 	 .7. 

J
(2) TheDeputy Collector Headquarters, ?ailing which/ 

: 	 other seniori.most Deputy Coliecior (a Headquarte) \ ' 

L 	 a'ai1ab1e at the time of' Departmental PomotLon  
' 	 Committeameeting Member,  

I\ 	( 3) asLetant cornmjsioner or Incoem-Jax - Member,  
(4) Where ik'one a f the mamb8r4atS8rio1 No,1 	3ab0' 

belong8 to the Scheduled Cast8 or thaSehedU14 TribaI 
\ I 	' 	a trap ' A' Dt'fl.cer from outaid8,the Departmff1tp - 

belonging to the Scheduled Castesor the 5ch1OTrib\ 
ta1l cl3o aa8OCiate 08 a member "DspartmBnl romo 

	

\ :\ 	• 	:, 	, 	 : 	 ': 	••:: ' 	
of  

(LI) 	Ccmposite Cellectorates, I.e. two or mare Collac tt98 	\ I 	 having common c8dre.At 	 r 	 ' 
L 	 (1) The aenioi'most'Rdditiona1 Colinctor from ach oftta 

I 	'Collectoratea (the @enior-mqat of'ficer amo th enk , : 
, . 	

:1 	• :; 	• 	 a 	.' , 	:: 	! 	:,.''} 
I 	 (2) The Deputy Collector HeadquartarB'of' the dre contro11in( 
I 	 Collectorate, failing which any other eon Ltm08t Deputy' 

I 	1 	 I 	Co11ethr(Headquartera) available at the im&o?flaPa' 
mentá1 Promotion Committee meeting Pam r. 	. 	J 

( 3) 1ssistant Commisaioner of Zncomø-tax 	mber. 
(4)Where none of the members at aerial No.1tO 3 aboVe 	I 

... : • : 	.: ••• 	, 	. .. be1onga. to the Scheduled Caata or the , 	edu1ed1rib9a, 	II 
I 	 a Group tA' officer from outaida the Dpartmeflt be1ongin9 

I 	 I 	 to tho 5che8u1od Caate or SchRduled T bos, shal]. 1ao ' 
associate aa a member of Dapartmental romottor!COmmittea f. 

-, 	 • 	I 	t 	d4 
a gainst aerial number 11, in column ' for tha 	xt 
(ord ftDrartgmanw . 	 - • 

 

\ 	 Draftaman th words and brackntsraftBman (ordinarY( j 
: : .• :: 	• 	.: :crada)*ha11 be:aubBtitutad. 	 • 
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_TRE .COMMISS IQUER 	CENTRAL.ExCI 	$ SHILL9N 

ESTABLI RMJ4T ORDER NO*12Z2000 
DATED,SHILONQ THE t. 2.20 

Subjects- Zgtt o  Promotion, Transfer and Posting to the 
grade of Inspector - Order Regarding 

ZROMOTIO IJ  

HV 

I 

I . i ,.• ; . i 

The following Stenographers Gr.LI, 'ax;Assistants, U.D.0 
I' 

and Stewgraphera Qr.IIi of cust  oms & Central Excise are hereby 
promoted to the grade of Inspector in the Scale of Pay of 	

: 

.5500475.9000/.. with effect from the date. they assume charge .; 

of higher post in the p1aes of poetingg $ 

§.NO. flame 	
. PRESENT PLACE OF POSTING 

 Smt.algunJ. Bhattacharjoe Tinsukia C.Ex. Division. 
 T•hDhaneswarisjngh I)hubri C.Ex. Division 
 Abhoy Chakraborty 	. /iagarta3a.a Customs .Div.sion 

4o Nirmal Chakraborty : Tinsi)d5 C.Ex. 'ivsIon 
5. Ratan Kre Deb GuwMhat 	C.Ex. Division 
.6.6 Pradip. Kr, Biswas 	-. Dibrugarh .C.Ex. Division 
10 Smt, Maitryeo Banerjee Revenae Branch, 8hillong 
8. Subhasish Paul Dthrugarh CoEx. Divisjon 

 Sukanta Nath Silchar C.Ex. Division 
 Akhil Chandra Basa

.
k Dhubri C..Ex. Division 

 Ranjit Kra Dtta Dhubri C.Ex. Division 
. Sanjoy Kr 	Barptijari 	. Tinsukia. C.Ex. Division 

.13. Jugal Kwuar 1hon 	. Dibrugarh C.Ex.ivision 
140 $mt. Jaimole K6M0 P.A. to Joint Commiesioner(p&)' 
1596 Sandip Das 	(sc) . Agartala Customs Division 
16. (anakeewar Goswami Quwhati C.Ex. Divi3ion 
11. Niahitush Choudhuzy C.C.P's CeX1, Shi].long 
18. Mahedeo Pr 	dhan . General Branch, 8h11ong 

 Bimal Jyoti Day .  Tinsukia C.Ex. Division 
 Ranjit DaG 	. XSaimilganj Customs Divisie 

21. Amto Suchana Day Karirnganj Customs Division 
. 	

2. ma1aKant* Daa 	(Sc) 	. Tazpurc.Ex. Division 
23. Ibona 3igh lxi phal Customs Division 
240 Srat. Kwintimon DiengdoST) Audit Branch, Shillong 
2E. Banlurlm.Lyngdoh Tren(ST) Establishment Bra.nch.shiliong 

\ 

Contd..00..P/2,,,, 
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1 
Alai Name 

731  
.o.. 2 •••• 	. 	- 

PRESETLhCE OI. POSTI}IQ 

26. 	smt.Ioril1 4yrthong (ST) 	Accounts Branch. shillong 

27 Anil saikia 	 . 	. Dibrugarh C.x. uvis..'n 

 Sanjiv Kre Sethi Digboi C.Ex. Division 

 Niranjan Malakar (8C) Karirnganj Customs Division 

 smt. Malabika Roy (Sc) Stichar C.Ex. Division 

fl. shy'amal Deb (sc) Dibrwath C.x. Divjsiofl 

 Kajal KrD Manadal . (Sc) Dhubri C.Ex. Division 

 Devid N.Sangma (ST) central Excise(Tech)..Shill0fl. 

340 smt. Banaharai Kharkongor(ST) ReVenue Branch. Shillong 

.350 Ahsiah putta (Sc) . 	Dibrugarb C.Ex. Division 

36. Rambilash Das (sc) Jorhit C.EX. Division 

376 Smt. Hatkim Lhovwn (ST) mph&l Customs Division 

38. Dartlang Pakyntein (S'T) Customs (Accounts), Shillong 

390 Dal Suanthang (ST) Imphal Customs Division 

 Utpal Das (sc) P.h. TO C.C... Shillong 

 Parag Kanti Das (sc) P.A. to joint commipeioner(TeC : ) 

The seniority of the above officers in the grade of Inspector 

will be in' the order shown above. 

They are hereby asked to exercise option within one month from 

the date of promotion as to whether their initial pay shold be fixed in 

thd higher post on the basis of P.R. 22(I) (a) (1) straightway without any 

further review on accrual of jncrement in the pay Sca16 of the lower post 

or their pay on promotionshOild be fixed in.itLially in the manner. as 

provided under P.R. 22(a)1)WhiCh may be refixed under the provtsiOfls Of 

P.R. 22(I) (a) (1) on the date of accrual of net increment in the scale of 

pay of the lower post. OptIon once exercised shall be final. 

In the event of refusal of promotion they would be debarred 

from promotion for a period of I (one ) 	year. 	. 

• 	 A2D 	ING  

On promotion all the abve officers are hereby retained tempo-

rarily at thetr respective presentplaces of posting. Final postings in 

the grade of. Inspector will be iüed at a later date. 

AQMTR 	s This promotion order jstssued subject to the. following 

cozditiOns 

(a) In the event of cases uAder sealed cover(s) being opened# 

the juniorrnost promotee(s) belonging to the general Cate-

gory will be reverted* 

Contd... ...P/3.....o., 

, 

V 



 

NO 

e 

 

•e.o 3 

(b) 	In the event of any deputatjonjst (s) being reverted to 

parent comrnissianerate, the juniormoat officer(s) in the 
above promotion order will be reverted, 

C.NQ.IZ (3) 19/ET.IZX/92/ 

' 

(B.THAM1R) 
JOINT CQMMISSIOR (&v) 

CUS TOMS--& CEtTRM 

Dated 

Copy fOrwarded for information & necessary action to so 
1. 	The Commi3sioner of Customs, N.E.R., Shillong 

 The Joint Coinmissjonr 	(Tech), Central Excise, Shillong. Copy meant for the officer enclosed for delivery, 
 The Jssistant Commissioner, Central Exci.ge/C"Astoms Divi 

• Copy meant for the 
for dilivery. 

 The Assistant Commissioner 	- 	- 	ISuperintendent 
of Commissioneratoaqrs. Office, 8hillonr 

 The 4dministrative Officer(Custà), North Eastern RegIon, Shillong. Copy meant for the. officer Concerned iaenclosed for delivery. S 

60 The Branch.jncharge 	 Branch/unit oi ___ 
Central Excise Hgr. office, Shillong. Copy(s) meant for 
the of fic.er concerned is/are enclosed for delivery. 

74 $hri/mt. 	 forcompljance, 
80 The C.A.Q/A.Q. of Hra, OfficeQ Shillong, 

9. AccotX & XI/TI & IX/Confjdentjei Branch/C,X.U. 
Vigilance Branch of Hqrs. office. Shillong. 

100 The General Secretary Group 'C' Ministerial/Group SC$ 
xecutjve Officers' Association, Customs & Central Excise, 

Shillong. 

110 Guard file, 

(B 0  

JOINT COQ1ISSXONER.(PW) 

d 

Adfl1L1St 
lus 



GOVERNMENT OF INDIA 

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE 

I S IA RI ISH M[NT ORDER Q. 59 pooi 1LA T 	 2001 

Sihject: Establishment Pror 1 io(ion,tra,sfer and posting to the grade oFCr, 'B'Gazetted Ministrial Officer-
0! r.lei iecjardirig. 

AR 

rnir (.rrirr Prrrakayistlr, (i)1fic 	Sirperintendem of Central Excise & Customs at present posted in 
\diirlu rirmr Riurclr ot Lentral Excise OfFice Shillorig js hereby promoted to the grade of Cr. 

' 	(Gazetted 
MñiirI ()llrtei (Aduirl.O[Ijcer/F A/ACAO) inthe scale ofpayof Rs.6,500200-1 O,SOO/- 

 witheffect from the ,lr 	
sIre lssuiires charge of higher post at the place of posting until iuher orders. 

She is hcreb\! asLed to C\CICiSC Option within one month from the date of promotion as to whether her 
I )t\ sI mouki be1ieri III (lie lirgl icr post 011 the basis of FR 22(I) (a) (1) straiglnway without any further review 

1)11 
a(u inr.I of iricrerilent iii the pay scale of the lower post or her pay on promotion should be fixed initially in the 

rr n icr as plovided under FR 22(a) (r) which may be re Fixed under tile provr Sbus of FR 22 (I) (a) (I) on U ue date of 
iii ii of Iie\l rii(remiucmrt iii tire sc rIo of pay lowet Post Option once excicised shall be final 

' 	In lire ('vein ol relursal of )Ionrotrorr she would b debarred from promotIon For a period of one year. 

I 	II 

C lit irIiii0ii(ii 	Srumli (Thirrr i>iirrka\'asmIri , is hereby transferred arid 	i:rosted to Jor.Iiii Central Excise, 
1k 	rorr u' Athrrriirjstiirjve E)iIicer,Jorlmat Central Excise Division. 

c4cif. 
(Z. TOCHFIAWNG) 

COMMISSIONER. 

NTRAL EXCISE .SHILLONC 

DAFfl) 
 

iorwa I cled br Iii loliuthijoir and I neces sa iv action to  
I 	I lie Lorruririsioner of Custorrrs NER,sliiilong 

I ho Addition ii Corn nm i scroner (Tech) Central Ecr se I lqrs OIFrcc Suìn long 	 L I In C 	)/PQ ( cutrrl L"VJ50 & Customs Shrllong 
Irrm 	run r Pm La\ astiia O 1Tnce Superintendent , for compliance 

	

its i&ll If 	- 	 Office Shriloncj 
I In (nr I il 5cr ida iV  1  r L Mr ni st rial ICR B Ca7ettcd Mint st ira I Officer s Associar roil Customs & Central 	2 

I 	 n 

1. 	(ruarcl File. 

Cer 
4drn' 'c DIVIStO  
CUS1O' 	.Ij 	 ADDIFIONAL COMMISSIONER (P&V) 

CUSTOMS &çENFRAL EXCISE 
5jJilOJ 

Jr 

I. 



MID 
GOVERN1fE1NT OF IND[A 

OFFICE OF THE COMMLSSK)NER OF CENTRAL EXCISE 
M.G.ROAD, SJ-I1LLONG - 793 001 

DATED, SHILLONG TIlE 13 11  DECEMBEP. 2001. 

Subject: Upgradation of P. S. (LJ:.:Lto Seniorlivate Secretary in .  Non- Secretariat 
Central Govermnnt offices - Order R . gird ing 

Vide Ministiy of Finance, Department of Revenue's letter F. No. A -12018/ 1/2001 - Ad. 
II B dated 20.11.2001, Shri Sukumar Mandal, Sr. P. A. is upgraded to Sr. Private Secretary in the 
scale of pay of Rs. 7500 - 12000/- w,e.f. 11,04.2001. and with a new designation as Senior Private 
Secretary. 

4/. 

• 	

., 

'. (Z.tOCHHA G) 
MMISS1ONER 

CENTRAL EXCISE:SHILLONG.. 

C. No. I(6)1/-I/2001/ 	 T 	Dad: 

Copy forwarded for information & necessary action to: - 

The Depur Secretary, Ad. II B., Government of India, Ministiy of Finance, Department 
of Revenue, New Delhi -2. 	- 
The Chief Commissioner (EZ), Central Excise & Customs, 1/1 Strand Road, Customs 
House, Kolkata '. 700001.  
The Commissioner of Custom, North Eastern Region, Shiltong. Copy meant for the, 
concerned officer is enclosed for de1ivery. 
The Deputy/Assistant Commissioner, Centhil Excise/Customs Division  

The CAO/PAO of Hqrs. office, Shillong.  
, rtS. 'Mndal, Sr. Private Secretary for cc'mpliance 

}KAll Gazetted Officers of Central Excise/(ustouis Hqrs. office, ,. .. L 
Shiiong. 
All Section Heads of Central Excise/Customs Hqrs. office,_____________________ 
Shihiong. 
The A. 0. (Customs), N. E. R, Shillong. 
Accoun -- I & fl/ET-I & Il/Confidential Branch/CIU-cum-Vigilance Branch of Hqrs. 
office, Shillong. 

11, Guard file. 
r 	ck. 
nN-9 	I 

st rative officer 	
(B, )THA IAR) 

klll 

ADDITI ONAL COMMI SSI ONER (P&V) 
cQsc[AL EXCISE: SHJLLONG. 

I' 

-I 
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OFFiCE OF THE COMMiSSIONER OF 
CEfTRAL EXCISE :SHILLONG : 

LI 

FROM 	 A HUSSAIN 	 0 

S 	 ASSISTANT COMMISSIONER (A/E), 
t 	 CENEXCI5E, SHILLONG. 

LAKH0IR SINGH T 	
• 	UNDER SECRETARY, 

FINREV, 
- 	NEW DELHI 	

0 

1 , . 
F.NO V(30)28/HQR AE/SH/99 DATED19TH APRIL, 1999 

(.) 
REFER 

RAJYA SABHA STARRED QUESTION DY.NO.005301 REGARDING PROMOTION 

AVENUES OF ASSISTANT DIRECTOR (O,L) AND HINDI TRANSLATCRS IN 

THE SUBORDINrTE OFFICES OF MINISTFY OF FINANCE ENCLOSED, UNDER 

MINISTRYtS F.NO.H11017/1/99_AD.I1IA DATED 5th APRIL, 1999.(.) 

PARIWISE REPLY 15 FURNISHED BELOW 
( .) 

It  PART - 	 NO SUCH PROMOTIONAL AVENUES EXIST AT PRESENT. 

PART 	2 	No COMMENTS REING A POLICY MATTER 

PART - 3 	IN RESPECT OF ASSISTANT DIRECTOR, ONE PET IS 
LYING VACANT AT PRESEtfT FOLLOWING OFFICERtS 
TRANSFER ON 1NTERCOMP1ISSIONERRTE 8ASIS(0) HJIIJEVER 

H. 	 ONE SANCTIONED PT OF JUNIOR HIND I TRANSLATOR 
IS WORK1NC UNDER T}-IS COMM 155 iONERTE SINCE 1990 
WITH NO PROmOTIONAL AVENU a

( ) 

• 	 : 	 • 

( A. HUSS I 	) 

ASSISTANT COMMISSIONER (A/c),. 
CENTRAL EXCISE., SHILLONG. 

• 	 -000-- 	 . 

C0NO.V(30)26/Hqrs.R.E/CE/SH/99 	 • Dated - 19th Apr1199. 

k •. 	 Copy for inrormation Porwarded to the Chior Commiosioner, 
East 

 
one 15/1, Strand Road, Cutcr - e.House, Calcutta - 700 001. 

J (i 

(A HUSSAIN ). 
ASSISTANT COMMiSSIONER (M/E) 

-oOo- 	. 

f.'; 	 / 	• 	 . 	- 

• •• 

• S 
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cONF]DENTFIAL 

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE: 
PT1 TflMZ 

ted:- 

. 

:- Facility for appearing in the Depart-
mental Promotion Examination - C/Reg. 

This is to inform you in response of your representation 

dated July 7th, 1996 on the above cited subject that Hindi 

Translator have their own channels of promotion and are not 
eligible for either appearance for Departmental Examlna- 

tibn or promotiom to the grade of Inspector of Central Excise 

roup 'C' Executive as per the provisions of the Recruitment 
Rules. 

This was intimated by the fanistry vide their letter 
F.No.A.34011/15/96_Ad...11I.A dated November 21, 1996. 

R.B.PASSAH) 

AbS1STANT C(JMMISSIONER(HQRj 

Ve 

4Id""'s jiS0 

C.NO.Il(12)1/CON/8/ 9L 

To 

Shri Eunus Au, 
Jr. Hindi Translator, 
Customs and Central Excise, 
Shillong.  

Subject 



1 !LN ck A.M-i, 

I1 

TO 

The Central Govt.Standing 
Counsel, Guwahati. 

St r, 

Please find herewith the Original Application 
No. 	being filed by me in the Hon'ble Central Adminis- 
tratle Tribunal, Gauhatt Bench, Guwahati. 

ENCLO :- O.A and Annexures. 

6L 
e"t- 

c 1  1 )c1"' 

Yours fathfully, 

EUSUS 
JUNIOR HINDI TRANSLATOR 

CUSTOMS A ND CENTRAL EXCISE, 311IL ONG. 

 



• 	
To 

The Chairman, 

Central Board of Excise & Customs, 

Ministry of Finance, 

Department of Revenue, 

North block, 

New belhi-2. 

( Through the Comrjiissioner of Customs & Central Excise,'N.E.R., Shillong) 

Subject:- Prayer for inclusion of the Category of Translators in the Recruitment Rules,1979 

of the Central Excise and Customs Department &r.'C posts, regarding. 

Sir, 

With due respect, I beg to lay before your kind honour the following lines for your kind 
consideration: - 

That Sir, I was appointed infhis department in the pay scale of Rs.1,400-2300 (pré-
revised) as Junior Hindi Translator, Gr.'C non-gazetted ministerial officer. 

That Sir, as per the Rules, a Junior Hiridi Translator is promoted to the grade of Sr. jn'di 

Translator after completion of 3 years continuous service and again a Sr Hindi Translator is 

promoted to the grade of Assistant Director (Official Language) on completion of years of 
continuous service. 

That Sir, I will be completiig 12 years of continuous service as Jr. Hindi Translator in the 

month of July, 2001 but I have not,'en promotion to any grade or post till date as because there 

is no any sanctioned post of Sr. Hindi Translator exists in the Commissionerate of Customs 

Central Excise, Shillong. Hence, my promotional scope is 'NIL' in my own channel and stagnation is 
being faced by me in the department, since I cannot avail the other promotional channel availablin 
the department. 

That Sir, the Translators of the department cannot be promoted to' other grades of he 

department other than their own promotional channel whereas the Lower bivision Clerk , Upper 

Division Clerk, Stenographer GrIT & Grill, braftsman etc. though they are of some group of the 
Translators (i.e. Gr.'C non-gazetted ministerial officer) but they can get promotion oh their own 
channel as well as other channels of the department. 

That 'Sir, the L.D.C. and U.D.C. are promoted to the grade of Administrative Offiè/ 

Assistant Chief Accounts Officer / Examiner of Accounts. and even upto the grade of hie ,Cf 
Accounts Officer in their own promotional channel and at the some time they can opt for execut'ive. 

promotional channel of Inspector grade. Stenographers also can avail the promotional channels of 

ministerial officers, executive officers as well as their, ow,n promotional channel. Similarly,' 

Draftsman too can avail the promotional channels of ministerials as well as executive officers., 

That Sir, the Translators, L.b.C, U.D.C, Stenographers, Draftsman etc. are all appointed 

under the Ministry of Finance, Department of Revenue and under the Central Board of Excise ari'd, 
Customs( all are of Gr.'C non-gazetted ministerial posts),, but surprisingly the categoryYof' 

Translators is not treated equally amongst the equal and differentiation is made illogically in the 

matter of promotion without any reason, which amounts to violation of Fundamental Rights. 

That Sir, neither I am given promotion to my own channel 'nor I am given promotion to other 
channel of the department, due to lack of sufficient scopes, Rules & provisions. 

That Sir, promotional avenue / scope is an incentive to an employee for his better 
performance and so lack of promotional scope / avenue amounts to degeneration of service anc 

stagnation, establishing a total demoralising effect on an employee. As such the promotional avenue 

/ scope must be afforded to the employee. 

Contd..P/ - 



Ji 

1 

2 

I, therefore, pray that my above humble submission may kindly be considered and on order. 

may kindly be passed for inclusion of the category of Translators in the 1ules namely the Central 
Excise and Land Customs'bepartment Gr'C posts 1ecruitment Rules, 1979', so that beside.s my ov 
promotional channel, I can also avail the other promotional channel as well as the Executive channd 
of Inspector grade available in the bepartment. 

Yoursfaithfully, 

N 

(EUNUS ALl) 

JUNIOR HINbI TANSLATOR 

CUSTOMS & CENTRAL EXCISE: SHILLON& 

Copy forwarded to Shri A.K. Pande, Member'(P&V), Central board of Excise & Customs, North Block,Y 
New belhi-2 for information and necessary action please 

• 	 • 

UtJ 	•cP1\ 

t Istrat iv  
t stt 

(EUNUS ALl) 

JUNIOR HINDI TRANSLATOR 

CUSTOMS & CENTRAL EXCISE: SHILLONG 

•, 
JU7Wj Ylil  

rz 

W. 
- 

JUN 

• (S 
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CBEC NOTIFIES POSTS UNDER CADRE-RESTRUCTURXNG PLANS 

fly Taxind,aQnljne NQALaprvkp  
NEW DELHI, 20 JULY: OUTPACING the sister revenue Board which had taken 
more than two months, the çBEC has notified the additional posts Sanctioned by 
the Cabinet under the proposed cadre-restructuring plans. A large number of posts 
have been created for the Group B, C & D cadres besides the Group A. A few junior 
cadres have been merged wIth the ministerial cadres. There are a few small cadres 
which have been left unaltered. The details are as follows: 

F.NO.A-11019/72/99 Ad.IV. 
GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

DE PARTM ENT OF RE VENUE 
CENTRAL BOARD OF EXCISE & CUSTOMS 

New Delhi, Dated: July 19, 2001. 

To 

All Chief Commissioners of Central Excise at Customs, 
All Chief Commissioners of Customs, 
All Directors General, 

0 

All Commissioners of Central Excase/Customs/Director, under CBEC 

Subject:- Restructuring of Customs & Central Excise Department 

Sir, 

I am directed to say that the central Government has approved the restructuring of 
Customs & Central Excise Depa -tment, As a result of restructuring there has been a change 
in the number and nomenclatu9e of the various 	 Th 0e 

ry 

grades/posts. 	revised number and 
designation of the various posts at dilIerent levels in Customs and Central Excise 
Department has been indicatedin Annexure-T 

All the posts at different levels as per Annxure -'I' stand sanctioned with immediate 
effect. Wherever there is a reduction in the nurriber of posts at any level, such reduction will 
be effective after the existing incumbents of the posts are promoted to the higher level or 
the posts fall vacant on account ,  of retirement etc. The number of categories of the posts 
other than those referred to in Annextire tJI 

have been kept in their existing strength and in 
their existing pay scales only. 

No direct recruitment may be made to the various grades for the year 2001-2002 without 
approval of Ministry! Departmer1ui as the Cabinet has approved a one time relaxation for 
filling of all vacancies by promotion in all Cadres. 	

0 

The formation wise distribution of posts at different levels will he notified separately. 

The details of the Other Posts that have been included in the Restructuring proposal but 
have not been proposed to be altered on the scale or strength are included in Annexure-Il. 4 . 

The Cadres/Post which have not been included in the Restrcuturing Proposal are stated in 
Annexure-Ill. 

This issues in pUrsuance to the approval conveyed vide Cabinet Secretariat Notification No. 
28/CM/2001 (I) dated 16.07.2001, 

Yours faithfuHy, 

(K. C. Jam) 

:0 	
Dy. Secretary to the Govt. of India 

ANNEXURE I IANNEXUREU ANNEXURE XII 
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ANNEXU RE-I 

REVISED NUMBER OF POSTS AT DIFFERENT LEVELS IN THE CUSTOMS AND CENTRAL EXCISE DEPARTMENT ON 
I 	RESTRUCTURING 

S.NO. 	 Post Existing Pay Post Redesignated Pay Scale Sanctioned 
Strength 

Scale as 

1 Chief Commissioner 22400-24500 Chief Commissioner I 
8244000O 290 

2 CommisSiOfler 18400-22400 Commissioner 

A dditional 1- 00 
3 itil 	hr 	I14 0 Commissioner .18300 

.. 

4 )oint Coninissloiler 12000-16500 Joint Com;nisiOfloi 16500 
276 

Deputy Commissioner 10000-15200 Deputy Commissioher 701 

8000-13500 F8— Commissioner 

IBEXEC 

r 65010500 I SUPDT  .. -1 
6500 10500 ISUPD1  

J6500 iosool  2520 

8ISUPDTCUS 
- - 

6500-10500 [Appraiser I 6500-10500  [ 809 
9 	Appriser 

- I c EXEC *  - 	- - - 
P0/EXAMINER .. 55Q9 	.... INSPE 

18053 

1CA0 18000-13500  . 
11fCAO 

8000-13500 

6500 10500 lAO 16500 10500 
972 

I 	12 lAO I ACAO / EAO 
16500  iosool j 

13ISrPA 
6500 10500 

.-- ................ ...................................................................... 

Sr PA 	- 
- 

NEW . 6500-10500 20  
14 . 

PRO GRAMMER 

15 IOTHERS 	 1  177 

I CMIN 	-- 

[ 16DOS LI 	- 	- 	 5500 9000 	IDOS L 	 5500 9000 	- 631 	J 
17 1DOS:LII 	 I 	5000-80001 	 -• 1 
18 DEO CR D 	 - 	j 	5500 9000 	IASSU PROG 	 I 5500 9000 	 60 

19ISr, TAX ASSISTANT 	 I 	1NEW 	 5000-8000 	 3152 

_. ................._ 	....... _!.-.-.-....................................._... ......... 

20TAX ASSISTANT 	 I 	NEW 	 4000-6000 	 5525 

21 [LDC 	-- 	 I 	3050 4590 	ILDC 	 - 	3050 4590 I 	- 	17 	-

244 
2ISTENO .... .. 	 lST0 	

------ 

2315rc-N0GR-I1 	
I 	5000-8000 	ISFEN0 GR-II 	 I 5000-8000 	I 	490 

24 i+EI-iII. 

	
4000-6000ISTENO 	-111..................4 000-6000 	1 	490 

25 IOTHERS  

803 

ICEXEC(0TH5) 	
- 

	 414 

4500-7500  ........DRIVERSI 
	.[4 	I

526 •.[--•••, 	
.4000-6000 	

IIVERiI-....... 	

- 

23 	DRIVERS III 	 3200 4900 	DRIVERS Ill - 	1 3200 4900 	 1130 

1 .... 	29 I AMOURER 	.............................320O400 
	 3200  

-4900 

300THERS. 	I 
...................

1-•- ............
-- 	...... 

o 

1 	::. 



ANNEXURE-I 

REVISED NUMBER OF POSTS AT DIFFERENT LEVELS IN THE CUSTOMS AND CENTRAL EXCISE DEPARTMENT ON 
RESTRUCTURING 

. 
S.NO. 	 . Post 	 Existing Pay 	Post Rcdeignated 	Pay Sfe 	Sanctioned 

	

Scale 	 as 	 Strength 

1 fChief Commissioner 	 22400-24500 	iChef Commissioner 	 %% 	f 	47 	J I 2 I Comrnission e r 	 18400-22400 	fCommissioner 	 %% 	J 	S 	290 

a 	Commissioner 
 

_[ .; i; —  • 	 ..- T__  300 

i
, . . 	 . . . 	

0 	 0 • 	 I 	 Commissioner 	 18300 

4 	
12000-16500 Jioint Commissioner 	1 %% 27 6 

[.....—... ...... .j . . 	IDeputycom..... 
	.. ... 	I.......  15200 701 

6 Assistant Coiiirnjssorier 	 8000-13500 	Assistzrnt 	
8000-13500 	 690 

	

. . 	 Conimissioner 

!BEXEC -...-.......-..... .......... 	..... 
I 7 SUPDT.CEX I S.LO I 	

6500-10500 	SUPDT. 	 650010500 J 	9437 	J i . 	..... 	 --.---- 
ri AS;T 500 rAppr. iser ----(6500-10500 F — —0- i- f C'EXEC 

 

I 	10 T INSPECToR/po/EXAMJN 	P 	9000 	JINSPECTORS - - 	-J (A'MIN 	
.. 	 --------.-.--.----....--.-.----.---.-------..--....- ------------ 

I 11CAO 	 f 8000 13500 	( CAO18000 13500 j 	155 
(BMIN 

12(AO/ACAQ/EAQ 	 6500 10500 	fAQ 	 (6500 iOSOOf 	972 
13(Sr.PA

-......................... ........6500-10500.Sr. PA - - i6500.10500J 337 

14 PROGRAMMER 	 NEW 	
6500-10500 	 20 

15 OTHERS* 	 . 	
177 

cMIN 	 - 

---.-- -..- .-. •r1 -..- .... 
.1 	:ii:1i 

- 

-- 	------------------------- 5000-8000 	 .... --...... ..
6:- 

 f.........  ----
1353  500-8000 

550 

[ 	
19 Sr. TAX ASSISTANT 	

1 	
NEW 	 J 5000-8000 	 3152 	

J 
20 ITAX ASSISTANT 	 NEW 	 4000-6000 	 5525 

- 21 1LDC 	- 	 1 	30504590 	(LDC 	 30504590 717 

	

5500-9000 	 244 

	

[STENO GR-IJ
( 5000-8000 	 490 

4000-6000 .......... S 
	

-iij............I 4000.60001 	490 	— 

25OTHERS* 	
I 	

803 

JCEXEC(OTHERS) 	. 	 . 	

.. 	. 	......................... 26 I DRIVERS r 	
I 	4500 7500 	(DRIVERS I 	 [ 4500 7500

.. .. 	

414
.. . 

_ - - 
27 I DRIVERS II 4000 6000 	(DRIVERS II 	 4000 6000 	 526 

28 (DRIVERS-UI 	 I 	3200-4900 	(DRIVERS-Ill 	 3200-4900 . .... 
29 JARMOURER 	-- - 	

- 	3200 4900 	fASI(weapons) - 
	( 3200 4900  

3OJOTHERS* 	
55 

I CEXEC(OTHERS) . 	

............................................................ 
31 .( HAVALDAR ( 	2650-4000 	(HAVALDAR 	 I 2650-4000 	 4326 

1 32(SEPOY 	- 	 2550 3540 	ISEPOY 	 2550 3540 ( 
	 -- 

3310THERS 	 j 	1071 

	

TOTAL 	65161 

:y 

S. 

' 	a 

	

.1.. 	. 

I 	•. 
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NOTES: 

The posts in the grade of Superintendents also include posts of SIO, MD, 10 of 

various directorates (SI No 7) 

The posfs in the grade of Inspectors also include the posts of P.O. and Examiner and 

Intelligence Officers. (SI No 10) 

The posts in the grade of AO also include the posts of ACAO and EAO (SI No 12) 

The existing posts in the cacirfes of Asstt, Tax Asstt, UDC (Sp Pay), DEO Gr (C) and 

DEO Gr (B) have been merged into and redesignated as Sr Tax Asstt (SI No 19) 

The existing posts in the càdes of UDC, DEO(A) and LOC (except 717 posts of LDC 

for the purpose of promotion of Group D) have been merged and redesignated as Tax 

Asstt (New) (SI No 20) 

The cadre of 0 S has been abolished and the posts have been merged in the posts 

ofAO(SI No 12) 

Other posts which exist in thd department and are not reflected in the above table 

have been kept in their existing strength in the existing pay scales only. 

8. Details of other posts are givn in Annexure II (SI No 15, 25, 30 & 33) 

(KCJain) 

offilcer • 1 

Adffl1tv 2014 

Dy Secretary to the Govt of India 
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ANNEX UR E-iI 

ULS OF THE POSTS IN THE DEPARTMENT THAT HAVE BEEN INCLUDED IN THE RESTRUCTURING 
PROPOSAL BUT HAVE NOT BEEN PROPOSED TO BE ALTERED IN SCALE OR STRENGTH. 

P1T 	 No. of Posts 

1 I PAO 
	

67 	
j 

2 Accounts Officer 
	

68 

31 Asstt. Director (OL 

Total 	 1 	 1 	177 

• 	Group , C' Executive (SI. No. 30) 

1 Lady Searcher 	j 	 I 49 

2 	bInscto 	
0 	

1 

5 

Total 	 55 

Group 'C' Ministerial (SI. No. 25) 

t ._. ----------- 
1 Sr. Hindi Translat 	 24 

2 Jr. Hindi Translato 	 l 	
72 

3 Hindi Typist 	 62 

4 Draughtsrnan 	 . 32 

5 Sr. Gestner Operator 	 17 
.................................-

••• _•••11  
7 ...ecord .Keeper 	.

0 	 ............................................. 

8.IAccountant 	 377 

9fL.D..C. (RAO) 	 1 
10 CashIer 	 7 	. I 
11 1 Dy. Cashier 	 3 

12 Pin Point Operator 	 - 	 1. 

13 Book Binder 	 .' 	 . 	 . 	2 

	

Total 	803 

Group 'D' (SI. No 33) 

ijPeon 	
[ 	66 

2 Gestetner Operator 	 1 	140 

3 Farash 	 168 	
j 

4 Safaiwala 	 351 

5 Chowkidar 	 • 	 57 

6 
T

Mali 	 132 	J 
-. 7 	Bhishti 	 . 	

.• .......................... _...I .........  
8 Daftri - 	- 	 27 - - 

	

I9Peon(PAO) . . - [ 	28 	j 

-3,3 

 

11 Sale Mar' 

12 ILIItrnan  

13 Koyal 	
-.--.--.-..-..-...--... 

14 Dwan 	 - 	 - 	- - 	- 	
-- 	

16 

15 	Cooper 	 ............................................................................................. .0.2 	
- ....... 

16 	Scavanger ............................................................................ 

17 Can 	

. 

er 	 14 .......................................................

1o7'  
0 	 Total 

0 ....................... _• ............................. 00 
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GOVEP1NT OF INDIA 

OFFICE OF THE COMMISSIONER OF CENTRAL EXCISE 

ALitecj:13 WZUO1 

To 

The 1)cpuy/Assj11 ComIlIissioJIer(AIJ) 

J
/1 r8flc-j cha rgc(AI1) 

Office,SJiiJlong 

Subject: Restructuriig of Customs & Cèn1rl'Ejse Department - C/R. 

....................... • 

78 	
Wj(J refereice to this Office's Memoranduiii 

dated 	
I'nplemc(a1ioj of Cadre Restructurhigis ose 

In this regard,you ar requeste(f to furI]ish,your com1)cIJ[s/rcpo on any of the 
relevwt points pertainiig to your divjsjoiilbrajicli is mentioned in the enclosed Action Pl 

	,on or betbre l5.Oi2OO2oSitiyeJy. 

Please treat this as MOSp URGENI'. 

Enlo.: As above 

(ILFI I I\'IAR) 
'fl"IONAL Co ryl N1  I SS ____ 
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-i. 
The Additional ommissioner(P4V) 
CustorA3 and Cenral Excise, 
ihillong., 

SUBJECT: R9str1zcturtng o/Cu8toma and Central Excise 
•Departr&ent - C/il. 

Dated:- 15-03-2002w 

• 	
It is to be mentioned here that the Junior Htndt 

Translator and the Hindi Typist of the Shtllong Continissionerate 
are being suffered and being faced stagnation In promotion in 
their own channel dte to non-aaIlibllity of promotional scope 

• 	 in their own line • oj I  promotion. 

Please refer  to this office letter C.No.11(39)21 
CON120021297-340 Dated 13-03-2002 on the abo'e subject. 

IC is learnt from the Action Plan for Implementation 
of Cadre Restructurthg, that the category of Translator and Hindt 
Typist are not t1aoiudcd in the plan for their prototLona1 anue 
to next higher grade on their own promotiOnal line or. other 
promotional channel in the depart7ne?nt. 

St r, 
i: 

It is Clerefore,  requested to kindly provide atleast j 
two promotional charnels 	to 	the Junior Hindi Translator and the 
Hindi Typist of the Shil1ong Commiselonerate 	In addition to 	their 
own promotional channel as like L.D.C., 	T,A., 	and 	the.stenographer 
of the department. So, 	thatthe Junior Translator can also be 
promoted to the InsJ?eotor  qrade or other grade, 	and the b'Indt 
Typietcan be promoted tothe 	U.D.C. or Tax Assistant(7'.A) or 
Other grädeIn the department. 

IN 
	

I .  

it 

R(1W2 

Oticer 

rours faithfully, 

( EUNUS ALl ) 
JUIJIOI? HINDI TRANSLATOR & 
INCHA RUE OF HINDI CELL 

CUSTOMS AND CENTRAL EXCISE, SHILL 0/lU. 
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F. No. A-11013/4/2002-Ad.!V 
Government of India 
Ministry of Finance 

Department of Revenue 
Central Board of Excise & Customs / 

Dated 
To 
All Chief Commissioners of Central Excise and Customs, 
All Chief Commissioners of Customs, 
All Chief Commissioners of Customs (Preventive), 
All Directors Ceneral, 
All Directors. 
Chief Departmental Representative, CEGAT. 
Chairman, Settelment Commission. 

05thJune, 2002 

Subject: Allocation of posts in Group 'A', 'B', 'C' and 'D' amongst 
various Zones! Commissionerates and Directorates Gen. / 
Directorates - reg. 

I am directed to refer to.Ministry's letter F. No A-I 1019/72/99-Ad.IV dated 191 

July 2001, notifying the rcvised'sanctioned strength at different levels in the Central 
Ecise & Customs department consequent to approval of cadre restructuring of Central Excise and 
Customs departments by the Union Cabinet. 

I am further directed to say that the allocation of staff to the Zones / Commissionerate 
/ Directorales Gen. / Directorates at different levels has been decided by the Board and approved by 
the Government has been detailed in the enclosedFolder. The allocation indicated herein supersedes 
all earlier allocations in respect of the Cadres/Categories in the enclosed folder. The number and 
categories of posts in the Central Excise & Customs department other than those referred to in the 
enclosed Folder remains unaltered. 

Separate staff strength has been allocated for the offices of Chief Commissioner, 
Commissioner (Appeals) and Commissioner (Adjudication) for which no separate staff had been 
allocated till now. The staff allocated to these formations has been shown along with the allocation to 
the Commissionerate in which city it is-located. The model adopted for the allocation is indicated in 
Annexure - IV of the enclosed folder. 

lam also directed to rcqust all Chief Commissioners and other I-leads of Department 
to carefully study the details of reorganization of the Customs and Central Excise formations and 
bring to the notice of the Board any discrepancies or any aspects that may require review or may not 
have been taken into account, to enable necessary corrective steps may be taken at an early date with 
the approval of appropriate authority. 

I he sanctioned ren 	 I lcêordml 
L-fl 	4(1 0. 	 A 	 .L 	__J 

,bveràll 	tid 
ommii&erat'withih thir 

7. 	It has been decided to extend the ban on direct recruitment imposed, in terms of para 
3 of Deptt's letter F. No. A-i 1019/72/99 Ad.1V dated 19/07/2001 upto 3 1/12/2002. However, the bn 
would be applicable only to tile posts that have been included in the cadre restructuring. It has also 
been decided that the ban on direct recruitment would not apply to compassionate ground 
appointments made with the approval of the Board. 



I.. 

) 

• 8. 	The Detailed instructions/orders/Recrujtriejit Rules governing the manner of filling 
up of the vacancies at all levels will be issued separately. No vacancy in respect of the posts included 
in the cadre restructuring should be filled up till such time as further orders are issued. 

Ends.: As above 

Yours faithfully 

(Y.P.Vah islia t) 
Under Secretary to the Govt. of India 

Copy forwarded for information to 
i. P.S. to Finance Minister. 

P.S. to MOS (R) 
PPS to Secretary (Revcnue) 
PPS to Chairman, CBEC 
PPSs to all Members, CBEC 
All Joint Secretaries in CI3EC & all DS/US and sections dealing with administration in CBEC. 
FA (F) with the request to provide appropriate budget under the head "Salaries & wages". 
Principal CCA, CBEC. 
Guard File 

1 

9i 
\ A 

--. 

(Y.P.Vash is'n at) 
Under Secretary to the Govt. of India 
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Staff Strength Aflocated to Customs Commissionërates and Customs (Prev.) CommlssiOflerates 
CH. CR. 

REORGANISED DELHI GUS. ZONE MUMBAI (SEA & GEN. ADMN.) MUMBA] (AIR) CHENNAI CUS. ZONE 
COMMR. 

C.EX. 
COMMR. 

ZONES> ii 	. HYDERA 
PUNE 

: BAD GRAND 

25 26 27 23 29 - 30 31 	32 33 34 35 36 	37 33 39 40 41 42 TOTAL 

NAHVA NAHVA MUMBAI MUMBAI 	
UMBAI CHENNAI CHENNA! CHENNAI V!ZAG PU'IE 

COMMISSIONERA 
TES> 	DELHI 	DELHI 	 MUMBA MUMB 

TOTAL CFS& (IMPORTOTAL SHEVA SHEVA (AIRPORT (EXPORT 
TOTAL! 	OR: . 

HOUSE G 	 (EXPORT (EXPOR (EXPORT) 
POSTS 

Chief 1 - - o 	- - 0 1 1 
: 

0 0 1 0 0 11 

Commissioner 

Commissioner 1 1 1 3 1 1 1 	3 1 1 1 1 	15 1 1 1 3 35 

Commissioner 2 0 2 3 0 0 	3 0 0 0 0 	0 0 1 
: 

- I 	0 0 0 11 

(Appeals)  

AddIJJt. 6 4 5 15 7 4 5 	16 4 4 6 4 	3 21 7 5 4 16 3 4 4 161 

Commissioner 

DyiAsstt 24 8 

: 

10 42 29 20. 20 	69 10 7 12 6 	4 39 I7 14 12 43 9 4 6 408 

Commissioner 

0 0 0 0 0 0 0 0 30 1738 
180 60 60 300 0 0 0 	0 0 0 0 

SDPERJNTENDE 
NTOF 0 0 0 0 300 60 60 	420 40 30 250 40 	40 400 90 50 40 180 0 40 0 1421 

CUSTOMS  

Appraiser 26 4 14 44 95 40 50 	185 30 20 12 17 	1 	10 89 60 75 45 180 	1 9 3 720 

Programmer 	. 0 0 .01 0 o 0 op. 0 o 0 0010 0 0 0 	.01 0 0 0 0 

43. 	..- 	 . 

-: 	 - - - 	 - - 	 - 	 - 
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CVr,MMft V 
- CH 

V 	
V 	 COMMR. 

CHEN NAt CUS. ZONE 	 C.EX., CEXPU 

#REORGANISED 	 DELHI CUS ZONE 	 UMBAJ (SEA & GEN ADMN) 	
MUM8AI (AIR) 	 pLJHYDERA NE GRAND 

' 	 _____ 	
' 	 45 	ALt ZONES 	 V  

	 15 	36 	37 	38 	 --40 	. 	41_2 	Vj 

/ 	 HENNAI CHENNAI CHENNAI 	V5Ib VIZAG RUNE 
- 	 25 	 •ILIA PVAUVAPV! 	 .......... 	 iIUt 	 V 	 VVVSVOV 	 -• V 

COMMIIUNL__bLHI DELHI I : NAI-4VA N.A(1V 	iu' 	 ACC PORT PORT 	TOAL.c 
TES> 	- ACC IMP & 	ACC DELHI! 	 (MULUND 

TOTAL 
I 	Al 	TOTAL SHEVA SHEVA (AiRPORT 	ACC 	(EXPORTTOTA L  ACC,CCO 	iMPORT) (EXPORT) HOUSE 	S 

GEN CCO (EXPORT (lCD) 	 CFS & (EXPOR (1MPOR (IMP) (EXP) 	)-& CCO 	(IMPORT) V 	

) & APPEAL V 

APPEAL GELjL____________—_--------r Th 
0 	100 	3052 

0 	0 0 0 0 	0 	0 	 0 0 	0 0 	0 

SIfl 	534 	0 
ç CENTf4J J1.4

.  

37 220 0 - 	80 -0 1802 

320 68 83:471 45 37 276 45 U8 138 45 

(?REVENTIVE 0 0 0 0 

11 
363 

T E cTOR
00 0 0 71 16 18 105 	117 C11 

(E)c&MINER) 
40 

- 

1.3.2 11 4  11 
1tl V• 

CAO 
V• 28 5 38 11 5 5 266 

5 16 30 5 5 40 	5 5 5 5 -5 25 5 	V 

AO/ACAO!EA 6 5 
. - -. -.-- --V. - 

: - 

- 	
- 

- 

- 
V 	

- 

00 j _ 
53 

P.S. 0 0 11 

0 0 0 0 0 0 0 3 0 3 0 
- 

Asstt. Prografllrfl 1 0 - 	0 1 0 

-. 

2 3 

----- 

5 ..-- 

V V V  

Steno-I V  . 
7 28 8 5 6 305 

5 7 25 15 9 11 35 	7 6 9 6 4 32 12 9 

Steno-11 13 

Steno-Ill 

 

. -. 
- 
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V ijj COMMR 
CR. 

ORGANISED ZONE DELHI CUS. ZONE MUMBAI (SEA & GEN. ADMN.) MUM3AI (AIR) . CHENNAI CUS. ZONE ZC EK C.EX., 

3UHA - HYDERA 
DAM  

NE. GFAMD- 

25 26 27 28 29 30 	31 32 33 34 35 35 37 38 39 40 41 42 43 - 	44 45 TOTAL 

)MMISSIONERATE1DEUffECH1 
DCLHI' 

MUM8JMOMBAThJM8 NAHVA NAHVA MUMBAI. MUMBAI M  CHENNAI CHENNAI 
TOTAL 

LW 
GC1JS! 

VIZAG 
CUS. 

PUNE 
CUSTOM 

-\ 

TOTAL TOTAL SHEVA SHEVA (AIRPORT ACC 
(.XPORT 

TOTAL; PORT 
ACC, CCO 

PORT 

POSTS GEft, CCO, ,EXPORT (lCD) CFS & (EXPOR {IM-POR (IMP) (EXP) )& CCO {IMPCRTi 
___________________________________________&APEAL 

(IMPORTI (EXPORT HOUSE S 

APPE.L GN.I. Tl 

DOS-I 4 4 210 10 8 	8 265. 3.1 1 2 12:. 4 .8 5 	.17 6. 1 2 .135 

DOS-li 7 10 3 20 21 17 	17 55 10 7 '  2 3 4 26 10 16 11 	- 37 12 .2 . 	4 277 

Sr. Tax Assistant 22 5 5 32 64 38 	43 145 9 9 5 18 18 59 30 40 35 105 18 8 6 791 

TaxAssistant 100 25 20 145 258 58 	116 432 35 26 10 35 30 136 75 i 	SO 50 215 10 .8 6 1791 

LDC 2 1 3 6 40 5 	10 55 5 3 2 2 3 15 5 14 10 29 5 3 3 237 

Driver SpI. Gde 
 

Driver-I 
19 6 8 33 36 7 	12 55 6 6 	. 10 

.. . 
5 33 17 i 	7 7 31 45 7 38 754 

Driver-Il . 

Driver-Ill 	- 

A.S.I.(Weapons) 0 0 0 0 0 	- 0 	0 0 	. 0 0 5 0 0 5 0 0 0 0 4 0 1 50 

LadySearcher 3 0 - 	0 3 . 	 0 0 	0 0 0 0 5 0 -0 5 4 0 	- 0 4 2 	1,  0 0 -45 

Sub-Inspector 0 0 0. 0 0 0 	0 .0 0 0. 0 	- 0 ü : 	0 0 0. 0 0 0 0 0 

A.S.I. 5 	- 0 0 5 

---- 

0 0 	0 0 0 0 0 0 0 	-0 0 0 0 0 0 0 0 - 	 5 

	

. 	 - 	 45 	- 	 - 

- - 	 - 	 - - - 
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ORGANISED ZONE DELHI CUS. ZONE MUMBAI (SEA & GEN. ADMN.) . MUMBAI (AIR) : 	CHENNAI CUS. ZONE 
Cw.R:'.COMHft 
C.EX' C.EX., 

COMMR 
C.EX.. 

HYDERA 
AD 

PUNE GRAND 

25 	26 	27 	28 29 	30 	31 	32 	33 34 	35 	36 37_ 38-39 	40 	41 42 	4'3 44 45 TOTAL 

)MMISSIONERATEThJ 
ACC(IMP)& 

OELHI 
ACC CLHI (MULUND 

MUMBAIMUMBAMU1B. 
I Al 

NAHVA NM-WA 
SHEVA 

MUMBAI 	MUMBAI 
ACC (AIRPORT 1  

MU.-1BAI 
ACC 

CHENNAI 
AIRPORT  

CHENNAI 
PORT 

CHENNAI 
PORT 

- 

TOTAL 
ltOM' 

C-CU$JI 
VIZAG 
CUS. 

PUNE 
CUSTOM 

TOTAL TOTAL SHEVA (EXPORT ACCC 
POSTS GNCCO, (tXPORT. (lCD) CFS& (EXPOR (1MPOR. 'IMP) (EXP) )& CCO i(IMPORI) (IMPORT) (EXPORT) HOUSE 5 

~ .HindiTransI 0 0 	.0 -0 1 0 0 1 0 0 0 	0 0 o; 0 0 0 0 0 0 0 1 

r HindI Translal 0 0 0 0 1 0 0 1 0 0 0 	0 0 0 0 0 1 1 1 0 0 6 

HindiTypist 1 0 O 1 1 0 0-1 .0 0 0 	0 0 0: 0 0 1 H 1 0 0 12 

Draftsman 0 0 0 	. 0 0 0 0 - 	 0 0 0 0 	0 0 . 0 0 0 0 0 0 0 0 0 

Sr.Gest.Cperatc 0 •O 0 0 0 0 0. 0 0 0 	0 0 0 0 1 1 0 C -0 2 

Record Keeper 0 0 0 

: 

0 4 	. 0 0 4 0 

-. 

0 

. 

0 	0 
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0 3 3 1 0 

. 

0 

- 

34 

14 
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ORGANISED ZONE DELHI CUS. ZONE MUMBAJ (SEA 	GEM. ADMN.) MUMBAI (AIR) CHENNAI CUS. ZONE C.EX.. 
COMMR 
C- EX PU 

!W 	HYDERA 
NE GRAND 

25 _26 27 28 29 3031 32 33 34 35 	36 _37 38 39 40 41 42 J43 44 45 TOTAL 

MMISSIONERATE11ELHI DELHI MUMBAI MUMBA MUMB 
NAHVA NAHVA MUMBAI 	MUMBAI 

MU1'BAI HENNAI CHENNAI 'CHENNAI' LLON VIZAG 	: PUNE 

ACC(IMP)& ACC DELHI 
TOTAL 

(MULUND TOTAL SHEVA SHEVA (AIRPORT; 	ACC ..TOTAL . AIO 0  PORT PORT TOTAL 	cJi CUS.. CUSTOM 

POSTS 
(CD) EX OR IMPOR 

(IMP) (EXP) )& CCO 	(IMPORT) ( 	PORT. (IMPORT) (EXPORT): HOUSE S 

APPEAL GEM.) 
. & APPEAL 

Cashier 0 0 0 0 2 0 0 2 2 0 0 	1 0 3 0 0 0 0 0 0 0 7 

Dy.Cashier 0 0 0 0 1 0 0 'ii 0 0 0 	F 	0 0 0 0 1 0 1 0 0 0 3 

PinPointOperati 
: 	

0 	.0 0 0 0 0 •0 0 0 : 	0 0 0. 0 0 0 0 0 0 0 ,  1 

BookBinder 0 0 0 0 .1 0 0 1: 0 0 0 	0 0 0 0 0 0 0 0 0 0 2 

Head havaldar 12 2 4 18 26 2 2 30 	: 8 6 23 	5 4 46 19 11 8 38 50 11. 38 970 

Havaldar 23 4 8 35 52 3 5 60 15 13 44 	9 8 89 37 21 16 74 98 20 74 1887 

Sepoy 39 6 13 58,. 85 5 8 98 25 21 73 	16 14 149 60 34 26 120 162 33 122 3114 

Peon 0 0 0 0 0 .0 0 0 0 0 0 	0 0 0 0 0 0 	:0 0 0 0 0 

GestOperator 1 0 0 i i o o 1 1 0 1 	0 0 2 ;  0 1 1 	: 2 .1 1 1 18 
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CH. 
commp- 

/ 	ORGANISED ZONE 	
DELHI CUS. ZONE 	

MUMBAI (SEA GEN. ADMN.). 	
MUMSAI (AIR) 	

CHENNAI CUS. ZONE 	 C.E, C.EX..PU 
%tt MYRA NE cr 

/
- ACC(IMP) & ACC DELHI TOTAL (MULUND 

	I 	 TOTAL SHA SHA (AIRPORT ACC 	
TOTAL 	

ORT a PORT 	PORT TOTAPS 	CUS. CUSTOM 

I 	POSTS 	
GENCCO, (EXPORT (lCD) 	

CFS& (EXPOR (IMPOR 	(IMP) (EXP) )& CCO (IMPORT) (10RT 
	 (iMPORT) (EXPORT) 	 (P) 4 	HOUSE 	S 

Frash 	
3 0 14 0 00 	

0 	0 	0 	0 	0 	0 	0 	0 	 6 	6 3 0 028 

Safaiwala 	

I 	1 	9 	0 	 6 	 0 6 2 2 086 

I 	 ( .2 2 	
00200 0 0 0 	

0 	0 	0 	0 	4 

- unowcicar 	
0 	0 	0 	0 	- 0 	2 	 U  

Mali 	 . 	2 	0 0 	2 	2 	0 	

0 	0 	0 	 0 	 0 	0 	0 	4 

0 	0 	0 	0 	0 	0 	0 	0 

tjiiusflu 	
.- 	 0 	0 	0 	0 	0 	0 

r +,4 	 1 	0 	0 	1 	1 	0 

Liftma n 

") 	Koyal 

Darwan 

Sorter 	 0 

-- 

Scalen'atl 	 0 
0 :0 0 0 33330  

- V  

0 	 0 	0 	0 	0 	0 	0 

0 	 0 	0 	0 	0 	0 

0 	 0 	0 	0 	0 	.0 

o 	0 	0 	0 	0 	0 	7 

0 	 0 	0 	0 	0 	 . 	1 

0 

0 

I - 	 n 	o 

nri no 000 	
0 	0 	0 

LVVJ' 

Scavanger 

Caner 

Lotal 

	

1 	 513 2400 279 
887 	232 	 137 

	215 

- 	- 
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL 

GTJVAHATI BENCH 	GUWARATI 

0 'A * NO* 252 OF 2002 

Md Eunus Au 

p,jcant. 
40  Vs 

Union of India & Others. 

olwoop Respondents 

platter of 

Written Statement submitted by 

the respondents 

The humble respondents beg to submit the psra'wiee 

written statement as follows : 

I • 

 

That with regard to the statement made In paras 
) 

4 .A, 4 .B, 4.0 of the application the respondents beg to 

offer no comment a. 

2 • 	That with regard to the statement made in para 4 .D, 

of the application the respondents beg to state that although 

there is a provision in the Recruitment Thiles for a Jr • Hindi 

Translator to be promoted to Sr.Rindi Translator after comple-

tin.g 3(three ) years of regular service In the grade of Jr. - 

Hindi Translator but the Board has not created any post In 

the grade of Sr • Hindi Translator for this Cominissionerate. 

3 • That with regard to the statement made in pars 4 sE, 

of the application the respondents beg to state that the 



t 	- 

"2- 

contention is not factually correct. This office explores 

all possible ways and means to solve the entire gamut of the 

grievances of the applicant by making various correspondences 

with the Mini stiy but the out come is still awaited. 

40 	 That with regard to pams 4sF, 4.G, 4.11, 4.1, 

4.J and 4.!, of the application the respondents beg to 

offer no comments. 

5. 	 That with regard to the statement made in pam 

4.L, of the application the respondents beg to state that 

this is a pia policy matter framed by the Ministry. Be it 

stated that the applicant may not be aware while accepting 

his appointment as Jr. Hindi Translator in this Commissionerate. 

60 	 That with regard to the statement made in pam 

4.14, of the application the respondents beg to state that 

this contention is baseless. As already discussed at pam 

4 .E. 

7 • 	That with regard to the statement made in para 

4 .N, of the application the respondent $ beg to state that 

the applicant does not belong to the IC, UDO, P 'A. DOS-I & 

XX & 0. S. Cadre. He belongs to a different cadre and 

reciulted under G.SJ. 743 dated 19th May, 1979 of the 

C.B..C., New Delhi as Jr. Hlndi Translator. 

8. 	1 That with regard to pam 4.0 of the application 

the respondents beg to offer no comments. 
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9 • 	 That with regard to the statement a made in pam 4 .P, 

of the application the respondents beg to state that the  con-

tention is not tenable. His contention is not correct and not 

implemeniable as be belongs to an altogether different cadre. 

10. 	That with regard to the statements made in para 4 .Q, 

of the application the respondents beg to state that the Central 

Board of Excise and Cu stoma, New Delhi is the Competent Autbority 

to consider, if deemed fit such requests of the applicant. 

11 • 	That with regard to pam 4.? of the appl.teation 

the respondents beg to at offer no comments. 

12. 	That with regard to the statements made in paras 

5.a, 5.b and 54 of the application the respondents beg to 

state that the applicant does not be long to the cadre of IDC, 

UDC, etc • and hence his attempt to place his position at par 

with these cadres is untenable. 

Verification.......... 



I 

Is, Shri 	 , presently 

vorkln.g as 	 being duly 

autborised and competent to sign this verification do hereby 

solemnly affirm and state that the statement s made in pam 

are true to my ]Q1owlede. and 

belief and those made in pam 	 being matter 

of records, are true to my information derived therefrom 

and the rest are my humble eubmission before this Hon 'ble 

Tribunal • I have not wppre seed any material fact. 

And I si€n this verification on this 	ib day of 

Pebruary, 2003. 

-4- 

Dec larant. 
(rw7A7T¼17 

Deputy CommiSSiOflt 

CENTRAL EXCISE 
GUWAHATI DIVISION 
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O.A,No. 252/2O0 2 

Md,EunusAii 
Vs 

U,,O.L and Others 

And 
In w 4. 	 £'. C 	o . - 

Reply to the Written Statements. 

The humble applicant beg to submit his reply to the written 

statements as follows:- 

I. 	That with regard to the Para I of the WrittenStatement, the 

applc3nt beg to give no reply as the Respondents are agreed with 

the contentions of pares 4A, 4B, 4C of the application. 

That with ¶egard to the para 2 of the Written Statement, the 

applicant beg to state that the Respondents are agreed that the 

promotional opportunity is absent for the applicant due to non-

existence of Sr. Hindi Translator Post in the Commissionerate. 

That with regard to the Para 3 of Written Statement, the 

applicant beg to state that the Respondents No. I and No2 who are 

the competent authority to make provisiun for promotional 

opportunity for the applicant, are silent till date and not willing to 

provide promotional avenues, inspite of several representations 

from the applicant's part and decisions of meeting, proposals etc. 

sent by the Respondent No.3. 

That with regard to the Para 4 of the Written Statement, the 

Respondents are inter-alia agreed that the applicant is provided 

only one promotional channel with no promotional avenues, 

whereas the other categories of same grade in the department are 

enjoying several promotional channels besides their own channel. 

It is also agreed that the applicant Is looking after the works of the 

post of the Assistant Director (Official Language) since 1991 till 

date which is Group 'B' Gazetted post, in addition to his normal 

duties, but not promoted to the grade of Assistant Director 

(Official Language). 

1 

- _/_, 

ii 



H That with regard to the pars 5 of the Written Statement, it is 

agreed by,  the Respondents that the applicant is being 

discriminatingly treated and he has not given any promotional 

benefits for no Lank of his, The other eategeries viz. The 

Stenographers, Draftsman, U.D.C., Tax Assistant etc. though all 

are belo 	to the same group or class, giade of nged 	the applicant, and 

recruited from the same source and working in the same offlce, 

same department and the same Ministry but neither the applicant is 

treated equally nor equal promotional opportunity is given to the 

applicant without any reasonable basis, whereas the Stenographers 

(ir.II & Grill, are getting promotion regularly in the channel of 

Ministerial as well as in the Executive beside their own channel, 

likewise, UDC, Tax Assistant etc. are also getting promotion to the 

Executive channel in the grade of inspectors (scale of pay Rs, 

5,500=9,0001=) besides their own promotional channel of 

Ministerial. 

That with regard to the para 6 of Written Statement, the 

applicant beg to state that the contentions of pars 4M of the 

application is not baseless. In fact, the Respondents are failed to 

give fair deal and fair treatment to the applicant, in the matter of 

opportunity for promotion. And without any logical ground 

promotional preference is given to one against the other between 

the members of same class and same grade of employees which 

violates the Fundamental Rights of the applicant. 

There are so many cadre/ categories of posts under the 

Central Board of Excise & Customs C.B.E.C.) working in the 

various Commissioneratesl Directorates of Customs & Central 

Excise. They are Lower Division Clerks, Upper Division Clerks, 

Tax Assistant, Stenographers (Ir. III, Grill, (In etc., Draftsman, 

Sr. Grade, Jr. Grade, Data Entry Operator Gr,'B', Gr.'C' etc. 

including the category of the applicant i.e. Jr. Translator and: these. 

categories/ cadres art classified as Group C' as per the prevailing 

rules of the Department. 

0 

cJ 
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All the posts are classified under Rule 7 of Central Civil 

Services Classification, Control & Appeal Rules, 1965 as follows:- 

SI. 	Description of Posts 	Classification of 
No. 	 Posts 

	

1, A Central Civil Post carrying a pay 	Group A 
or a scale of pay with a maximum 
of not less than Rs. 1,300/- 

A Central Civil Post carrying a pay 	Group B 
or a scale of pay with a maximum 
of not less than Rs.900/- but less 
than Rs. 1,300/- 

A Central Civil Post carrying a pay 	Group C 
or a scale of pay with a maximum 
of over Rs.290/-, but less than 
Rs. 900/-  

A Central Civil Post carrying a pay 	Group D 
or a scale of pay with a maximum 
of which is Ks. 290/-, or less 

Again as per the Recruitment Rules, the pay scale and the 

classification of posts of various categories/ cadres are as f011ows:- 

SI. 	Cadres! Categories 	Classification of 	Scale of Pay 
No. 	 Posts 

1, 	Junior Translators 	General Central 	Rs, 5000-8000 
Service, Group 'C', 
Non-Gazetted, 
Ministerial 

Stenographer 	General Central 	Ks. 5000-8000 
Grade-Il 	Service, Group 'C', 

Non-Gazetted, 
Ministerial 

Draftsman Sr.Grade General Central 	Rs.5000-8000 
Service, Group 'C', 
Non-Gazetted, 
Ministerial 

4. 
 Data Entry Operator General Central 

(ir.'B' & (lr.'C'. Service, Group 'C', 
 Grade of Assistant Non-Gazetted, 
 Tax Assistant Ministerial 
 U.D.0 (Spi. Pay) 

[All are Re- 
designated as Sr. 
Tax Assistant under 
the Notification 
dated 16.01.20031 

.1.Is5:s1sIt] 

H 

CJ-d. - . ReLf 
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From the above mentioned classification, it is cleared that 

the scales of pay of the Stenographers Or. H, Draftsman, Sr. Grade, 

Data Entry Operator, (Ii. 'B' & 'c;ØTax Assistant, U.D.C. (Spi. 

Pay) and Jr. Translators are same and hence they are all belonged 

to the same grade and same group or class. In this regard, the 

Hon'ble Apex Court had delivered a landmark judgement in the 

case of HART NANDAN SHARAN BHATNAGAR Vs. S.N. 

DIKSHIT, AIR., 1970, S.C.40 that "All the Officials working in 

the same scale of pay in a department, although holding posts with 

different designations, shall be deemed to be holding posts in the 

same grade, because their rank in the same department will be the 

same and equal to one another." Hence, not treating equally all the 

cadres/ categories of same grade is a violation of Fundamental 

Rights. 

In an another case KISHORI MOHANLAL BAKS}{I Vs. 

U.01, A.1.R., 1962, S.C., 1139, the Hon'ble Supreme Court had 

held that "It might very well be that 'matters relating to 

employment as appointment to any office' in Article 16(1) are 

wide enough to include the matter of promotion. Inequality of 

opportunity for promotion as between the citizens holding different 

posts in the same grade may therefore, an infringement of Article 

16". And this principle is enumerated under Rule 7 of Central Civil 

Services Classification, Control & Appeal Rules, 1965. But the 

Respondents are arbitrarily ignoring the principles and not willing 

to provide equal opportunity for promotion to the applicant. 

That with regard to the para 7 of the Written Statement, the 

applicant beg to state that the Respondents wrongly understood the 

contentions of para 4N of the application. 

That with regard to the para S of Written Statement, the 

Respondents are agreed the contention of para 4(0) of the 

application that the promotional avenues/ scope must be afforded 

to the employees but do not want to act on such principle. 

1-1 J,  
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. That with regard to the para, 9 of Written Statements, the 

applicant beg to state that the Respondents are not wiling to 

• provide other pbmotional channels available in the department on 

the ground that the applicant belongs to a different cadre, But the 

Respondents forget that Stenographers of the department are also 

belonged to a different cadre and sanctioned as a separate unit for 

specific work,have been provided 3(three) promotional channels. 

Likewise, the Data Entry Operator, UDC, Tax Assistant etc. also 

belong to a different cadre created for specific purpose, they are 

provided 2(two) promotional channels. Even, the Draftsman are 

also belonged to a different cadre and sanctioned as s separate unit 

of service, they can also avail the promotional hannel of 

Executive of Inspectors grade. But in my case, the Respondents 

arbitrarily take the logic that .1 belong to a different cadre, so, 

I cannot get the other promotional opportunities of the Department, 

knowing that the promotional scope in my own channel is ML. 

Is not it injustice and step-motherly 'attitude of the 

Respondents that not willing to provide equal opportunity for 

promotion to the applicant. 

That with regard to the pam 10 of Written Statement, the 

applicant beg to state that the Respondents are agreed that the 

Restructuring Plan issued recently without promotional avenues 

for the applicant, inspite of the applicant's representation of dated 

24.6.01 and dated 15.3.02. Though the Respondents No.1 and, No.2 

are the Competent Authority to give promotional avenues, but they 

are exploiting the applicant in the matter of.equal opportunity for 

promotion and taking the advantage of the helplessness of the 

applicant They neither act as model employer not provide any 

welfare to the applicant for last 14 years, in the matter of 

promotion. 	• 	, 	 . 
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In this regard, observation made by the Hon'ble Supreme 

Court in of RAGHUNATR PRASAD Vs. GOVT. OF BIHAR 

AND OTHERS, of 1982 decided on 11.12.87 reported in Supreme 

Court Service Rulings, Vol. 13, Page 509, as follows "Reasonable 

Promotional opportunities should be available in every wing of 

Public Service. That generates efficiency in service and fosters the 

appropriate attitude to grow for achieving excellence in service. In 

the absence of promotional prospects, the service is bound to 

degenerate and stagnation kills the desire to serve properly.' 

• 	 The Hon'ble Apex. Court expressed similar views under 

Para 7 in Dr. Ms. O.Z. Hussain Vs. 1101, case of 1989, decided 

on 15.11.1989 reported in Supreme Court Service Rulitigs, Vol.13, 

Page 783, that "This Cburt, has on more than one occasion, pointed 

out that provision for promotion increases efficiency of the public 

service while stagnation reduces efficiency and makes the services 

ineffective. Promotion is thus a normal incidence of service." 

11. 	That with regard to the para 12 of Written Statement, the 

applicant has already stated under the para 6 and 9 of this reply 

statement. 

VERIFICATION 

1, Md. Eunus All, s/n Md.(L) Phool Mahammad, Junior 

Translator, Customs & Central Excise, Shillong do hereby 

solemnly affirm and state that the statements made in Para I to 11 

are true to my knowledge and belief and my humble submission 

before the Hon'ble Tribunal. 

And, I sign this verification on this I tc day of May, 2003. 

3L 2  
SIGNATUE OF THE APPLICANT. 


